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LOK SABHA
Wednesday, March 4, 1964/Phalguna
14, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mg. SeEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Inter-University Board’s Meeting at
Varanasi

+
r Shri Shrce Narayan Das:
Shri R. G. Dubey:
Shri B. P. Yadava:
Shri Dhaon:
Shri Bishanchander Seth:
“LiFe J‘ Shri Sarjoo Pandey:
| Shri Prakash Vir Shastri-
Shri Vishram Prasad.
Shri S. N. Chaturvedi:
Shri Ram Harkh Yadav:
! Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

(a) the important subjects discussed
and important resolutions passed by
the Inter-University Board which re-
cenily met at Varanasi;

(b) whether the resolutions which
concern Government have been con-
sidered; and

(c) it so, the result of such con-
gideration?

The Minister of Education (Shri M.
C. Chagla): (a) The Proceedings of
the 39th Meeting of the Inter-Univer-
sity Board held at Varanasi from 29th

2307 (ADL.SD.—1.
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to 31st December, 1963 have not been
received by the Government of India
as yet

(b) and (¢). Do not arise.

Shri Shree Narayan Das: May I
know whether the University Grants
Commission or the Government in any
way participates in the meeting of the
Inter-University Board and, if so, what
was the nature of the participation
this year?

Shri M. C. Chagla: Well, the Minis-
iry participates through an Observer;
we sent an Under Secretary to
observe the proceedings, and he has
made a report to us as to what hap-
pencd there. But we have had no
official communication from the con-
ference yet.

Shri Shrez Narayan Das: May [
know whether the Ministry or the
University Grants Commission sug-
gesteq and subjects to be considered
by the Board and, if so, what were
the subjects?

Shri M. C. Chagla: I am not aware
of any subject suggested by the Minis-
try; I do not know about the Univer-
sity Grants Commission.

ot fageaT game o TAAHE &
o # o7z A it At g & fF gee-
afqufdy $1F 1 Sz ardt aw
wme ? afg &t & o7 aeET {8 &6
T g’

Mr, Snzaker: This is only about the
meeting.

Shri M. C. Chagla: I am not aware
of that.
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it frm waTR : AT G ST A
Tar @ fF 3 & 39 femet ¥ A -
femgd ot | wifew & wav 7y avd g5, 9w
wEaTT ¥ &) A7 srav ¢ e gar el
HEITT F T AL & | F v AMHw g
fis i o FfaT F art & a7 g A,
F Fg OF qE E WL F9 0% @ A H
ga fadigt &1 wm s ?

sY Wo Wo =W : § a7 FFAT F
f Fav qar avd gf 4Y afeT ag wfeas
E 2 1 AL O e § ) gwie wE-
gdTadr 47 I have no official
report.

Shri Kapur Singh: Is the hon. Minis-
ter in a position to inform the House,
officially or unofficially. . .

Mr. Speaker: We do not want any-
thing unofficially.

Shri Kapur Singh: Whatever the
source of his knowledge, if he possess-
es the knowledge I would like him
to place it before the House. Is he in
a position to inform the House
whether the problem of inter-commu-
nication between different languages
of India came up for discussion before
this meeting and, if so, with what
results?

Shri M. C. Chagla: 1 do not think
that inter-communication between the
different languages is one of the sub-
jects. I have a report in which there
are seven items. As far as I can see,
that is not one of the items.

Shri Warior: Government sent an
Observer to this meeting and got a
preliminary report although it is not
considered as the official report of the
conference. Can we know what im-
portant subjects were discussed there
and what decisions they arrived at?

Shri M. C, Chagla: Yes, certainly I
can tell the hon, Member. . . .

Mr. Speaker: That would be a long
thing.
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Shri M. C. Chagla: There are seven
items. If necessary I can lay a state-
ment on the Table.

Shri Jashvant Mehta; The hon.
Minister stated that an officer, a
Deputy Secretary or Under Secretary
participated and submitted a report.
May I know what action Government
has taken on his report—what recom-
mendations were accepted and what
recommendations were rejected.

Shri M. C. Chagla: I told the hon.
Member that we have not received the
resolutions of the conference. How
can we take any aclion?

Shri Jashvant Mehta: On the report
of the Government Officer.

Mr. Speaker: No action is to be
taken on that; it is only for informa-
tion.

st wev R FToSEE T A
1 oft Tt gf o fF arw gfed
& grat &1 7o & faears gHo
deFa &1 AreAw wast 7 foay @ &
oY AT IET AEE Ag w9 g T

(4

To

e

*ft Ho Fo AT : R AT F AT
fagam g

Shri Bhagwat Jha Azad: Since the
attention of this Parliament has been
drawn by a question long before,
could it not be possible for Govern-
ment to get the official proceedings of
the committee, when this question was
before the Government for so long?

Shri M. C, Chagla: The conference
was held not so long ago, as time is
reckoned in Delhi! And we cannot
force their hands. After all it is an
independent body. They must send
us their resolutions.

Shri Bhagwat Jha Azad: Three
months have passed.
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Mr. Speaker: Shri S. N. Chaturved:.

Shri M. C. Chagla: If they want any
action to be taken, they must report
to us.

Shri Bhagwat Jha Azad: Was it not
possible, . . .

Mr, Speaker: No private conversa-
tions may be carried on. Unless I al-
low the question it need not be
answered.

Shri S. N. Chaturvedi: May I know
whether a complaint of the same na-
ture was made to the Inter-University
Board, that it ook such a long time,
about seven years for a university to
revise iis syllabus, that by that time it
becomes out of date?

Shri M. C. Chagla: 1 do not find that
as one of the seven items that I have
got here,

st fra Ao ¢ & # it §
G w97 TaEE 7 off foar @ @ F@
¥ fom ?

sl Ho Wo wywEr : wEr A F
AT § TAAHE FHAT TP €T ALY
AT 2

Hindi Medium in Union Public Service
Commission Examinations

+
[ Shri Warior:
Shri Vasudevan Nair:
Shri Daji:
Shri Sidheshwar Prasad:
*418. { Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri Prakash Vir Shastri:
Shri S. C. Samanta:
l_Shrl Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 637 on the
18th December, 1963 and state:

(a) whether the question of intro-
ducing Hindi as medium of UPS.C.
examinations has been finalised; and
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(b) if so, the nature of decision
arrived at?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). The question is
still under consideration in consulta-
tion with the Union Public Service
Commission.

Shri Warlor: Last time the Minister
was pleased to say that he will con-
Mishra): (a) and (b). The question is
the propagation of Hindi and come to
a decision soon. May I know whether
that action has been taken by the
Minister?

The Minister of Home Affairs (Shri
Nanda): Yes, Sir.

Shri Warior: With what result?

Shri Nanda: Well, we contacted
some of the hon. Members interested
in the subject, and they have been
among themselves considering it, and
some further consultations are to take
place.

Shri Vasudevan Nair: When the
Government is thinking of introducing
Hindi as a medium of examination for
the UPSC, may I know whether they
have taken into consideration the
various representations made that the
regional languages also should be made
media of examination for the UPSC?

Shri Nanda: That was considered,
and it was not found to be feasible.

Mr. Speaker: Shrimati Savitri Ni-
gam; Shri Prakash Vir Shastri.
ot sErvEr mreRt o oAfere £
AT F FE q8EN F ¥
qET AT &1 at | # S
T § o wr qesy F A H@9 AiF
AT wra ¥ gt #¢ dwfer wmeaw
a1 faelt a7 a1 wregw AT & e
Hfme s 2 7

oY 7=y =i g @ @ W TEw
forg e gerd o @ & 1
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oY WETHETT SUERT ¢ QEEY ¥ I«
qer Wt gt @ dm

WeEIW WEIEd . WIET, AIET |
7 o e AT |

Shri H. N. Mukerjee: In view of the
recommendation made by the Parlia-
mentary Commitiee on Languages as
early as 1958 that along with  Hindi
the other regional languages might
very well be the medium of examina-
tion and that an expert examination
of a system of moderation would be
made before a decision is taken, may
1 know whether Government have
completed that expert examination on
the basis of which it is decided against
the regional languages other than
Hindi?

Shri Nanda: We have not completed
the cxpert examination regarding
Hindi.

Wt fageat s@w® : a<rar ¥ wreaw
st dnfers meaw ¥ w=v ¥ G &
s 97 faqe Foa F v ogar 0
afafy fagaa &1 o 2 av qoae g
a7 fa=e @ 7 g famet o &
AT a2 ?

Shri Nanda: There have been con-
sultations wilh the Union Public Ser-
vice Commission, and whatever re-
quirements they have mentioned for the
purpnse of facilitating this change, we
are trying tg meet.

o Mfar T : 71 77 w9 A
2 5 o7 wery & arfsramiiedr @t ¥
&4s ¥ wyAT fAvir fr ar o S
F1T 99 LeSe ¥ T i 37 wvaey
q maa ar e 5 g yard
T WA A Afrs e e F Wi 3w
qETE | wrEaEa fgar g1, @eAr S
F 0t fearq ? 9 a9 3w I
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gt &1 9% & 1 & sweraw e g e
srfaT 2 a7 fa=re & ¥ fana a9
/T & ?

ot T @ AE | AT 9w 93
T F YT I SaAa frar v

«ft fersara a3 : 77 72 wHATET 7
#1t faora fFar @ far 7= o= fedr |0
axfers faug & &7 ¥ A% Far @A
# A w7 fra s ?

ot At 0 F IHET FAE A TAIE )
Mr. Speaker: Shri M. L. Dwivedi.

Shrimati Savitri Nigam rose—

Mr. Speaker: 1 called her, She did

not stand up.

Shrimati Savilri Nigam: 1 could not
hear.

Mr. Speaker: Either there is some
fault with my voice or her ears! Shri
Dwivedi.

*ft Ho wro fgadt : # wirrm =mEAT
i & a7 72 w1 & fF 7 weAm &
T a1+ # afqg ofers afaw a6eE
F) S 9% fmr v gz O " 9r
o7 THE AF TF #if T T ARy
T qF waty v foe & e ¥
AT T AT AT FA K OF Ar an
FTT |

St AR ;AT W

st Ko Wo wai : v F7 faet w@y
AT WAt ST T wraraa e ar 1
3 ¥, 97 qafeae qfaqd §, aF FiC
T i, w7 97w (e afew 9w
grar 2, faime fagre #1799 3w
¥ o f famr &1 wrew feedt @,
T &1 11 F2ATE § T F UiA-
e FI eI A A FE )

Shri Nanda: It is beside the point.
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»ft T B qrad - & ST TE
fr frsafqamagi & W= S ATEAH
sl § T A T A A AT
gfz &, a1 T W7 WA A ¥ T9H
A E?

st Ay ;4 AT AL & |

Shri Kapur Singh: May 1 know
whether the Government realise that
the basic question involved here is
that of organisation and distribution
of political power and not that of the
status of a link language and, if so,
will the Government bear in mind this
aspect of the problem before  they
come to a final conclusion?

Shri Nanda: T could not follow the
question.

Shri Kapur Singh: T shall repeat it.
It is a very importani question. Does
the Home Minister

Mr. Speaker: Ultimately, when all is
said, it would amount to a suggestion
for action.

Shri Kapur Singh: If you will per-
mit me, I shall put it in my own way.
It will not amount to a suggestion for
action.

Mr. Speaker: If he did not put it in
his own way earlier, I am so:ry.

Shri Kapur Singh: I had put it, but
the Hon'ble Minister has not been able
to follow me. It is not a suggestion
for action. I ask for basic informa-
tion with regard to the appraisals and
attitudes of the Government, and
without that, we cannot understand
what is happening within the Govern-
ment.

Mr. Speaker: Let him put the ques-
tion.

Shri Kapur Singh: I will. My ques-
tion is, does the Home Minister rea-
lise that in this problem which is
before him, the real question involved
is that of organisation and distribution
of political power and not that of the
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status of Hindi as a link language.
Therefore, will the Government take
this aspect of the matter into consi-
deration before coming to a final con-
clusion?

Mr, Speaker: It is a suggestion for
action.

Shri Kapur Singh: With all respect,
it is not a suggestion for action. Please
permit him {o answer it.

Mr. Speaker: He would kindly re-
sume his seat. The question that he
put, namely, will the Government take
this into consideration when it comes
to a final decision, is really a sugges-
tion for action and nolhing beyond it.

Shri Kapur Singh: The first part of
my question is one which is exercising
the mind of the whole country and the
question is full of potentialities.

Mr. Speaker: I do not deny that,

Shri Kapur Singh: T want lo know
whether he is awar. of it.

Mr.  Speaker: Order, order. Shrl
Venkatasubbaiah.
Shri P. Venkatasubbaiah: Before

coming to a final decision, may I know
whether the Government will ascer-
tain the wishes of the non-Hindi
speaking people and call for a confe-
rence of the Chief Ministers of the
non-Hindi speaking  States so that
their interests of the non-Hindi speak-
ing people may not be affected?

Shri Nanda: This aspect is
consideration.

under

Citizens Grievances

*419. Shrl Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have for-
mulated any proposals to deal with
citizens' grievances against adminis-
tration; and

(b) if so, the nature of the pro-
posals?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No, Sir.

(b) Does not arise.

Shri Harish Chandra Mathur: We
understand from reliable press reports
that the hon. Home Minister's personal
experience of the administration at
various levels, parficularly high-light-
ed during the elections, is extremely
sad and desperate. May I know what
note he has taken of that experience
and what steps they proposc to take
in this regard?

The Minister of Home Affairs (Shri
Nanda): The first thing that I thought
of doing was to institute an enquiry
into the working of the district where
1 got that experience. Secondly,
although the answer to the first part
of the quertion is “No,” that does not
mean that nothing is being done; that
is, the formulation has not been com-
pleted. The redress oj grievances is
to be dealt with in the department of
administrative reform which is being
set up.

Shri Hurish Chandra Mathur: The
first grievance of the citizens is about
corruption, (a) of officials and (b) of
those in political authority. If the
hon. Home Minister has perused the
papers of the last week he would have
found in various assemblies what has
been said on this account; it is disturb-
ing news. May I know how he pro-
poses to deal with cffectively and
promptly with such disturbing allega-
tions against political authorities?

Shri Nanda: I can dcal directly with
the part that concerns us. The hon
Member knows that a scheme was
placed before the House which is now
in operation and the redress of grie-
vances so far as the complaints about
corruption are concerned is part of it

Shri Harish Chandra Mathur: My
question was against politicians in
authority and about the grievances
very recently ventilated on the floor
of the House, which are of a very
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serious nature. How does he propose
io deal with them effectively?

Shri Nanda: I have already placed
before the House some ideas in that
connection also—some proposals, some
decisions.

Dr. L. M. Singhvi: The Minister just
now said that the proposals are under
consideration, but they have not re-
ceived iormulation yet. I would like
to know what those proposals are,
which are under consideration by Gov-
ernment and  whether the establish-
ment of an Ombudsman is one of the
proposals under considevation of the
Government?

Shri Nanda: This has been dealt
with. It is in two parts. One is com-
plaints regarding corruption, which

is now being tackled in one way. The
other is grievances regarding delays.
For that the scheme is now being
thought of and very soon some action
is going to be taken about it.

Shri D. C. Sharma: May I know if
in addition to complaints received re-
garding corruption and delay, the
hon. Member is aware of the fact that
the treatment which s meted out by
officials and even by some Ministers
to the citizens is not the normal human
treatment, and if he will take that
into account also when he is going
to formulate his policies which take
such a long time for formulation?

Shri Nanda: That is also one of the
pcints for the purpose of redress of
grievances. Regarding the delay, 1
may submit to the House that the
chier difficulty now that I am experi-
encing is the selection of a very suit-
able officer for that purpose. I am
in search of a suitable person, so that
there may be no  difficulty in the
future.

o frafr fow © o ot aETh
SFEd F faers ar aETd FfeRt
¥ faars feft oo ot sriand &
ST FTA A arF A § @ 9w fay
UF ATTEET T A9T ST AT & IIT



Oral Answers

3689

Y T | W Fo HWre FT AT FARL
T §, T FT FiAE AT -
T #Y TR FT F@T 20 F qrew
area g i st & oy w0 & fol
1 AL WETATGINAT qATAT T R |
wfaer # qgor arr A<+ F & w faan
ST A7 IO wAT H1E Aoy fwar
™R

St ARy IS qATET A e
forar mar &

Shri Bhagwat Jha Azad: In view of
the fact that in the present circum-
stances any demand or grievance made
against any officer is routed to the
same officer for enquiry, may I know
what aiternative proposals have boen
framed by his Ministry since his
promise to give redress against griev-
ances in 2 years. 8 months of which
have already passed?

Shri Nanda: 1 am alarmed to know
that 8 months have already passed. 1
think it is somewhat less than that.
It is quite true that communication
through the same channel will not
suffice. Therefore, the arrangemecnts
do visualise other kinds of action.

Shri Sham Lal Saraf: May I know
if according to the proposals that are
in the offing, concerted action in col-
laboration with the States is contem-
plated to reach all levels of the admi-
nistration, in order to achieve the
desired objective?

Shri Nanda: We have consultations
with the States also. This department
of administrative reform will have as
one of its functions consultation with
the States and to give such help as is
needed for this purpose.

Shri Ranga: It is significant that the
Minister has ronfessed today that he
is finding it difficult to find one suit-
able officer, among all these tens of
thousands of officers that they have
in order to deal with this question.
May I know whether Government
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have under consideration any scheme
by which it would be possible for
them to receive the grievances that
flow into our offices every day from
various sections of the people dealing
with various departments and minis-
tries here, so that they would be able
to sift those things and send them to
the concerned departments and give
satisfaction to the public?

Shri Nanda: Regarding the first part,
it is because my ambition is rather
high in the matter and the best people
are already working. Regarding the
other part of the question, of course,
when the channe]l will be created, it
will receive such information and
complaints also.

=\ qeaTe fag ¢ # AT A @
a1 97 117 faan & f fafserg aae &
AT FrAG WTEHT WX SAN I a1 A
Tg #TH AYqT A0 FGifE IAE 99 HrE
FTH 71 g ?
Some Hon. Members 7r050—

Mr. Speaker: Shri Jashvant Mehta.

Shri Jashvant Mehta: May I know
when the formulation of the policy
will be completed and when the policy
level statement will come? May I
also know, when that policy is formu-
lated, whether the State anti-corrup-
tion bureau will also be under the
Central Vigilance Commission or it
will be an independent body?

Shri Nanda: As the constitutional
position stands mnow, it cannot be
directly subordinated; but suggestions
have been made that these bodies
should also be constituted on effective

and proper lines.

Shri Kapur Singh: May I ask, Sir,
whether the proposals under contem-
plation envisage a machinery invested
with legal competence for redress of
grievances or it is to be merely an
advisory body and a non-governmental
organ?
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Shri Namda: It will have all the com-
petence that is required.

Shri Kapur Singh: Sir, it is not a
very clear reply; if you are satisfied
with it then I have nothing to say.

Mr. Speaker: It was asked whether
it would have the competence of de-
ciding things judicially or it would
only be an advisory body. He says
that it would have all the competence,
It would include. . . .

Shri Kapur Singh: “That is requir-
ed”, he said.

Dr. L. M. Singhvi;: What is the asses-
sment of the Minister of this “that is
required™?

Mr. Speaker:
be more explicit?

Would the Minister

Shri Nanda: So far as the Vigilance
Commission is concerned there is al-
ready a set-up for investigations and
for departmental enquiries which can
take up some enquiries itself. It can
have a commission for judicial. Then
it can utilis» the other machinery.
Therefore, there will be Jegal assistance
for this body, but it is not going to
decide all the things that come to it.
Evervthing that comes is not going to
to be decided by the Vigilance Com-
mission.

Shri Himmatsinhji: Sir, grievances
have been mounting up for the last
15 years and as time goes on they
will mount up still further. May 1
know how long it will take before
this machinery is ready to deal with
the g=*evances?

Shm Nanda: This machinery  has
already been set up.
. Shri A. P. Jain: Investigation of
some of the grievances may require
judicial or guasi-judicial procedure. Is
it the intention of the Government to
pass a statute for any type of investi-
gation laying down the procedure and
the powers of the investigating autho-
rity?
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Shri Nanda: Already those powers
are Jaid down in certain statutes.

aifeenfral w1 wiw wEW

+

Cif L cid i
ot fawm wEE
st &0 To gt :
st Qo To =wAAT :
st Wigw we
S Wo Wo WEWT :
st wgEy
ﬂﬂ'oﬂoi{gﬂ'ﬂi:
=t FwI™
st o HTo 'i'giﬂ:
st aEgward
*¥30.4 Wl HEIAT ATAE :
st fafer gare oot :
C1EE =
ol oy
st 71 fag
T #lo Ao FICEI :
st TR gE U
Eﬂfl’c H'Bl'l"ﬁ:
St BR ¥EW ¢
s To WEWT :
st YR
(&1 gferer W

FT @S HA| T qATA AT FAV
Far fw

(%) Fm w7 € § 999 FA a9
qfeenfrat it frere & owTHEl T
frer & ford st mmarfuso a9 T
1 g ; Wi

(=) w55 @ ofFenfar &
iy waw ¥ s awrae faw § 7
TR WA § wen-s (s

gronde) (%) o & | W R
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¥ 7 R fagu # oF s
wqify 5l o @ & 1 WA g9 9
ot mratfascr @i 77 9@T

(@) o gt 38 fdrd fasft & 0
39 ¥ 97 947 awar € 5 uw ody 3w
TG FH ATAT H T TR & | WOHT HAY
a3 & A 7 &7 797 wqg = F
sfaez safgrat &1 g Tma & faw
sifes sy /g @ &

[(a) Yes: Sir, Six such tribunals
are being set up in Assam and one in
Tripura. More tribunals will also be
set up, if found necessary.

(b) Yes, some reports have been
received, They show that infiltration
now is on a much lesser scale.
Arrangements for checking fresh in-
filtration and for detection of the
infilirants have also been strengthen-
ed.]

st sEnTEre seRt o s,
w1 | az 9 "9 g fw owew ® owrd
HET § AT g0 FA AT AT
¥ faoprar ¥ B st 7 ¢ gnIgw
TR T T0F , I AIATC FT A
g w7 < greger & grer femt amit
3 3 a7 i fapar o @ A fae
qqt ¥ 31 F 721 A ferar o g 7

ng-ewd At (WY ) :oag %
F1 & T At ¢ | foaet 7T o
gRil 3T WX ZrEEAT IR ST A
g odmr A mmr A g fE e &
g wifzd | s F e sarar oft
g ot g

S SETTEIC TRt @ A, far &
ag T e g v &7 wwa § faem &
¥ foar wfesarr amfes w499 w9
¥ gu g W A ® R E !
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st Fv: & 7 37 F i o fag
9| I T I FTRC TET HEAw 2, wrE
T o F w07 &

Sl STETEET  WEN ;99 %1 S
FOT Al ®EETX K1 SrAwrdr # gt
FIF 9 37 & forg grggamr T W
#3ee EoTC AT F qg H oA AvEar

g1

ot A= 7 A fE gAfeegey
& W1 o7 &1 agT oA § 99 1 )
AERY AET &

Shri Hem Barua: May I know if it
is not a fact that the appointment of
the tribunals has not only slowed
down the process of throwing out the
illegal immigrants from Pakistan but
has also by creating a stalemate in-
creased fresh infiltration from Pakis-
tan during these days and, if so, what
special steps Government have taken
to meel the specially serious situation
arising out of the decision to appoint
tribunals?

Shri Nanda: I do not agree with the
hon. Member that the setting up of the
tribunal is going to come in the way
of the eviction of the infiltrants. On
the other hand, it is,

Shri Hem Barua: But the police has
stopped functioning altogether.

Shri Nanda: That may be a transi-
tional stage. It has nothing to do with
the inerease in infiltration.

Shri Hlem Barua: But the transition
stage has opencd the flood gate. Now
they are coming in new waves.

Mr. Speaker: The answer is that
infiltration has now slowed down.

Shri K. C. Chatterjee: The hon.
Minister has stated that he has receiv-
ed further reports about fresh infiltra-
tion of Pakistani nationals. May we
know the total number according to
fresh reports and when was the last
report received?
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Shri Hajarnavis: In the course of
January to September 1963 the border
patrol party detected 237 people who
were surreptitiously entering Assam.

Shri Harish Chandra Mathur: Ac-
cording to the available official figures
there are 2} lakhs infiltrants in Assam
alone. What is the Government's pro-
gramme and in what period of time
do you think you would be able to
throw out these 2} lakhs people? For
that, how many cases must be dealt
with in an year's time? What is the
Government’s programme for that?

Shri Nanda: Regarding the first step,
as I said already, it is not quite known
because the people have not been
located. Therefore, strengthening of
the intelligence staff at the  border
and also in the interior disiricts to
tighten up further the machinery for
prevention and detection is one of the
steps. There are several other steps.

Shri Harish Chandra Mathur: That
is not at all my gquestion. I want to
know whether you have any program-
me or scheme and by what time you
propose to throw out all these infil-
trants.

Shri Nanda: | think the number
would be adequate enough to  meet
with the cases of all those who are
detected.

Mr. Spcaker: He wants to ‘“know
whether the Government have any
idea in their own mind that the num-
ber o; tribunals should be such that
the work might be completed within
such and such specific period?

Shri Nanda: I have not received any
such information from the Assam
Government.

Shri Hem Barua: Because it is very
important, may 1 submit for your
consideration that since these tribunals
involve judicial proceedings also in the
course of 40 years the tribunals in
Assam will be able to locate only 30
Pakistanis, not more than that?
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Shri Shashi Ranjan: From the re-
cords of the Government itself it
appears that between 1951 and 1961
the number of Pakistani infiltrants
works out to 2,20,601 to Assam and
I lakh to Tripura.

Mr, Speaker: He is giving informa-
tion. What is the question?

Shri Shashi Ranjan: I want 1o know
whether such a large number can be
dealt with by the six tribunals that
have been set up in Assam. The hon.
Minister has stated that he does not
have the figures. I am giving him the
figures that 1 have collected from the
Government, Does he think that
these 6 tribunals will do?

Mr. Speaker: It has been repeated
twice that as experience is gained we
will have more tribunals it the pre-
sent ones are inadequale,

Shri Swell: The number of infiltra-
tors into Assam and Tripura al pre-
sent runs into a number of lakhs and
the Government has just now admit-
ted that more are coming every now
and then. In view of that may I know
whether the Government sincerely
and honestly believe that these seven
tribunals which it has set up will be
able to grapple with the problem of
this size and how long according to
their computation will it take for
the Government or for these tribunals
to dispose of their business before the
last infiltrant is cleared out of the
country?

Mr. Speaker: That question has al-
ready been answered.

Shri Nanda: There are six now;
there was one before this. This num-
ber of 2 lakhs or 24 lakhs is not a list;
it is a calculation from the census
figures. It is not that we have got the
names of so many people who have
to be dealt with at once.

Shri Swell: My question is....
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Mr. Speaker: I have heard it. It
has been answered.

Shri Swell: Do Government honest-
ly and sincerely believe that these
tribunals can grapple with the pro-
blem.

Mr, Speaker: Honestly believe, Shri
Vishram Prasad.

st fastrr s ¢ 3@ aamar A
fa sl Tfe@sen @ 39 & w=T A
™™g v g wyma i @ §
o HEW F W oWr W E,
THT GTT GHET I A1 Fed g1 Wy
ar & qg smaer wga g f5 99 fr 9
ST HEAT ¥30 g A1 41 qg FATRACEH
HTHTT & WG AT A A FT G E AT
qg HEHTL I &1 Sq1 F A9 A1 AT
d FT TE & 7

Mr, Speaker: That is not fair. There
was an assessment made in the House
of Commons where they even used to
cover 70 to 80 questions—it went up
to 100 questions—in one hour. Now
they too admit that the number has
been reduced to 30 or 40 questions.
The number of supplementaries for a
quesiion remains the same there. 12
to 1'5 is the average number of sup-
plementaries that are allowed there.
The causes as to why so few questions
are covered now that have been trac-
ed there are that the supplementaries
are long, involved and winding. So, I
have 1o make the request to hon.
Members that if our supplementaries
were also precise, straight and brief
and the answers also in the same man-
ner, we could cover at least 20 to 25
questions. But we find that the sup-
plementaries are involved and  the
answers also, necessarily, then are not
precise and therefore mostly hon.
Members get up and say, “My ques-
tion has not been answered”, “not
precisely answered”, “It is not the
answer”. But when the question itself
is involved, it becomes difficult, at
least for me, I should say, with limit-
ed intelligence to follow. Sometimes

PHALGUNA 14, 1885 (SAKA)

Oral Answers

3698
I cannot retain the whole question
that is asked.

Shri Eapur Singh: Treasury Benches
should also answer sincerely and
honestly.

Shri Hem Barua: May I submit
about what you have said just now.
Qur progress is slow because of other
factors. One thing is that our Lok
Sabha is much larger in size than the
British House of Commmons. Another
is that we are a developing country
and there are so many programmes.
Thirdly, our questions might be in-
volved but the hon. Ministers' replies
are so vague that we have to repeat
the question and have to seek Yyour
protection and guidance. That is
why we cover less number of ques-
tions.

Shri Lahri Singh: May 1 know
whether Government has fixed some
time limit for finalising or for the
conclusion of this work?

Mr. Speaker: I asked that question
and it has already been answered.

st TRETA ¢ § 7 TR S TEaT
g fr aa3 7 fr faai # o #1 do
I FT & Sran g e oo H ar e
F1 M qe & AT & auifE ag
=l HTEAT ¥ SN WA a1 F#9 gerd
FTHETT dY TH WAl &1 AUATAT ATEET
2 fF o ar fadsit &1 J41 § AT
famr s 7

WA WEEW : AR qEEd &1
g fomm

Shri Sham Lal Saraf: We have spent
12 minutes on this question,

Mr. Speaker: I know that.

Shri S. N. Chaturvedi: How many
cases have been disposed of by these
tribunals during the period that they
have been in existence?
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Shri Nanda: They were set up very

recently.

Mr. Speaker: Next question. I am
being asked to move forward.

Training Programmes

*421. Shri D. C, Sharma: Will the
Minister of Education be pleased to
state the steps taken or proposed to
be taken to coordinate training pro-
grammes with educational planning on
a massive scale with a vocational bias?

The Minister of Education (Shri M.
C. Chagla): In the formulation of
educational p]ans' representatives of
agencies concerned with training pro-
grammes are associated as members of
the Working Groups concerned.

Shri D. C. Sharma: May I know
what are those Working Groups to
which the hon. Minister has referred?

Shri M, C. Chagla: We have sel up
(1) Working Group on General Edu-
cation for th. Fourth Five Year Plan,
(2) Working Group on Technical Edu-
cation for the Fourth Five Year Plan
and (3) Working Group on Man-
power. These are the three Working
Groups that we have set up.

Shri D. C. Sharma: Is it not a fact
that almost all the members of these
Working Groups are officers from the
Ministry and some persons who are
occupying some Government post and
that no representation has been given
to any public educational organisation
on these Working Groups?

Shri M. C. Chagla: That is not
correct. I have got the list of the
members and the hon. Member would
be satisfied that we have tried to make
these Working Groups as reprasenta-
tive as possible.

Mr, Speaker: Dr. Mahishi.
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Shri D. C. Sharma: I would like to
know the non-official persons who are
there on the Working Groups.

Shri M. C. Chagla: I have a long
list with me. . . .

Mr. Speaker: That would be a third
question. Dr. Mahishi.

Dr. Sarojini Mahishi: May I know
whether any specific effort is being
made to  improve, consolidate and
bring about coordination among the
different vocational training instilutes
run by the different Ministries of
Labour, Home  Affairs, Community
Development and Education and to
give proper recognition for the same?

Shri Hem Barua: This question is
involved.

Mr Speaker: When it comes from
an hon. lady Member, how can 1 call
it involved?

Shri M. C. Chagla: If you would
permit me, I would have made the
same comment. But I would not make
it to the hon. lady Member. The ques-
tion is very widespread. The hen.
Member has mentioned four Minis-

tries. She can realise how difficult it
is to coordinate the work of  four
Ministries.

Shrimati Renu Chakravartty: May

I know whether the Education Minis-
try is considering to have the same
rate of progress with regard to the
branch of junior technical schovls at
class VIII or IX level right throughout
the country because at the moment it
is not on a par in every State.

Shri M. C. Chagla: We want to in-
crease the rate of progress. As 1 have
said very often, we want more people
to go to the junior technical schools at
that level rather than put pressure on
the University.

Shri Bhagwat Jha Azad: May 1
know whether in keeping with the
spirit of the new Minister in not
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allowing more and more committees,
whether any time-limit has been fixed
for the Groups to submit the report,
or have they been allowed to submit
the report whenever they like?

Shri M. C. Chagla: They are not to
submit the report whenever they like.
A constant watch is being kept and
we are trying to see that the report
is submitied as early as possible.

st fra AoEw 2 S| owW oA
avamar g fr ag o awE fawe & afe
o7 ¥ TH A i omfaw AT eH H
w1 a9 Arfwtroes 7 T mfvs 5
g 5T ¥ am qTAm AUfag

W1 Fo wo =mTen : 37 F1 fawz A
ag7 Al & Au d g9 551 7
T T A ardr I zE 20
faferz?t o uFwam Uz HEAW
UTH T wHE L. L.

st fora Aromw ¢ AT mfwfooes
& ATH g1 |

st Ho Wo N : ATAA Fifae
T FTHT TAHTA 2 | TZ AT ATCRI A0
argr & 1 wrtAr o, fafeed
o6 FFg(aET 2d9aqe, fafaeds A
dq7, fafaedt ore S=ed e AT
T w4 @rm 3w ¥
mrfaa &

Mr. Speaker: Next Question,

Shri D. C. Sharma: On a point of
order? Is Planning Commission a
non-official body?

Mr. Speaker: He has not said that.
He hag said that the Women's Council
is a non-official body.

Shri D. C. Sharma: The hor. Minis-
ter said that Planning Commission is
a non-official body.

Mr, Speaker: No, no. Next Ques-

tion.
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arqui wfafa « fawfod

+
w fagwaT g e ¢
St o Ao FrermawTT
- Cﬂﬁ'ﬂf
ﬁ!ﬂ!o‘tnwﬁﬁ:
st e IEmE
Lqﬁqﬁmq‘m:

a7 forr war, ¥ faweaT, tegd
T wATAfET TT FET {ley & TET
& ®YaeT § 4g FATT &7 9T 4T F

() ¥ wgm fmem @ifs &
ars § meqoiiae afafs & fawfon
a7 #ETL 7 faT a7 faa g

(=) afzar, &tz ov Ao &
Far faora & @ar 38 @1 A FA K
AT 7 T2/ 350 A7 fawrT &) AR

() afz =2, a@r faoer & @0
From g 7

frearr ==t (!ﬂ' Ho %o !'I'I'H'T)':
(%) & (7). wrmg <17 30 AR
qT Wt ot fasre 7T v & Wi sy
aT #1 FEtT qur 9T & nfsgw
HEAR qIT FA FOATALAFAT 77 5H
faeva a1 1o &

W TATEOAA : HeqH HE A,
TF SIEqT T 9% g | wa fg=r #
FTE NG EET 8, AT IH FT IA@ IJATC
fem=r § gamn sT & w Iw w amg Ay
g § At gATaT war g 1 oW W
wF wré wmfw W@ ¢ fr gfAm #
741 gavar v &, feeg wg soferw &
FIE weA oy omar @, ar e i =w
FT IAC AET GAAT ATAT & 1 H W9
#1 sgaeq g g fF T w1 AR
w|rog 7



3703 Oral Answers
TR WENW 3T AT IO 47 ¢
& AT FEATEr A F fvar w3 4
H w7 wifewr mfzEr &= 1 aww
R & | i g et & s
qg FAT AT T ¢ | WIS AfgaT A
o femmefra gisaam, wgr asAr,
grm, a1 far %0 ®1¢ aEE Ad
@A 1 3 ofrifas s 7 za
¥ ug frafa & 1 g o=l § W
fameefaas e & &7 @ 37

®EN

o Miax @ : Hwww "W,
W W UF "I g W SIAT @ fF owa
AT HAATE AT ERI, AT F1 FT7
WU # G AT §, Ay 5T AT I &
geT, 77 1 feedt & g 7 swarar
gHr e |

W WERw TR A e @ R

& Ho Ho WWIAT : ¥ AT AT
qgar g |
(a) to (c), The matter is still re-

ceiving attention of the Government
of India.

The delay is due to the need to

obtain the consent and willing co-
operation of all the State Govern-
ments.

oY fagmaT o : & gy @A
| g f® arpoia ww2 &0 fawr-
feai 1 eqma 7 @A gu g faen
difa & wraey § " & m fA=me
# 9 97 59 1 ¥9 9% TaifEg FE
a7 fa=me T TE

st Ho Wo WTET : AT WL @14 H
T ¥ T aF mE 2 FEEL
wata A¢l i, a3 aF ofar §ue
§7AT 7 qeFT & |

it fagwaT wae : 747 § 9 a%ar
g fr fafm oo sl &1 @ o=
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F e wa’ﬁ‘av,g‘raﬁ-{mrm
¥ 2T 391 gt wr 27

Shri M. C. Chagla: I do nct know.
In most matters, it is very difficult to
get answers from the State Govern-
ments in time. I am very suory to
say that, but that ig a fact.

Shri Swell: With regard to the
national education policy, may I
know whether Government's atten-
tion has been drawn to the remark
made by Dr. V. K. R. V. Rao, Mem-
ber of the Planning Commission, in
charge of education, that the present
education in India has failed in its
fundamental task of promoting
national integration, and if so, the
steps Government are considering
for reorientating and overhauling the
present educational system?

Shri M. C. Chagla: Every edu-
cationa] authority in India is agreed
that we should have a national policy
with regard to education. Ewery-
body is agreed that if necessary,
constitutional changes should be
made. They all meet in Delhi and
pass resolutions. When they go back
to the States, they do not implement
them. That is my trouble.

st T ATE AET ¢ OWHT HAT
wErey A T £ fF o9 aw @ F At
¥ wog Al & fa=re AR wr o €,
a7 a% 48 39 $a2r a1 fawfar &
WA ¥ AV AL | 1] g ATAAT ATZAT
g fr <fe @1 awma & o @, wafem
Far farr WY WEIRE WAT TWAl &
farert wfat &1 @Fae g7 AT AL
farer & woA &1 TSN FH AT |

st ®o ®o wyren : F 7 owiw ¥
A AT § | A G AT
fF ogiTm ae wadEe a@ 8
afer #27 gavae & | WL UTH F1E 9197
8 & | F I ¥ gAT FT TEAT HL
qHAT §, $1F AFY FT 85T §, TIAT B
TE FTAFATE |
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5t TR ¥AE qRT ¢ AT A qE
HERAT FATET ! qg 9ET T4, A7
w37 AEF &

mn@n:
g |

Shri Ramachandra Ulaka: May I
know whether it is a fact that there
are differences of opinion from State
to State in the actual implementation
of the recommendations of the Sam-
purnanand Committee, and if so, the
reasons therefor?

IFA

qATET

Shri M. C. Chagla: As far as the
record goes, on the two salient points,
there is np difference. The first is
that there should be a national uni-
form policy of education, and the
second is that some changes should
be made in law to give effect o it
Those are the two salient features,

st ffa fey : waTem T A
qe30 ¥ HFFATT W= AT wE fFar 7
IF Tg § 2w &7 forerr qgfy § go9<
LA AT a9 99 G g % wfafw
st grquiAeR Frar faardls § SEE<
@ & & qg st s g fogw ot
gfez # @ gu ar I FEIC AR
&z guerdd 3 wr§ ffewa arom g
g fr fggram & o foem &1 &0
€T g1 /T 1 I 71 FAif=a s
& fag sr=r 80

i} o Ho AN : T A AT GTLUT
Tt &, afew, dar fr & a7 I §,
&F % 2T TIHL 749 7 FE, a7 IF
IF g7 FH AL ) FEAT |

il gt e wmww: qfE W F
forerr 27 & wdfer == 1 7% F@r
Tt &, wafig a7 59 3fe ¥ fnem §
£ Gar a3 grm, o ¥ = w1 sar
e & w ?
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Wt Ho wo AvTen : F A g
fefmdt s J=x av 9 ¥ arfag
YT 2t uF T ¢, forw o g O
FL W E

st Frarromer : § s | g
f& #a7 &vFT Tw WL H 0w &7 9%
ferar e e A fame AT @Y

St Ho wo WWEW : A gHTU
frere 2 0

o Aifae | WY HaT ST A
Farar fe avg /LR & IO A9 (A

@& & g st " g fw e
Toq §TATA § WA aF ga< faw 9%
¢ #r faaai & fawd amar &

=it o o wwi: AT TR &
o T g fas wer wRw oA ¥
TEr oWTET § |

Ll Ho o FUTAT : T U&m
fafreed #iwmtm qeer # g€ o, Foredf
7% ¥4 fear mar ar .

“In order that educalion may
make its fullest contribution to
the emotional integration of the
country, it was necessary and de-
sirable that the recommendations
adopted by the conference on the
pattern and content of education
should be implementeg effectively
by all concerncd and that no
major change in the nationa) pat-
tern of education should be made
without the conference having an
opportunity to consider it".

Going by that, all the States have
agreed. As I said, at the educational
conference resolutions arc passed, but
the implementation is not there.

Shri Ranga: Here you impose your
will, there they are free,

Shri Paliwal: In view of the vital
importance of having a national edu-
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cational policy and the difficulties to
which the hon. Minister has just now
referrad, do Government think of
amending the Constitution for taking
powers to enforce such central policy?

Shri M. C. Chagla: Yes. As the hon.
Member is aware, a Committee has
been appointed under the chairman-
ship of Shri P. N. Sapru to consider
two questions: what power the Central
Government hag got under the Con-
stitution, as it stands, to carry out its
national policy, and what alterations
should be made in the Constitution. I
am awaiting their report. As soon as
it is out, we will take necessary action.

Dr. L. M. Singhvi: What are the
main features of the proposals for a
national educational peolicy to which
the Minister proposes to persuade the
State Governments and their Minis-
ers to agree to as an immediate mini-
mum programme at the Conference in
April?

Shri M. C. Chagia: 1 think the im-
mediate and crucial problem is that of
secondary education. We must have a
uniform pattern of secondary edu-
cation. If I can persuade the States
to agree to it I feel a great advance
will have been made.

Mr, Speaker: Ncxt question.

s vErEOAR : wod e, &
sraa F7Ar g fr qf 0w wgeg 9
g fear @

wam HART ;77§ A Fa
T @ A g & W F AT A
g !
Crimes in Delhi

+
Shri Maheswar Nafk:
Shri Vishram Prasad:
Shri R. G. Dubey:

Shri Dhaon:

Shri B. P. Yadava:

Shri Bishanchander Seth:
Shri Yashpal Singh:
Shrimati Savitri Nigam:

*423.
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Dr. L. M. Singhvi:
Shri Prakash Vir Shastri:
Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that in the
crime figures for 1963 in Delhi the
cases of murder have shown an in-
crease of 32 per cent;

(b) the comparative figures for the
last three years; and

(c) whether Government are con-
templating to take any special steps to
bring about improvement in this
regard?

The Minister oy State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes, Sir.

(b) 1961 57
1962 51
1963 70

(c¢) Intensified patrolling, surveil-
lance over bad characters; action
against notorious rowdies, combing
operation in areas infested by crimi-
nals, nakabandi at possible escape
routes, scientific and systematic inter.
rogation of suspects, etc., are under-
taken to check the rise in the number
of crimes in the capital.

Shri Maheswar Naik: Has any in-
vestigation been made by Government
into the causes of thig increase in the
incidence of crimes?

Shri Hajarnmavis: Each crime is an
individual case, it has its own reasons.
It may be that some of the crimes are
due to some domestic reasons.

Mr. Speaker: The question is whe-
ther any investigation has been made.

Shri Hajarnavis: The whole situation
is constantly under our supervision,
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angd I think that there is no cause for
undue alarm, because we have also
compared these figures with other
cities. For instance, Bombay, which is
a well governed city . . .

Mr. Speaker: That is not the gques-
tion.

SBhri Maheswar Naik: May 1 know
whether it will be wrong to presume
that the administrative machinery in
charge of the law and order situation
is not competently discharging its
duties?

Shri Hajarnavis: As I said, there is
no cause for undue alarm, but we are
not complacent. Every effort is made
to increase the efficiency of the ser-
vice, to give them better aids and to
adopt better methods of investigation.

Shri R. G. Dubey: May I know whe-
ther it is a fact that there have been
thefts in M.Ps' flats in North and
South Avenues; if so, how many and
whether they have been traced or not?

Bhri Hajarnavis: This question is
about murders in Delhi, but surely if
the hon. Member gives me notice, I

shall allay any apprehension that may
be there.

sit T e awaw ¢ faedt W oSr
gard @ @ €, wF 8 ;v g uAt
AN FT W FT F A IF A9 A
Far gfers w1 Y grav @ 7 s gw A
# wrad arg wr¢ ferwras g § 7

ot goreate ¢ St A gfew ot
gra &Y, vet Fré o freraa @ A€ 2

Shri IHlem Barua: May I know if it
ie & fact that the reason for the in-
crease of crime in Delhi is economic
unbalance and marital maladjustment
also in the families of these people
who indulge in crimes; if so, whether
Government have enquireqg into this?

The Minister of Home Affairs (Shri
Nanda): T had very recently a discus-
sion with the officers regarding this
situation some few days back. Al-
though my colleague is not aelarmed,
2307 (Ai) LSD—2.
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I was disturbed because I am no#
accustomed to seeing all these Hgures.
When I saw the increase I was dis-
turbed. I had discussions, and they
referred to this aspect of marital mal-
adjustment etc., being a larger factor
than in the past. Crimes of other
kinds, for example taxi crimes, that is
crimes whose motive is gain, have
gone downm, they are less, but this
kind of crime is somewhat more.

Mr. Speaker: The hon. Member can
bring forward a non-official resolution
or Bill.

Shri Hem Barua: How to improve
marita] relations in the family?

Mr. Speaker: He can bring forward
a Bill.
ft TeraTe fog 0 FT A AW
o &1 Wt &g faverwor frar § fF €7
T U AU FT A9 AT Qw0
# w1 ¢ a1 e SR I g !

st T fHOEEET Ware §9 ot
% fear 1
Dr. L. M. Singhwvi: May I know whe-
ther the Government have considered
or are considering the setting up of a
separate ang distinct anti-homicide
squad for investigating and prosecut-
ing cases of murders?

Shri Nanda: There is such a squad.

o TR fielt & a Har
% adl ;g asaT § R gf@gra E@ a®
F qEAW FTATE ot § ar A, TG
wow faw & ara & @@ gwa g
T wnr gferw & fowr oy & WX
qfere arr &7 2@ ¥ fF qw w0 s
Wit #1 WL WY, B9 FW I AGT
FGT | W HEY HERT AT a7 §H
Y T § IJART T@T FFAT E |
Shri D. C. Sharma: There was so

much noise in the House that I could
not follow Swamiji's supplementary.

Mr., Speaker: There was nothing to
follow.
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s fram  weww ;g AT A
fafasr fedir oz ot @ graT &, 9 T30
T S g1 & WY 9% ara wrq gfaa &
Fwar W agdt A o W 1 gE A
W &4 agal o1 W g WK 96
Wk & gear § W afg @t o @
2 & AT S § frowee &
&% 7 g ¥ 0 18 F1-FEvmafag 8,
WK g, & 99 gU OTUEFE #1 AHA F
faa woFre Fr FC @ E 7

ot wen ¢ @y foad wd aw E
ey 7 & gt

Shri A, P. Jaim: On a point of
order. The hon. Member who was just
conplaining of disturbance is himself
talking there, and he has changed his
seat.

Mr, Speaker: That is exactly what
he wanted to tell the House, that he
is creating disturbance.

st SwrEre et faeer # ag
U waet ® 1 Fe # § gy W e
ENeR ok sl FeT A g ar
aw faewrel & o7 H g § 1 an faepret
& wZad 98 gf of | # g A
%1 qar & faar @ e 1 a9 9T
fag faviare &, ofz af, @t (o7 €0 &
foFr &7 oY qrar T g 7 99w fere
areT ¥ ot gferw qerd € 9t )

o gacrata ;. favwe € sAd
aitar g ¥ | 59230 Y favwre
& Wy A9 BT § 1

& SwrTEC sret: A0 g
g a1 . ... (fTvemaE)

weOq WEEG ¢ W% §9Td #
o AT q8T FeT R |

! TRt : T faewe L.,

weTy WEW : ¥ WA A q
YO T A AN § AT AT IAR
e R € 7

ot TimraAeE : ARG

wIw wERW : FYE AR W ar
Fgarm 2 a1 wT fad oF A &
qgamr [y w7

= FeTTER STeAy : gEE faw
gfera Wt age # aar of 4« W
faewtz #1 o1 wemd g€ df, IAF
srfagt #1 a0 qar «= Tr § afz g
a3 w17 g, 3 3, faEgr ¥ ? wvw
T wEaeg H Al 8 AT § g9 ¢ 7

Wt gATAAE ¢ WA § Aveq faw
a1 o 2 EEAr g

sY (W wgE qiEd . g At
dat & agdl gi g S Wy gy
farwar g1 samwfa® | & oA Srgar
g f& oF sarsr fa0dt awf &t faasy
we & fom A gfew & o8 dred
g o 3% o s € A
@ e g 7

. WY goreadr| : frrast oeT gy
|

oW wgtad : fEay e §, uw
ferg wma s Aifem ¥

Shrimati Savitri Nigam: If this phe-
nomenon of growing crimes in Delhi
is a matter of great concern, I would
like to know what hag been done re-
garding association of the people for
arresting these crimes and forming
vigilance committees or mohalla com-
mittees?

Shri Hajarnavis: Periodically the
police people in each locality do hold
meetings with respectable people, and
citizens are invited and their sugges-
tiong are welcomed.
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Mr. Speaker: Next question. At least

during the Question Hour I expect hon.

Members to stick tp their seats.

Shri Hari Vishnou Kamath: I was
displaceq by my Colleague, because 1
came late, Sir.

Commission on Administrative
Reforms

*434. Shri Hari Vishnu Kamath: Wil]
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is proposed to set up
a high-powered Commission to exa-
mine the administrative set-up and
suggest reforms:

(b) if so, the composition, broadly
speaking, of the said Commission;

(c) its terms of reference; and
(dy if not, the reasons therefor?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) to (d). It is not proposed to set up
a Commission, but it is proposed, for
the present, to create a Department
of Administrative Reforms in the
Ministry of Home Affairs and to en-
trust it with the responsibility for
having action taken on past recom-
mendations and conclusions, and for
taking the initiative generally in pro-
moting administrative improvements
tn the interests of efficiency, economy
and integrity. The Department will
also prepare the ground for a further
systematic inquiry into the adminis-
trative system.

Shri Hari Vishnu Kamath: Js it not
a fact that the Minister’s predecessor,
Shri Lal Bahadur Shastri who now
seems to be the defacto, though not
de jure, Deputy Prime Minister....

Mr. Speaker: What has it to do with
the question?

Shri Hari Vishou Kamath: . . pro-
mised at a meeting of the Consultative
Committee of the Home Affairs Min-
istry six months or so ago and re-
peated that assurance at a Press Con-
ference also, to the effect that he was
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contemplating the setting up of an
administrative reforms commission on
the lines of the Hoover Commission
in the United States and, if so,
has that assurance been given the go-
buy by his successor?

The Minister of Home Affairs (Shri
Nanda): The answer does not contra-
dict that assurance at all; it paves the
way for such a Commission.

Shri Hari Vishnu Kamath: Is it not a
fact that he said so?

Mr. Speaker: He says that this does
not contradict that assurance but
rather paves the way for its imple-
mentation.

Shri Mari Vishnu Kamath: Is it not
a fact that the administrative machi-
nery which we inherited from  the
British has depreciated and deteriorat-
ed during the last fifteen years and
is now creaking badly and, if so, in
order to gear it up to the tasks of
modern welfare State what are the
ways and means the hon. Minister has
in mind?

Mr. Speaker: Only the last portion
need he answered.

Shri Nanda: The situation in this
respect is continuously under review;
there is the department for organisa-
tion and methods which keeps an eye
on the working of the administrative
machinery, there are commitices
which have already made recommen-
dations and those recommendations are
being implemented.

Shri Maheswar Naik: How many
committees on administrative reforms
have so far been set up since Indepen-
dence and how many recommendations
have been implemented?

Shri Nanda: It is difficult to produce
a list of all the committees and thcse
recommendations.

Shri Bhagwat Jha Azad: How does
the Government expect, that it would
be possible for the administration
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which has been much responsible for
corruption—I mean the administratlve
procedure—to indicate the same, when,
in the past. they have not been able
to do so?

Shri Nanda: [t is wrong to assume
that the administration is corrupt
throughout.

Shri Bhagwat Jha Azad: [ said the
majority: 1 did not say the whole. 1
want an answer to that question.

Mr. Speaker: Not in this manner.

Shri Bhagwat Jha Azad: Then I also
do not expect an answer in that man-
ner.

Mr. Speaker: When the Member
puts a question_ there ought not to
be anger manifest in that.

Shri Bhagwat Jha Azad: It is not
anger, (Interruption). I cannot bring
a smile for such answers which are
not clear and distinet but only evasive.

Mr. Speaker: Then at least f smile
is not there, anger should not also be
there. '

Shri Bhagwat Jha Azad: You
should not read anger in my face. It
is not there. I also read sometimes
anger in your face.

Mr. Speaker: | do not expect him to
give me a smile but I cannot tolerate
anger,

Shri Bhagwal Jha Azad: If you can
read anger in my face, I can also read
anger in your face. (Interruption).

Mr. Speaker: Certainly he dues
read anger in my face when I call
him!

" Shri Bhagwat Jha Azad: 1 do not.
But vou should not also read anger
in my face.

Mr. Speaker: I cannot wunderstand
how this controversy can end, (Inter-
ruption).
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Shri Nanda: I wonder why the hon.
Member resents it. I had said it was
wrong to assume that the whole
machinery is corrupt. I think that
was a clear answer.

WRITTEN ANSWERS TO QUES-
TIONS

Expansion of Foreign 0i! Companies

Shri Dinen Bhattacharya:
Dr. U. Misra:
*425.<{ Dr, Ranen Sen:
| Shri Yashpal Singh:
|_ Shri P. (', Borooah:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the guestion of giving
permissior. to foreign oil companies in
India tp expand their refinery capacity
hag been considered by Government;
angd

(b) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir);
ta) and (k). The private sector re-
finerieg have already been permitted
to operate at the maximum capacities
available with them, and no further
cxpansion appears to be called for.

Convention of Honorary Magistrates

(" Shri Dhaon:
Shri Bishanchander Seth:
Shri B, P. Yadava:
Shri P. R, Chakraverti:
Shri Ram Harkh Yadav:
Shri Bibhuti Mishra:

*426.

Will the Minister of Home Affairs
be pleased to state:

(a) whether it js a fact that a con-
vention of Honorary Magistrates was
held in New Delhi on the 4th Febru-
ary, 1964-

(b) if s0, how many countries from
abroad participated in it;
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(¢) the purpose of the conventjon,
and
(d) whecther any decisions
taken by the Conference?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) There was a convention in
New Delhi on the 4th February, 1964
but it was not officially sponsored,

(b) Only one, the United Kingdom.

(¢c) Exchange of ideas regarding
mutual pioblem, the patterns of judi-
cial administration in India and the
United Kingdom ang the role of
Honorary Magistrateg in the adminis-
tration of justice.

(d) None.

were

Printing Presses from Federal Repub-
lic of Germany

+427. Shri Mohan Swarup: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
Federa] Republic of West Germany
has offered three printing presses tu
the Government of India for printing
school text-books;

(b) if so, where these presses are
proposed to be located; and

(c) when the presses are likely to
start functioning?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) At Chandigarh, Bhuvaneshwar
and Mysor2 respectively,

(¢) The agreement 15 awaiting rati-
fication and thereafter the time sche-
dule will be worked out,

Employment of Retired Officials

Shri Indrajit Gupta:

*428. | Shri Tulshidas Jadhav:

Shri Yashpal Singh:
| Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state Government’s de-
cision on the Santhanam Committee's
recommendation to ban employment
of retired officialg in private sector
for two years after retirement?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): The recommendation of the
Committee is under e¢xamination by
Government.

Clash between Border Force and
People at' Dawki

5429 Shri Swell: Will the Minis-
iy of Home Affairs be pleased 1o
state:

{a) whether it is a fact that on the
8th February, 1964 there was a big
clash between the border security
force and the local people at Dawki
area of the Khasi-Jaintia Hills bor-
dering Easy Pakistan; and

(b) if so, the causes thereof and the
number of casualties involved?

The Minister of Home Affairg (Shri
Nanda): (a) No, Sir,

ib) Does not arise.
Plots on Rent for Low Income Group

«430, Shri P, C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Delhi Administration
have submitted to Government a
scheme for providing plots with ade-
quate civic amenities to low income
group people in Delhi, on a nominal
rent, under the Third Plan;

(b) if so. whether the scheme has
been approved; and

(c) the cost and the main features
of the scheme?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) No, Sir.

(b) and (c¢). Do not arise.
Olympic Games

*431. Shri Sham Lal Saraf: Will
the Minister of Education be pleased
to state the preparations that are
afoot to get the players and the athle-
tes from this country being selected
in time and the teams being
thoroughly organised for the Olympic
Games to be held in Tokyo in Octo-
ber, 19647

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
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shan): The Indian Olympic Associa-
tion and the National Sports Federa-
tions are primarily responsible for
preparing the Indian Contingent for
the coming Olympics. In September,
1963, the Indian Olympic Association
nad made certain tentative sugges-
uons about the strength and composi-
tion of the Indian Contingent and
these were approved, in principle, by
the All India Council of Sports. It
is hoped that the Indian Olympic
Association and the National Sports
Federations concerned will spare no
cfforts in selecting and training the
best available talent. The National
Institute of Sports will also be avail-
able for training selected sportsmen,

Central Government Cooperative
Stores

432, fShr.i P.. C. Borooah:
| Shri Vishram Prasad:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 522 on the
11th December, 1963 and state:

(a) the decision taken on the ques-
tion of bringing employees of Delhi
Administration, Delhi Municipal Cor-
poration and New Delhi Municipal
Committee under the Central Govern-
ment Employees Consumer Coopera-
tive Stores Scheme in Delhi and New
Delhi;

(b) the number of additional stores
since opened and the names of places
where they were opened; and

(c) whether any new stores are to
be opened in North and South Avenu-
es and other localities in New Delhi
where Members of Parliament reside?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) The matter iz still
under consideration.

(b) Three more branches have since
been opened as indicated below:—

Location of the Branch Date on which

Store opened
“ A’ Block 12-12-1963
Kidwai Nagar 23-1-1964
Srinivaspuri . 23-1-1964

(e) No, Sir.
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Student Indiscipline

*433, Shri Harish Chandra Mathar:
Will the Minister of Education be
pleased to state:

(a) whether Government  have
ltaken any note of the recent serious
cases of studentg strikes and violence
at university level; and

(b) whether this problem of stu-
dent trouble and indiscipline receiv-
ed any consideration and any instruc-
tions or advice was given to the
authorities concerned?

The Minister of Education (Shri M.
C. Chagla): (a) No recent incidents
have been reported to the Govern-
ment of India by the State Govern-
ments and the Universities,

(b) Yes, Sir. The problem of stu-
dent indiscipline has often been
studied and the latest study was by a
Committee set up by the University
Grants Commission under the Chair-
manship of Dewan Anand Kumar.
The Committee went into the causes
which led to incidents of student in-
discipline and made a number of re-
commendations to remedy the situa-
tion. The recommendations of the
Committee were brought to the notice
of the State Governments, Union Ter-
ritories and Universities.

Propaganda Material from Abroad

*434. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to state:

(a) whether reports have been re-
ceived that anti-Indian and anti-
Russian propaganda material fabri-
cated by the Chinese Government is
being mailed to India from Holland,
Belgium and some other European
countries;

(b) if so, whether such material
has been intercepted and forfeited;
and

(c) if not, the reasons therefor?

The Minister of Home Affairs
(Shri Nanda): (a) and (b). Sir,
some gsuch literature has come to
notice and appropriate action has
been taken by the Customs authorities
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who are concerned with preventing
such import.
(c¢) Does not arise.

Trade in Oij Products with Russla

[ sari D, C. Sharma:
shri Jedhe:

shri Indrajit Gupta:
Shri P. C. Borooah:
Shri Yashpal Singh:
*435, { Shri P. R. Chakraverti:
Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Dhaon:

Shri Onkar Lal Berwa;
_Shri R. S. Pandey:

Will the Minister of Petroleum and
‘Chemicals be pleased to state:

(a) whether it is proposed to have
& new agreement for the expansion of
trade in o0il products with Russia;

(b) if so, the details of the agree-
anent, if finalised;

(c) whether Russia has shown inte-
rest in extending help for the explo-
ration of oil in Assam; and

(d) the reaction of the Govern-
ment of India thereto?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). The Indian Oil Company
is negotiating a new agreement with
the Soviet Export Organisation for
the import of oil products. Details of
this have not yet been finalised.

(c) and (d), The OQil and Natural
Gas Commission is receiving assis-
tance from the Government of the
USSR, for exploration of oil in
wvarious parts of the country. Drilling
rigs, other equipment and personnel
from the USS.R. are being utilised
for exploration of oil in Assam also,
as in various other parts of the
country,

Reform of Examination System

(" Shri Harish Chandra Mathur:
Shri G. Mohanty:
'135.{ Shri Sidheshwar Prasad:
Shri M. L Dwivedi:
Shrimati Savitri Nigam:
Will the Minister of Educatiom be
pleased to state:

(a) whether Government have fina-
lised their plan for reform of exami-
nation system; and

{b) if so, the nature and shape of
reforms?

The Minister of Education (Shri M,
C. Chagla): (a) and (b). The scheme
of examination reform involves de=
tailed studies and continuous research
which are still being undertaken. On
the basis of the studies conducted so
far at the school stage, emphasis is
now being given on the maintenance
of cumulative record of each student
for internal assessment and the intro-
duction of objective-based questions
in the external examination,

As regards University education,
the University Grants Commission set
up a Committee to recommend im-
provements in the present system of
examinations. The Committee has
submitted its report which is under
consideration. A statement indicating
the recommendationgs made by the
Committee wag attached to the reply
to Unstarred Question No, 1112 asked
in the Lok Sabha on the 4th Decem-
ber, 1963.

The question of having uniform
standards of examination for degree
and diploma courses in Engineering
and Technology is also being exa-
mined by the All India Council for
Technical Education,

Gauhatl Refinery

Shri P, C. Borooah:
Shri Hem Barua:
Shri Yashpal Singh:
Shri R, Barua:

Shri D. J. Nalk:

Will the Minister of Petroleum and
Chemicals be pleased to state:

*437.

(a) how far the Gauhati Reflnery
has been working to its rated capa-
city and whether any of its units de-
veloped trouble during the past 3
months;

(b) the total production of the re=
finery from each different unit during
the past 3 months; and
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(c) how much of gas from the re-
finery has been burnt out as waste
during these months?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) During the months of November,
December and January last, the
Crude distillation unit worked at
about 92 per cent of rated capacity
and the Coking unit at 110 per cent of
rated capacity on the average. The
Kerosene refining unit worked as and
when required. None of the units
developed any trouble during this
period,

(b) The total production of the re-
finery was about 1,30,000 tonnes, but
it is not in the public interest to dis-
close details.

(c) A tota] of 3,266 metric tons.
Central

Government Employees’
Strike of 1960

“438, Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of pending cases of
Central Government employees in-
volved in the General Strike of 1960;

(b) whether they are being consi-
dered and examined with a view to
their expeditioug disposal; and

(e) the criteria by which they are
being examined and judged?

The Minister of Home Affairs (Shri
Nanda): (a) According to available
information, only three cases are re-
ported to be still pending in which
departmental proceedings originally
initiated for participation in the
strike have not yet been finalised.

(b) Yes, Sir

(c¢) Instructions were
Government in 1980,
which departmental proceedings
should be taken only against those
employees who were found to have
committed grave offences such ag vio-

lence, sabotage, intimidation, gross
misbehaviour, etc.

issued by
according to
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Revision of Salaries of Technical
Teachers

825. Shri Sidheshwar Prasad: Will
the Minister of Eduecation be pleased
to state:

(a) whether it is a fact that the
scheme of revision of salaries recom-
mended by the All India Council of
Technical Education has not been im-
plemented by some of the States;

(b) if so, the names of those States;
and

(¢) the reason for non-implementa-
tion?

The Minister of Education (Shri M.

C, Chagla): (a) Yes, Sir.
(b) Bihar, Kerala, Mysore, Maha-
rashtra, Uttar Pradesh and  West

Bengal.

(¢y The State Government, are still
considering the matter,

Technical Education

826. Shri Sidheswar Prasad: Will
the Minister of Education be pleased
tn gtate:

(a) whether it is a fact that pro-
grammes of expansion of technical
education are not being implemented
due 1o shortage of suitable equipment;

tb) whether any steps are being
taken to procure them indigenously
or from foreign countries; and

(¢) whether any suitable agency is
being comstituted to deal with the
procurement of equipment?

The Minister of Education
M. C Chagla): (a) Because of short-
age of foreign exchange, difficulty has
been felt in equipping the laboratories
and workshops of technical institu-
tions on the requisite scale. The phy-
sical targets set in the Third Five-
Year Plan, however, have not been
affected,

(b) Every effort is being made to
procure the equipment from indige-
nous sources as also from East Euro-
pean Countries under Trade Agree-
ments. Arrangements are also being
made to obtain equipment for some
projects under Foreign Aid Program-
mes.

{c) No, Sir.
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Secondary School Teachers

827. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased.
lo state:

(a) whether it is a fact that the
Mudaliar Commission on Secondary
Education recommended that the
teachers possessing the qualifications
und performing the same type of
work should have same grades of
salary;

(b) if so, whether it is a fact that
cven after a decade there is still dis-
crimination between the grades ot
salary of teachers of the government
and private schools;

(c) if so, how it varies from State
lo State; and

(d) the steps being taken to abolish
such diserimination, if any?

The Minister of Education (Shrk
M. C. Chagla): (a) Yes, Sir.

(b) Yes, Sir.

(c) The latest information about

variations is not available readily.

(d) Central assistance amounting to
50 per cent js being given to the State
Governments to improve salary scales
and allowances of teachers,

National Council for Women's
Education

228 Shri Ram Harkh Yadav:
" | Shri P, R. Chakraverti:
Will the Minister of Education be
pleased to state:
(a) whether Government have ap-
pointed a National Council for
Women's Education;

(b) if so, the object and scope of
the Council;

(c) whether Government have re-
constituted the Counecil; and

(d) if so, the reasons therefor and
the material changes?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) It is an Advisory Body and
its functions are:—
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(i) To advise Government on
issues relating to the educa-
tion of girls at school level
and of adult women.

(ii) To suggest policies, program-
mes, targets and priorities for
the expansion and improve-
ment of the education of girls
and women in the fields stat-
ed at (i).

4iii) To suggest measures for uti-
lising to the best voluntaty
effort in the fleld of educa-
tion of girls and women as 1n
(1).

A{iv) To suggest suitable measures
for educating public opinion,
in favour of the education of
girls and women,

Av) To assess the progresg achiev-
eq from time to time, and
suggest measures for evalua-
tion of work done/being
done and for watching the
progress of implementation.

«vi) To recommend collection of
specific data on problems re-
lating to the education of
girls and women and to re-
commend sample surveys and
research projects and/or
Seminars ag may be deemed
necessary from time to time,

(c) Yes, Sir.

(d) The Council was reconstituted
‘because the term of the old Council
came to an end early in January,
1964. There have been no changes in
the constitution of the Council, The
members of the Council are all re-
presentatives of the Parliament, con-
cerned Central Ministries, and State
Governments and, in the normal
course, several new persons have been
appointed on the reconstituted Coun-
cil by the authorities concerned.

Universities

829. Shri E, Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) the names of the Universities
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in each State as on the 31st Decem-
ber, 1963; ang

(H) the nameg of the places (State-
wise) where new Universities will be
set up during 1964-657

The Minister of Education (Shri M.
C. Chagla): (a) A statement is laid
on the Table of the House. [Placed in
Library. See LT-2447/64].

(b) Since the establishment of new
Universities ig primarily the concern
of the State Governments, decision in
the matter rests with them. As far as
the Union Government is concerned,
it is taking active steps to establish
a second University in Delhi.

Engineering Colleges

830, Shri E. Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) the names of the Engineering
Colleges in each State as on the 31st
December, 1963; and

{b) the names of the places (State-
wise) where new Engineering Col-
leges will be set up during 1964-657

The Minister of Education (Shri M,
C, Chagla): (a) and (b). The re-
quired information is given in the
attached statement. [Pluced in Lib-
rary. See No. LT-2448/64].

Conversion of Scheduled Castes

831, Shri Siddiah: Wil] the Minis-
ter of Home Affairs be pleased to
state:

(a) whether any assessment has
been made regarding the conversion
of the Scheduled Castes into other
faiths since 1950;

(b) the total number of Scheduled
Castes who have embraced Christia-
nity, Islam and Buddhism in each
State and Union Territory since 1950;

(c) whether causes for such conver-
sions have been gone into by Govern-
ment; and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) No.
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(b) Does not arise.
(c) No,
id) Does not arise.

0il in Jaisalmer

832, Shri Ram Harkh Yadav: Will
the Minister of Petrolenm and Chemi-
<als be pleased to state:

(a) the extent of il prospects in
Jaisalmer;

(b) whether the drilling operations
in Ramgarh, Khubla and Dewa Regions
promise good signs of oii finds in the
saig areas; and

(¢) if so, the details of the survey
and its result?

The Ministey of Petroleum amd
Chemicals (Shri Humayun Kabir): (a)
and (e). The available geolougical and
geophysical data indicate that there
are fair prospects of finding oil or gas
accumulations in the Jaisalmer area.
However, nothing can be zaid definite-
ly until drilling is undertaken,

(b) No drilling operations have =0
fir becn carried out in the Jaisalmer
region.

Vijnan Mhndirs in Andhra Pradesh

833. Shri E. Madhusudan Rao: Will

the Minister of Education be pleased
to state:

(a) the number of Vijnan Mandirs
at present working in Andhra Pra-
desh;

(b) whether any benecfit has been
derivegq by farmers by Llhese Vijnan
Mandirs; and

(c) if so, the details thcreof?

The Deputy Minister in the Ministry
of Education (Dr. M. M, Das): (a)
Four.

(b) and (c¢). The exact benefits
derived by the farmers cannot be
assessed, but the farmers have shown
keen interest in understanding the
scientific principles and methods in-
volved in soil, water and food test-
ing, crop protection, village sanitation
and other similar problems affecting
their day-to-day life, explained to
them through lectures, film shows,
exhibitions, seminars, melas and

science clubs, organised by the Vijnan
Mandirs,

Alcoho]

834. Shri Bhagwat Jha Azad: Will
the Minister of Petroleum ang Chemi-
cals be pleased to state:

(a) whether there is a an overall
shortage of alcohol in the country; and

(b) whether there is any proposal to
import alcohol from Hungary?

The Minister of State in the Ministry
of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) No, Sir.

Dis¢covery of Stone Age Implements
in Bankura
835. Shri Shree Narayan Das: Will
the Minister of Education b: pleased
to state:

(a) whether it is a fact that some
stone age implements have been dis-
covered in South Western Bankura in
West Bengal;

(b) whether the historical import-
ance of such discoveries has been
studied; and

(c) if so, the result thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.
(b) and (c). The historical impor-

tance of the discoveries ig under
examination.

Fertiliser Factories

Ty Shri P. C. Borooah:
Shri Vishram Prasad:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
502 on the 11th December, 1963 and
state:

(a) the number of fertiliser
factories the construction of which has
since been completed an( is likely to
be completed by the end of 1964 and
their respective capacity: and

(b) the number of such factories
which are proposed to be set up in
the Private Sector during the Third
and Fourth Plans and their capacity? °
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The Minister of Stats in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) One factory having a
capacity of 90.000 tons of nitrogen is
likely to be completed by the end of
1964,

(b) During the Third Plan period,
seven factories were proposed to be
set up in the private sector, having a
total capacity of 558,000 tons of
Nitrogen.  Proposals for the Fourth
Plan are under consideration.

Natiomal Coaching Scheme of Sports

r Shri Warior:
837. { Shri Vasudevan Nair:
| Shri Daji:

Will the Minister of Education be
pleased to refer to the reply gziven to
Unstarred Question No. 1886 on the
18th December, 1983 and state:

(a) the names of States which have
implemented the Nationa. Coaching
Scheme of sports; and

(b) the assistance given by  the
Centre to those States in this regard?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) and (b). A statement
giving the names of States which have
implemented the scheme and the
assistance rendered to them by  the
National Institute of Sports, Patiala is
placed on the Table of the House.

STATEMENT
S1. Name of No. of No. of No, of
No. the State Regional NIS (I)IJICS
Coaching quali-  sup-
Centres gfied plied
opened coaches free
employed by the
by NIS
State
1. Punjab 17 .29 9
2. Rajasthan 3 6 9
Jammu & ) § 2 1
Kashmir
. Orissa 1 3 2
5. Maharashtra 1 3 7
6 U.P. 1 3 3
7. Gujarat 1 T
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Fertilizer Units

Shri Warior:
838, { Shri Vasudevan Nair:
| Shri Daji:

Will the Minister of Petroleum and

be plessed lo refer to the

reply given to Unstarred Question No.

1881 on the 18th December, 1963 and
state:

(a) whether {he Fertilizers and
Chemicals Travancore Ltd. have sub-
mitted the design and astimates for
establishing three othey fertilizer
units; and

(b) whether all detailz nave sinee
been finalised?

The Minister of State in the Minis-
try of Petroleum ang Chemicals (Shri
Alagesan): (a) Not yet, Sir.

{(b) Does not arise.

Association for Dissemination of
Scientific Knowledge

Shri Bishanchander Seth:
< Shri B. P. Yadava:

Shri Dhaon:
| shri Yashpal Singh:

839.

Will the Minister of Education be
pleaseq to state:

(a) whether it is a fact that Gov-
ernment are considering to form an
association of scientists, linguists and
writers to disseminate scientific know-
ledge through Indian languages:

(b) what will be the main functions
of thig association; and

(¢) how far thig will help scientific
knowledge in India?

The Peputy Minister in the Minis-
try of Education (Shrl Bhakt Dar-
shan): (a) No, Sir.

(b) and (¢). Do not arise.
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Central Government Employees Con-
sumer Cooperative Stores

840. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) what is the strength cf the
different categories of staff employed
under the Central Government Em-
polvees Consumer Co-operative Stores
in Delhi and New Delhi indicating
their pay-scales;

(b) the basis on which the staff has
been recruited and through which
agency; and

{¢) the recurring expenditure in-
volved on the establishment and run-
ning of the Stores?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-

sekhar): (a) A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-2449/64].

() In the case of senior posts in
the Society, the Ministries/Depart-
ments were requested tp recommend
candidates  with requisite qualifica-
tiong and experience. The candidates
were interviewed and selected by a
committee consisting of <enior officers

In the case of subordinate posts,
applications were calleg for fiom the
Local  Employment Eschange and
from the public through advertisement
in the local papers. The candidates
were interviewed and selected by
another selection committe.

(e) (i) Establishment charges,
Rs. 24,772 p.m,
(i1) Other recurring contingent ex-

penditure Rs. 4027 p.M,

All India Secondary Teachers' Meet-
ing with P.M.
(" Shri Yashpal Singh:
B41. Shri Sidheshwayr Prasad:
XShri Mohan Swarup:
Will the Minister of Education be
pleased to state:
(a) whether it is a fact that a 21
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member deputation of All India
Secondary Teachers met the Prime
Minister and presented their memo-
randum;

(b) if so, whether the sam¢ has
been considereq by hig Ministry; and

(c) the outcome thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) Yes, Sir.
(c) Government of India have
noted the views expressed in the

memorandum.

Indian Institute of Petroleum

Shri Bhagwat Jha Azad:
Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

842,

(a) whether the Indian Institute of
Petroleum has been established:

(b) if so, since when: and
(c) its precise functions”

The Minister of Education (Shri M.
C. Chagla): (a) to (¢). Honn Mem-
bers’ attention is drawn to the reply
given to Starreq Question No. 608 and
supplementaries thereon on Jrd April,
1963.

Indo-Soviet Cultural Exchange

. ‘Shﬂ B. P. Yadava:
843. Shri Bishanchander Seth:
“{l Shri Dhaon:

Shri Yashpa] Singh:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that [ndia
had invited a Soviet Musician to tour
this country under the Indo-Soviet
Cultural Exchange,

(b) the number of places he visited
and whether he also delivered lectures
in the country; and
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(c) if so, how far hig visit helped
India in the sphere of music?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir. Two Soviet
Composers visiteq India under the
programme;

(b) The first Composer visited
Agra, Lucknow, Bombay, Calcutta,
Delhi, Santiniketan and Vararasi, The
second Composer visited Bombay,
Calcutta, Delhi Jaipur and Varanasi.
They dig not deliver any lectures

(¢) It probably helped Indian
musicians get better acquainted with
Soviet music.

Basic Secondary Education

Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister pf Education be
pleased to state:

844.

ta) whether the idea of Basic
education upto Secondary or Higher
Secondary stage has been abandoned;

(b) if so, the States which  have
shown any keenness to open such
institutes;

(c) the names of the States which
have advanced in this regard; and

(d) the response of tne students for
study in these institutes?

The Minister of Education (Shrl M.
C. Chagla): (a) No, Sir—but it 1s
under consideration.

(b) It varies from State to State.
(e) Gujarat.

(d) No study to find this response
has been made.

Fertiliser Factory in West Bengal

Shri Subodh Hansda:
Shdi S. C, Samanta:
Shri Sudhansu Das;
Shri M. L. Dwivedi:

Will the Minister of Petroleum and

845,
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Chemicals be pleased to state:

(a) whether it is a fact that there
is a conflict of opinions regarding the
selection of place for setting up a
fertiliser factory in West Bengal;

(b) if so, the names of the places
which are under consideration; and

(¢) the reaction of the
Government in the matter?

Central

The Minister of State in the Minis-
try of Petroleum and Chemictlg (Shri
Alagesan): (a) and (b). The follow-
ing proposals are being considered in
regard to the development of the
fertiliser industry in this region:—

(i) Location of a new factory at

either Durgapur (West
Bengal) or Haldia (West
Bengal) or Barauni (Bihar);
and

(ii) Expansion of the Sindri

Fertiliser Factory.

(c). A comparative evaluation of
the above proposals mad. by the
Fertilizer Corporation of India is
under examination by Government.

Vivekananda University

(Shri Subodh Hansda:
846. 4 Shri M. L. Dwivedi:
Shri D. C, Sharma:

Will the Minister of Education Le
pleased to state:

(a) whether the scheme submitted
by the Ramakrishna Mission through
the Government of West Bengal for
establishment of the Vivekananda
University has been considered by the
Central Government;

(b) if so, whether any financial aid
will be given; and

(c) the total amount asked for, for
that purpose?

The Minister of Education (8hri M.
C. Chagla): (a) Yes, Sir. It was con-
sidered by the University Grants Com-
mission in December 1863 but they did
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not approve of the scheme. They felt
that the best way to commemorate the
memory and ideals of great men
would be to set up specialist institu-
tions in the field of their work and
interests, which could on merits be
accorded the status of a University
under Section 3  of the University
Grants Commission Act in due course.

(b) Neither the Central Government
nor the University Grants Commission
pay any grants for establishment of
new universities.

(c) No specific amount has been

indicated

Academic Mobility

[ Shri Sidheshwar Prasad:
" Shrimati Savitri Nigam:

Will the Minister of Bducation be
pleased to state:

847

(a) whether there is any scheme to
encourage ‘academic mobility’ for
enabling selected teachers of one
university to teach or carry out re-
search in other universities;

(b) if so, the details thereof; and
(c) how it is working?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) and (¢). A statement is laid on
the Table of the House. [Placed in
Library, See No. LT-2450 /64].

Central Reserve Police at Neemuch

848. Shri U. M, Trivedi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether various battalions of
the Central Reserve Police are station-
ed at far flung places on account of
lack of accommodation at Neemuch;
and

(b) whether construction of accom-
modation at Neemuch was sanctioned
but has not been carried out so far?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No Sir.

(b) Expenditure sanction to the
construction of the accommodation has
not been given yet.

Acquisition of Land in Neemuch

849. Shri U. M. Trivedi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any land has been ac-
quired in Neemuch Municipal area for
Central Reserve Police purposes;

(b) whether the land so acquired
has been without compensation and
has resulted in deprivation of grazing
ground for cattle of the town; and

(¢} whether the Government of
India have ordered levy of fees from
cattle grazers on this land and if so,
under which provisions of law?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Sir, the State Government has
transferred the land to the Central
Reserve Police.

(b) The Government of Madhya
Pradesh are considering the terms of
the transfer. Grazing has been allow-
ed so far.

(¢) Yes, Sir, ag ownerg of the land
transferred by the Madhya Pradesh
Government.

Free Technical Books to Poor Students

850. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether there is any proposal
to supply techniecal books either on
loan or free of charge to the Engine-
ering Students, studying in wvarious
Technical Colleges in India, who are
financially handicapped; and

(b) if so, the details thereof?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). There is
no specific scheme to provide techni-
cal books to poor students hut the
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Central Government has given a grant-
in-aid to a society which has set up
a Textbook Lending Library for the
benefit of poor students.

The Central Government is also
giving large development grants 1o
technical institutions including their
libraries. The normal practice of the
institutions is to provide in their libr-
aries a sufficient number of copies of
textbooks for the use of students,
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Dismissal of Teachers Awarded Presi-
dent’s Award

853. Shri Hari Vishnu Kamath: Wil;
the Minister of Education be pleased
to state:

(a) whether it is a fact thal one or
more among the teachers who recent-
ly received the President's award for
the “best” teachers has or have been
subsequently dismissed or remove:
from service; and

(b) if so. the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) The Government of
India have not received any informa-
tion to this effect,

(b) Does not arise.
Seismic Surveys

854, Shri D. J. Naik: Will the Minis-
ter of Petroleum and Chemicals he
pleased 1o state:

(a) whether seismic surveys have
been completed in Gujarat and in the
eastern parts o’ the Gulf of Cambay:
and

(b) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Seismic surveys are still
in progress in Gujarat and in the eas-
tern parts of the Gulf of Cambay. The
surveys carried out so far have reveal-
ed a number of structural features
favourable for the accumulation of oil
and gas, but more detailed surveys in
Gujarat, particularly in the Northern
parts and in Kutch, as well as in the
Gulf of Cambay are yet to be carried
out,

Wool Research Institute in Bombay

855. Shri Rameshwar Tantia: Wiil
the Minister of Education be pleased
to state:

(a) whether there is a propasal fo
have a Wool Research Institute in
Bombay; and

2307 (ADL.S.D—3.

(b) if so, what is the investment
involved?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) Quantum o} investment and
other details are being worked out.

Primary and Secondary Education in
Punjab

856. Shri Hem Raj: Will the Minis-
‘er of Eduation be pleased to state
the grants and loans advanced to the
Punjab Government for primary and
secondary education during the years
1962-63 and 1963-64 and proposed 1o be
given during 1964-65?

The Minister of Education (Shri M.
C. Chagla):  The following grants
were given to the Punjab Government
during 1962-63 and 1963-64 for Centr-
ally Sponsored Schemes:—

1962-63 1963-64
Rs. Rs.
(1) Schemes
under
Primary
Education 52,310 7R.821- 46
(11) Schemes
urder Secor -

dary Education 27,447-68 74,364

The amount of grant to be paid dur-
ing 1964-65 will be decided after the
necessary proposals from the State
Government have been received and
examined:

“Talking Books” for the Blind

857. Shri Vishwa Nath Pandey: Will
the Minister of Education be pleased
lo state:

(a) whether it is a fact that the
National Association for the Blind in
India have established a factory in
Bombay to produce books on educa-
tiona] and recreational literature bas-
ed on “talking books" for schools and
institutions for the blind in India;

(b) if so, the details thereof; and

(¢) what sort of help, Governmen!
are considering to give to such associa-
tion?
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The Minister of Education (Shri M.
C. Chagla): (a) The National Assccia-
tion for the Blind are setting up pro-

duction unit for producing talking
books for the Blind.
(by The Government of United

States have donated to the Nationai
Association for the Blind eguipment
worth approximately 16,162 dollars for
the establishment of this library. The
equipment includes a  Duplicating
Machine, Two Tape-Recorders and 100
Tape Players. The library is  being
set up in a part of the building of
the Workshop for the Blind at Bom-
bay. When established, it will circu-
late all types of books to institutions
for the blind recorded on an 18-irack
tape. The institutions will be able to
play these tapes on the tape players
provided to them by the library.

(c) The application of the Assccia-
tion for recurring and non-recurring
assistance for the establishment and
running of the library is being exa-
mined.

Iconographical Surveys in Nepal

858, Shri Vishwa Nath Pandey:
Will the Minister of Education Lo
pleased tgo state:

(a) whether it is a facy that the
[conographical surveys in Nepal wcre
carried out jointly by the Nepal
Government's Department of /Archaen-
logy and the Archaeological Survey
of India in 1963; and

(b) if so, the report ang firdings of
the team?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) A summary of the report is

Jaid on the Table of the House[Placed
in Library. See No. LT-2351/64).

Additiona] Universities in U.P.

859. Shri S. M. Banerjee: Will the
Minister of Education be pleased to
state;

(a) the up-to-date progress made
regarding the establishment of threc
more universities in Uttar Pradesh.
angd
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(b) whether any financial aid has
been assured to the State Government
for the purpose?

The Minister of Education (Shri M.
C. Chagla): (a) No final decision in
the matter has yet been takea by the
Government of Uttar Pradesh,

(b) No, sir. The University Grants
Commission do not give grants for the
establishment of new Universities.
Institutes of Education for Primary

Eduecation

860. Shri D. J. Nalk: Will the Minis-
ter of Education be pleused tg state:

(@) whether Institule; gf Education
for promoting the spreading of pri-
mary education in States have been
establisheg by the State Governments,
and

(b) if so, whether Cenlrul Gov-
ernment will be giving grants  for
running these institutes”

The Minister of Education (Shri M,
C. Chagla); (a) and (b). Yes, Sir.

Text Books

861. Shri Umeanath: Will the Minis-
ter of Education be pleased 1o state:

(a) whether the Government of
India have sent any communication
lo the Government of Madras, and;‘or
other State Governments regarding
publication of passages preaching sc-
paratist ideas, in text books;

(b) if so, the details of the Com-
munication; and

(c) the circumstances tha{ ecaused
the issue of the communication?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) and (c). The communication
was confidential and it will not be in
public interest to disclose ils contents.

University in Malabar area of Kerala

862, Shri Koya: Will the Minister of
Edueation be pleased to state:

(a) whether any representation has
been received for establishing a uni-
versity in the Malabar arca of Ferala
State; and

(b) whether Government have con-
sidereq the feasibility and necessity
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of having one more university in
Kerala State?

The Minister of Education (Shri M.
C. Chagla); (a) and (b!. Yes Sir. The
State Government of Kerala have for-
warded a proposal for establishing
two new Universities in Calicut and
Ernakulam. The proposal has been
referred by this Ministry 1o the
University Grants Commission for
consideration.

University at Dibrugarh

geg / Shri J. N. Hazarika:
"\ Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether the University Grants
Commission has been approached by
the Government of Assam for financial
assistance for establishing a University
at Dibrugarh;

(b) the estimated funds that
be requireq for the University:

(c) the amount of grant in the
initial period to be made available bv
the University Grants Commissinn {nr
the same and when?

will
and

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) According to the estinaics pre-
pared by the State Government in
1961, the total non-recurring expen-
diture for establishing a University
at Dibrugarh will be Rs. 125 lakhs, of
which Rs. 75 lakhs wil! be required
during the Third Plan Perivd. The
recurring expenditure waz estimated
at Rs. 5 lakhs p.a. during the last
two years of the Third Plan and Rs.
75 lakhs p.a. during the Fcurth Five
Year Plan.

(¢) The University Grants Com-
mission does not provide any financial
assistance for the establishment of
new Universities. Grants for approved
development programmes are, how-
ever, given to a University after it
has been established.

Income of Scheduled Castes

Shri P, R. Chakraverti:
864.{ Shri P. C. Borooah:
Shrimati Maimoona Sultan:
Will the Minister of Home ..fiairs
be pleased to state:

(a) how far it is true that the
increase in national income has not
benefited the Scheduled Castes and
Scheduleq Tribes;

(b) how it is accounted for; and

f¢) what are the specific remedies
adopted by Government in helping
this section of the population to
better their lot?

The Deputy Minister in the Ministry
of Home Affairs (Shrimatj Chandra-
sekhar): (a) and (b). No studies in
this behalf speciafically in regard to
the Scheduled Castes and the Sche-
duled Tribes have been made.

(c) The following special provisions
have been made in the successive
Plans for the #mplementation of
special schemes for the welfare of
the Scheduleq Castes and Scheduled
Tribes etc. with the object of im-
proving their educational, economic
and social conditions—

Rs. 39 crores during the lst Plan.

Rs. 91 crores during the 2nd Plan,
and

Rs. 114 the 3rd

Plan.

croreg during

Fertilizer from Inferior Coal

865. Shri Heda: Will the Minister nf
Education be pleased lo state whe-
ther Government havz examined
the possibilities of converting inferior
ceal into fertilisers?

The Minister of Education (Shri M.
C. Chagla): The Central Fuel Research
Institute, Jealgora, has developed two
types of nitrogenous fertilizers from
coal.
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Grants to Universities in Andhra

867. Shri E. Madhusuday Rao: will
the Minister of Education be pleased
to state:

(a) the number of Universities in
Andhra Pradesh which have reccived
grants from the University Gran's
Commission during the Second and
Third Plan periods up-to-date; and

(b) the details of the grants given
to each University during the periods”

The Minister of Education (Shri M.
C. Chagla): (a) Three Universities.

{b) The information is being col-
lected and will be laid on tne Table
of the Lok Sabha.
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Ford Foundation aid i Calecuita
University

869. Shri Subodh Hansda: Will the
Minister of Eduecation be pleased to
state:

" (a) whether it is a fact that the
Ford Foundation propose :o give afd
to Calcutta University for its adminis-
trative and examination refoims;

(b) whether it has laid any condi
tion for this purpose, and

te) if so, what are thesc conditions?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). A 'Team o!f
vxperts deputed by Ford Foundation
is examining the administrative and
examination system of Caicutta Uni-
versity. It has submitted an interim
report which is under the consideration
of the university. The question ot
financial assistance by Ford Founda-
tion and the conditions for it will arise
after the University has finaiised its
views on the report,
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Regional Institute of Technology,
Adityapur

870. Dr. U. Misra: Will the Minister
of Education be pleased to state:

(a) whether the Centra] Govern-
ment are giving any grant-in-aid or
assistance to the Regional Institute of
Technology, Adityapur (near Jam-
shedpur), Bihar;

(b) if so, whether the atlention ot
Government  has been drawn o the
grave irregularities in the manage-
ment of this institute as reveasjed In
a special audit conducted by the
Accountant General, Bihar; aud

(c) whether Government vropose

to intervene in the matter?

The Minister of Education i(Shri M.
C. Chagla): (a) and (b). Yes, 3ir.

t¢) The matter has been taken up
with the State Government or Bihat.

Thirg Ship for Andamang

871. Shri A, S Saigal: Will the
Minister of Home Affairs be pleascd
to ctate what is the present position
ubiul the acquisition of a third ship
for Andaman/mainland service undcr
the shipping scheme included in the
Third Five Year Plan of the Anda-
man and Nicobar Islands?

The Minisier of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): The specifications of a passen-
ger-cum-cargo ship have been fina-
lised and an indent with Directcr
General, Supplies and Disposals has
been placed. Acquisition of a ship
would, however, depenq on availabi-
lity of foreign exchange, which 1
scarce,

Car Nicobar Trading Co

B72. Shri A. S. Saigal: Will the
Minister of Home Affairg be pleased
to refer to the reply given to Unstar-
red Question No. 998 on the 20th
March, 1963 and state the steps taken
! Government to protect the inte-

ces5.5 of the tribal people in the Car
Nicobar Trading Company and the
Nancowrie Trading Co. against mani-
sutation n sales and suppression of
siles-proceeds of the Nicobarese copra
-nd betelnut by the licenced firms?

ae Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): The Government have taken the
iollowing steps to protect the interests
o the tribals in the Nicobar Trade:—

(1) The Minimum purchase price

of Betelnuts, Copra and
Coconut have been raised
with cffect from 'lst  July
1963.

(8) A special officer has been ap-
pointed to keep a continuous
watch on the working of
the licensed trading compa-
nies with a view to ensuring
strict observation of the con-
ditions of the trading licences.

The administrative set up in
the Nicobar Islands has been
strengthened to organise the
Nicobaresg to take over ani
handle the entire trade them-
selves as soon as it is feasi-
ble,

(3

African Students in India

873. Shri Hari Vishnu Kamath: Wil
‘e Minister of Education be pleas-
+d to state:

(a) whether any reports, repre-
sentutions or complaints have been
received to the effect that African
negro students in India are discrimi-
nated against;

(b) if so, from whom;

(c) the reasons for the alleged dis-
crimination: and

(d) the measures taken to remedy
or improve the statle of affairs?

The Minister of Education (Shri M.
C. Chagla): (a) to (d). Some Afii-
can students individually and through
press have complained in the past of
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alleged discrimination of the follow-
ing general nature:—
(i) That Indian students do not
mix freely with them;
(ii) They are not socially accept-
ed in India; and

(iii) They are discriminated

against on account of their
colour.
No specific reasons have been

assigned. It is hoped that in course
of time and with more education, the
alleged discrimination, if any, wiil
vanizsh automatically. The number
of complaints has progressively de-
creased, However, the Government of
India have taken the following mea-
sures in this direction:—

(i) The Heads of all Educational
Institutions concerned in
India have been requested to
instruct their staff etc.
to show due courtesy to Afri-
can students;

(i) Foreign Students’ Advisers
have been nominated (witn
increased honorarium) in all
major Universities to  assist
overseas students in remov-
ing all their difficulties, as fa~
as possible;

(iti) The Indian Council for Cul-
tural  Relations organises
summer camps and study
tours and keeps the African
students busy  during theiv
spare time;

(iv) Three Internationa] Students’
Hostels are being run by the
Indian Council for Cultural
Relations providing the Afri-
can students with much need-
ed hostel-accommodation and
club facilities at Bombav,
Calcutta and Delhi;

(v) The Indian Council for Cu!-
tura] Relations is also doing
its best to get African stu-
dents invited by Indian fami-
lies at social functions ete.
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Translation of ‘“Bharathi Songs”

J Dr. P_ Srinivasan:
lsnri Paramasivan:

Will the Minister of Education be
pleased to state:

874.

(a) whether there are any propo-
salg to translate “Bharathi Songs” in
vther languages; and

‘b) if so, the details thereof?

The Minister of Education (Shri M.
¢, Chagla): (a) Yes, Sir.

(b) A selection of Subramany:
Bharati's poems has been published
by the Sahitya Akademi in Tamil,
telugu, Kannada and Malayalam, A
Hindi translation is ready for publi
cation. Arrangements are being made
lo translate selected poems in other
Indian languageg also.

Workshep on Primary Education

875. [ Shri Ram Harkh Yadav:
17 Shrimati Maimoona Sultan:

Will the Minister of Education oe
pleased to state:

(a) whether Government  have
vrganised a workshop on  primary
education «t the Central Institute of
Education, Delhi: and

(b) if so, the details of the pro-
gramme and its main object?

The Minister of Education (Shri M,
C. Chagla): (a) Yes, Sir. A Work-
shop for the Principals and Vice-Prin-
cipals of the State Institutes of Edu-
cation is being held in the Central
Institute of Education, Delhi since
10th February, 1964,

(b) The Workshop has been orga-
nised for preparing a programme for
the State Institutes of Education.

Seminar of Principals of H.S. Schools,
Delhi

876, Shri Vishwa Nath Pandey:
Will the Minister of Education be
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pleased to state:

{a) whether it is a fact that in the
month of February, 1964 at a seminar
of Principals of Higher Secondary
Schools in Delhi it was requested and
recommended to Government for
adoptions of ga 12-vear Secondary
School programme as against the
existing 1l-year one; and

(b) if so, what is the reaction of
Government thereto?

The Minister of Education (Shri M.
C. Chagla): (a) A seminar was con-
vened, from Tth to 9th February, 1964,
Ly the National Council of Educa-
tional Research and Training in colla-
horation with the Government School
Principals’ Association but the recom-
mendations of the Seminar have not
vet been received,

() Does not arise.

Scientific Research and Industry

877. Shrimati Maimoona Sultan:
Will the Minister of Education be
pleased to state:

(a) whether an elaborate schemc
has been drawn up by the Council of
Scientific and Industrial Research for
coordinating scientific research pro-
grammes with industrial targets in
the Fourth Plan;

(b) if so, the details of the scheme;
and

(c) what other schemes are propos-
ed by the working group for scienti-
fic research in the Council of Scienti-
fic and Industrial Research for inclu-
sion in the Fourth Plan?

The Minister of Education (Shri M.
C. Chagla): (a) and (b), A Work-
ing Group has been set up for for-
mulation of proposals of the Council
of Scientific and Industria] Research
for the Fourth Five Year Plan, The
Working Group has appointed a num-
ber of Study Groups including one on
“utilisation of results of research and
coordination of the C.S.ILR. with the
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Technical Development Wing.” The
working papers apd other data are
under preparation.

(c) Other major proposals under
consideration are:

(i) Intensification and/or setting

up project units for certain

fields of research;

(ii) establishment of new labora-
tories/institutes;

(iii) intensification of design and
engineering work; and

tiv) survey and planning of re-
search,

Kalol Oil Fields

878. Shri Man Sinh P, Patel: Will
the Minister of Petroleum ang Che-
micals be pleased to state the steps
taken for increasing the production of
nil in Kalol oil fields?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
Production of crude oil from Kalol
Oilfield has not wvet begun, More
wells are being drilled in this fleld to
ascertain its potentialities

Dismissal of Officers om Corruption
Charges

879, Shri Inder J. Malhotra: Will
the Minister of Home Affairs be
pleased to state the number of Cen-
tral Government Officers dismissed or

suspended on corruption charges dur-
ing the year 1063-647

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): The relevant information, which
is being collected, will be iaid on the
Table of the House, as soon as collect-

ed.
Sahitya Akademi Award

880. Shri E. Madhusudan Rao: Wil
the Minister of Education be pleased
to state:

(a) whether any Sahitya Akademi
Award was made in 1863-84 for any
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literary work in Telegu language:;

nnd

(b) if so, the details thereof?

The Minister of Education (Shri
M. C Chagla): (a) and (b)., ‘Pan-
ditha Parameswara Sasthiry Veelu-
nama’, a Novel in Telegu by the latc
Shri T. Gopichand, has been selected
for the Sahitya Akademi Award for
Telegu for 1963-64. The actual award
will be made in the near future,

Synthetic Rubber

881, Shri Maniyangadan: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the capacity of synthetic rubber
production for which licence has
already been issued to manufacturers
with dates on which licenses were
issued;

(b) the present installed -capacity
of factories for manufacture of syn-
thetic rubber;

(c) whether any estimate has been
made of the demand for synthetic
rubber in 1964-65 and 1965-66; and

(d) the prices of synthetic rubber
produced in the country and the prices
of corresponding imported products?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) A licence dated 20th
Octaber 185%, for 30,000 ions per
annum of S.B./R Type hag been issued
to M/s. Synthetics and Chemicals
Ltd., Bareilly (U.P.).

(b) 20,000 tons per annum of S BR.
Type.

(c) Demand of synthetic rubber has

been estimated at 50000 tons per
annum by 1965-66.
(d) The sale price of indigenous

synthetic rubber is Rs. 4:05 nP. per
kg. The price of corresponding
imported synthetic rubber is Rs. 2'75
per kg.
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Public Schools in India

{ Shri Tulshidas Jadhav:

ssz. 3 Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a) the number of Public Schools
in India (State-wise);

(b) the number of pupils in them;
and

(¢) the amount of grant under diffe-
rent heads given to them by the
Central Government?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). As the
Public Schools in India are not under
the administrative control of the
Government of India, the complete
information asked for is not readily
available.

(¢) There is no scheme of regular
grant-in-aid from the Government of
India to the Public Schools as such.

Court of Wards Law

883. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
tn state:

(a) whether it is proposed to enact
an all-India legislation to unify the
Court of Wards law; and

(b) if so, when a decision is likely
to be taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) and (b). It is presumed
that what the Hon'ble Member has in
mingd is legislation under entry 34 of
the Union List which relates to Courts
of Wards for the estates of Rulers of
Indian States. A Bill dealing with
this subject is under prepration and
is likely to be introduced during the
present session of Parliament,
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12 hrs.

‘CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

ReporTED HEAVY MILITARY 3UTLD-UP
BY PARISTANTI TROOPS ALONG CEASE-
FIRE LINE IN KASHMIR AND ALONG

FENT RIveR on TRIPURA BORDER

Shri Hem Barua (Gauhati): I
call the attention of the Minister of
Defence to the following matter of
urgent public importance and 1
Tequest that he may make a state-
ment thereon—

The reported heavy military build-
up by Pakistani troops along the
cease-fire line in Kashmir and dig-
ging of trenches by them along the
Feni river on Tripura-East Pakistan
border.

The Minister of Defence (Shri Y.
B. Chavan): Mr. Speaker, Sir.

On the Jammu and Kashmir
International Frontier and the cease-
fire Line, digging has been resorted
1o by Pakistanis in the following two
cases.—

(a) Pakistan tried to occupy a
grave-yard area located approxi-
mately 20 'miles south of Jammu on
the international bodeér. Our Police
personnel moved forward to prevent
encroachment into our area and a
compiaint was lodged with the U.N.
‘The U.N. representatives intervened
but no final solution has yet been
reached. Pakistanis are still in
occupation of a small portion of the
grave-yard area. They are construct-
ing bunkers and digging trénches in
the neighbourhood.

(b) On the 23rd February an
attempt was made by saboteurs to
blow up a wooden bridge 4 or 5
miles south of Tithwal. The attempt
was unsuccessful and there was only
minor damage to the planks, When
our police patrol went to investigate
the incident on 26th February, it
was fired upon by the Pakistanis.

2307 (Ai) LSD—4.
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Our patrol returned the fire in self-
defence, and the Pakistanis went back
leaving behing 3 lead bodies and
some spent ammunition. 1 referred
to this incident in this House on 27th
February. In this area also Pakis-
tanis are digging in, in the area of
their post, opposite the wooden
bridge.

We have received information
about some movement of armed per-
sonnel and military vehicles on the
Pakistan side. This is being care-
fully watched and necessary action
to meet any threat that may deve-
lop is being taken,

On the Tripura—East Pakistan
border there have been reports that
trenches have been dug along the
Feni River in Ramgarh Sub-Division
on the Pakistan side and that Pakis-
tani oulposts in wvarious areas have
becn re-inforced. The situation here
is also being carefully watched and
measures to protect the security of

our Frontiers wherever threatened
are being taken.
Shri Hem Barua: Is it not a fact

that these aggressive postures by
Pakistan are a calculated move to
strengthen and support her demand
for the resumption of the debate at

the Security Council over the
Kashmir issue, and, if so, may I know
from the Government point-blank

what is the Governmment's reaction
to this demand made recently by

Pakistan, supplemented and  sup-
ported by aggressive postures?
Shr Y. B. Chavan: Ag far as

aggressive posture js concerned, we
can only give our reaction by making
neécessary preparations on our side,

Shri Hem Barua: If the Defence
Minister is not in a position to say
anything about it, may I request the
representative of the External Affairs
Ministry, Mrs. Lakshmi Menon or the
Leader of the Indian Delegation to
the Security Council, Mr. Chagla, to
give us a positive reply to this demand
made by Pakistan, because it has
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beén played back by Pakistan over
television and also supported by
some western papers?

Mr. Speaker: Order, order, Would
the hon. Minister like to supplement
his answer?

Shri Y. B. Chavan: [ can only say
that so far as the Defence Ministry
is concerned, our reaction is to make
the necessary defence preparations.

Shri Hem Barua: That is why
I directed my attention to . . .

Mr. Speaker: I cannot ask all the
Ministers to answer all those ques-
tions. It may be brought in a diffe-
rent form.

Shri Hem Barua: May I submit
that this question arises from the
statement made by him?

Mr, Speaker: He has put one ques-
tion. If it arises out of this, he can
ask somebody else now to put it. I
cannot ask the Minister of External
Affairs to answer it now.

Shri Hem Barma: Pakistan is carry-
ing on a vitriolic propaganda against
India. , .

Mr. Speaker: [ agree with him,
but this ijs not the way in which it
can be asked.

Shri Hem Barua: Are we to take it
that our Government does not have
anything to say on this particular
issue?

Mr. Speaker:
inference,

He might have any

Shri §. N. Chaturvedi (Firozabad):
Is it a fact that not only there is a
military build-up on both our fron-
tiers—east and west, in Kashmir and
East Pakistan border, but that Pakis-
tan air force ig also carrying on
reconnaissance flights unhindered in
both these areas?
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Shri ¥. B. Chavan: No, Sir; I would
not say that.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Has the Government receiv-
ed reports from military intelligence
and are there reasons otherwise also
to believe that Pakistanj troops on
the border in Kashmir and in the
eastern border are being trained by
Chinese military experts and techni-
cians and also that the Pakistan Gov-
erprment is about to launch a propa-
ganda offensive against the new State
Government of Jammu and Kashmir,
which is in favour of full integration
with India?

Shri Y. B. Chavan: As far as the
training of army personnel is concern-
ed, we have certainly some informa-
tion. About the other part, we have
no information.

Shri S. M. Banerjee (Kanpur): It
is quite clear from the statement of
the Minister that there is concentra-
tion of Pak troops on both borders.
1 would like to know whether it is a
fact that Pakistanis are being trained
in USA for the air force and for the
navy and that they are supplying
submarines to Pakistan, which may
be used against us?

Shri Y, B, Chavan: I have no
information on that at the present
moment. (Interruptions).

Shri §. M. Banerjee: He cannot

see the submarine. . .

Mr. Speaker: If he says, he has no
information, what can be done? Shri
Venkatasubbaiah.

Shri P. Venkatasubbaiah ( Adoni):
In view of the fact that Pakistan is
building up its armed forces on our
border, committing aggression and in
collusion with China trying to intrude
into our territory, may I know what
arrangements have been made to
strengthen our forces on the border?

ShriY B, Chavan: I have already
said that we are making the neces-
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sary preparations for that. I do not
think this hon. House expects me
to disclose al] the details.

Dr. L. M. Singhvi (Jodhpur):
May I know whether the new road
which is proposed to be built between
Peking and Rawalpindi is close to
Indian border and if so, what is the
distance betwecen the Indian border
and the proposed road? May I also
know whether the Government have
considered this as a threat to India's
security?

Shri ¥. B, Chavan: I think it is a
matler of making a proper assessment

about it. I have no informration at
the present moment about the dis-
tance.

Shri Warior (Trichur): May 1 know
whether in this affair our forces
have recovered any of the arms from
the Pakistani intruders if so, whether
those arms show any marks as to
where they were made?

Shri Y. B. Chavan: I think in one
instance some ammunition was found
out, and that matter is under exami-
nation by the U.N. Observers. Unless
I get the report from them, it is
rather difficult for me to say anything.

Shri Vasudevan Nair (Ambala-
puzha): In the past, the military al-
lies of Pakistan, especially the wes-
tern allies like USA and UK. had
assured our Government that their
help to Pakistan will not be used
against India. May I know whether
in view of the recent developments
our Government has contacted these
governments and ascertained  what
their position at present is?

Shri ¥. B. Chavan: I think Sir, this
question will have to be addressed to
the Ministry of External Affairs.
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Shri ¥. B. Chavan: I think these
instances are happening continuously,
and 1 have already explained last
time when we discussed this question
here that these are mainly meant to
hot up this question about the Kash-
mir issue.

Shri Swell (Assam—Autonomous
Districts): The Defence Minister has
just now stated that Government have
received information of considerable
military movement,

Shri Y. B. Chavan: 1 have not said
“considerable movement”, 1 said “some
movement”.

Shri Swell: All right; he said about
some military movement by Pakistan
on our border in the eastern sector.
May I know whether Government
have also received this information
that Pakistan's systematic  eviction
of tribal refugees from its five-mile
belt of border with Garo Hills is to
drive out all people from that area
who are not religiously or ideologi-
cally part of Pakistan in order to have
heavy military induction into that
area; if =0, are our Government hav-
ing a watchful eye on that part of our
border?

Shri Y. B. Chavan: We are keep-
ing a watchful eye on our border.

Shri Daji  (Indore): What steps
have we taken to forestall the possible
sinister move by Pakistan by raising
this question of troop movements and
trench digging along the border with
the UN Observers and foreign coun-
tries so that Pakistan may be forestal-
led from coming forward with the al-
legation that we have attacked them?

Shri Y. B. Chavan: All  these
activities have been brought to the
notice of the UN Observers. That is
the only action we have taken.
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12.13 hra.

PAPERS LAID ON THE TABLE

STATEMENT RE: PricE oF CoAL

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): Sir, I beg to lay on the
Table a statement regarding price of
coal. [Placed in the Library. See
No, LT-2446|64].

12.13} hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FIFTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): Sir, 1 beg to present the
Thirty-fifth Report of the Committee

on Private Members' Bills and
Resolutions.
12:13} hrs.
RE. HALF-AN-HOUR DISCUSSION

Mr. Speaker: There is one thing
on which I want to seek the guidance
of the House, There is a half-an-
hour discussion sponsored by Shri
Prakash Vir Shastri. I had said that
it would be taken up at five o' clock
today. I have received notices from
Shri Prakash Vir Shastri, Shri Nath
Pai, Shri Hari Vishnu Kamath, Shri
Masani, Shrimati Renu Chakravartty
and Shri H. N. Mukerjee expressing
their desire that there ought to be a
discussion on the statement that was
made yesterday by the Law Minister.
This half-an-hour discussion is already
there. If the House so desires, we
can have, instead of this half-an-hour
discussion, an hour's discussion today
or on any other day.

Shri Prakash Vir Shastrl (Bijnor):
Today.

Mr, Speaker: Then today all
these notices and the previous notice
will all be taken together.
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Shri M. R. Masani (Rajkot): The

request that we hed made was that

apart from the discussion, the papers
concerned be laid on the Table
because of the unsatisfactory answers
given, If that could be done today,
then the discussion will be more
fruitful and it will facilitate the dis-
cussion this afternoon.

st TR ATE gTEw (aTrEd) o
oeqer wEed, ¥4 faaea g fF 0% 52
F1 awa qufer 7@ 2, gwiedr oow for
21 92 F1 7wy fer s

Some hon, Members rose—

Mr, Speaker: Order, order. There
is no motion before me. It was only
a half-an-hour discussion, The other
notices are only for the papers to be
placed on the Table. If they want
to stick to that, then we have got only
a half-an-hour discussion.

Shrimati Renu Chakravartty ( Bar-
rackpore): Sir, what I would plead
with wou is this, that it is rather
important that we have a look at the
papers because without that we will
not be able to refute many of the
things which were stated by the Law
Minister yesterday. That is why we
had asked the Law Minister to lay
them on the Table of the House.
After that, if we have discussion for
an hour, I think that will be & much
more fruitful discussion.

Mr. Speaker: Then we cannot
have the half-an-hour discussion
today. The House should agree to
either of these two propositions. The
discussion might be postponed till we
get the reaction of the Law Minister,
or we have the discussion without
those papers. I want to know from
the Law Minister whether he has
received the notice.

The Minister of Law (Shri A. K.
Sem): 1 have not.
Mr. Speaker: Is he prepared to

placa the papers on the Table of the
House?
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Shri A. K. Sen: No, Sir; for the
simple reason that the whole matter
is under investigation. I have ascer-
tained that on the questions referred
to by Dr. Lohia yesterday about the
allegations concerning falsification of
books, papers and so on after the
opinion of the Law Ministry, the
investigation is proceeding with
regard to this particular charge and
it is not yet complete. Therefore, it
will be highly prejudicial to the inte-
asts of the investigation to place any
paper on the Table of the House at
this stage.

Shri Hari Vishnu EKamath (Hosh-
angabad): After hearing the Law
Minister, [ would like to know whe-
ther it would be possible for the
Government to lay these papers on
the Table after, what he ecalls, the
investigation is over.

Mr. Speaker: That would be seen
afterwards. They cannot commit
about it in advance.

Shri Hari Vishnu Kamath: He said
he is examining it. Suppose the exa-
mination or investigation is over. . .

Mr. Speaker:
at this moment.

Shri Harj Vishnu Kamath: Did he
say examination or investigation?

Mr. Speaker: He said that the
investigation is going on.

Shri Hari Vishau Kamath: Then,
are we having a discussion today?

Mr. Speaker: That is a different
question altogether. During the half-
an-hour discussion we will see . . .

Shri Hari Vishnu EKamath: In that
case, I have a request to make to
you, Sir. Both the Home Minister
and the Law Miinster should be pre-
sent in the House instead of delega-
ting their functions to a deputy or
somebody else. It is a very impor-
tant matter. So, both should be pre-
sent in the House.

It cannot be foreseen

Shri A, K, Sen: Today?
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Mr. Speaker: During the half-an-

hour discussion.

Shri A. K. Sen: Certainly. I shall
be present, and I have always been
present,

Shri Hari Vishnu Kamath: The
Home Miinster also should be present
besides the Law Minister.

The Minister of Food and Agri-
culture (Shri Swaran Singh): Sir,
on this matter you and the House
'may kindly consider whether the
context in which the half-an-hour
discussion was given notice of still
holds good because certain replies
were made and, after that, further
stateménts have been given. So,
half-an-hour discussion merely based
on that earlier reply is, to my mind,
not facing the realities,

Shri Ranga (Chittoor): Sir, I
have a suggestion to make, You
were good enough to make a sugges-
tion about laying of papers on the
Table, which would have been the
most satisfactory procedure.

Mr. Speaker: That hag not been

agreed to.

Shri Ranga: You wanted to have
one-hour discussion. While T do not
want to attribute any motives, it is
a fact that Government is not prepar-
ed to place all the facts on the Table
of the House, those facts which are
within their possession, elucidating
what the Law Minister has stated and .
additiona] facts that were asked for
by various members, In the face of
the failure of Government to do that,
naturally, we would like to present
whatever other facts are in our pos-
session to the House by raising this
question and having some discussion.
But, within half an hour we would
not be able to do anything at all
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Mr, Speaker: Further discussion
can be initiated by some member giv-
ing a notice. For the present, I have
notice only for a half-an-hour discus-
sion. The present notice is only ask-
ing the Minister to place all relevant
papers on the Table of the House, On
that, the Minister says that he cannot
place them on the Table at this stage.
So, we will have this half-an-hour
discussion, So far as the observations
of Shri Swaran Singh are concerned,
certainly they would be kept in view
as to what part can be discussed. It
is certainly not possible to discuss
what is under investigation. That
will not be possible, We will zee
how the hon. Member initiates his dis-
cussion. Of course, I cannot allow
anything that comes in the way or
prejudices the inquiry or investiga-
tion. I will see to it.

12.20 hrs.

GENERAL BUDGET 1964-65—GENE.
RAL DISCUSSION—Contd.

Mr. Speaker: We shall now take up
the General Discussion on the General
Budget. Shri Banerjee.

st §o Wlo I (FTAYT)
s wE ey, & £ g wmaw F faa-
faor & oz g feam r a1 "ew #r
& ag asre oY ZHT ATAY WTAT @ IER
At g @ fe g faw st ot
drarfass § ¥ grorer 71 frrer &%
7o 7@ forar § oY% 71 A | A e
1 gt gz 1 4 & 78 Tow & w@y
o #foed mex w1 A @@ AW
T TET & | WAT qwe ¥ fawfoer W
BT TF ATT T3 AT oAt arafrer
el 4ar .

“Nothing of socialism in the
Budget. Shri N. V. Gadgil, former
Governor of Punjab in a  press
statement said today that there
was nothing of socialism in the

new Union Budget. A more fav-
ourable Budget to the capitalist
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class could not have been presented,
he said.”

“The Finance Minister did not
believe in control nor in nationali-
sation of banks and seemed to
have forgotton Bhubaneswar, he
said.”

wq efra giga Fe 7 fafqe @
wEAE aww g fF oag oW
sfer & 91 fF T @1 § FAEE w5
W H T oAEd €

I Fg Tar gy fear @ fw
fafesr sam #1  Fryww feomfae
T A4 F a2 F 0w o @
qifET wTR IH F4T AT qEAr 7 iy
FHIT WA T UF WEATTAA AHITEH
AT 7 94 IH AT FT qq9En nqr
21 Yooo T feast wwear # #
3¥q FTFET AT AT 9T I §Y0 AT
Hqrodloudo WX &9 T FAFHERT
A T T 47 I WA ¥ w9
AT O AT ¥ T A § "lodlo
UHe FT Yo &7 w% fAwre faar
STq A1 &9 WY @A & | W9 WA T4
€9 T ¥ FAW ¥ Y 7 I |
TEET FA9q g g1 fF 9§ o wd
FT W HELT R HIT FIC TH
¥5A & e ¥ Srer A ar & "W
¥AF &1 {were g9 (waer | e
FZ T 9T o,000 F| TTH ST
ar g foliw T @ g ST g FaifE
€30 T¥ H ¥ T HoFNougo fAaTer
fear s &1 & @t g fF a8 wot
w0 F Fw gl # | WW 9@ ST
T q3ar | gy # 7y fAaew o
wrgen g f faar st St g < w7
8 a0F F 3T T | WL FEOwHy
feqifaz 71 s=iv fgiwafaeadt fagr
fear gt aar agw & fF ag o do
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a@o & G/T FAT &1 oI q § 07
fasrm ? 3@ Ger GaT gar v fE dlo
Flo THo FT &9AT SNIT 1 7T AST Afes
g ®wrw & a1z fremr | faw Wt o
¥ T W AT & RIS F1 JE
& | 71 78 W€ 2 fF Yooo &IAT ATETAT
foaaaY wraeEst @ IS a1 65T A
ﬁfﬁmfﬁ'ﬁﬂ“ono.ﬂ' et faaat
UHEAT & IAWT ag dar qiw g &
arx faemrr ? & wrget g fa faw wol
A @ F A § wewm w1 afr
o Feraad fegifoe @ &1 ger
fer am ot =wdr 3% & geram amm
& dt 92 99T ST XA T AW w6
ST Frfaw faear =rfzd @z @Y
f& o @ 99Y FaEET AT ST
ar W 9 Ted fad w5 g qur
FT FOF AT T GHT  IH&! AT
g & & a1z 21 | § anwar g v ag
T T & W qE GET 9T R
Tifrm grT wifeT

@ § 4 faaq w4 o 7 A
& &t 0 w21 8 fF 98 @ 7 gumy
& 2 ¥ grAMErE & 1 98 A 3l AdY
¢ fF 20 & A1 2, FWAs R
FI ¢, FAGGEA W HALET £ 1
fea ga et arefgst 3 w=W
T & fF FAfTma wrE A w7
FHAGTA WE Fgra 2T F SqTAT A
pifmaitamitser 2 7w
@y F faq wogwmd A a1
¢ a1 g, @A FY arg @ ar a2,
¥w & fa¥ oF wfwas i fqafe
WIE | wd gL A% T 7 S
fasr &1 1 are @AY Sff 7 w4 ¥ oav
qO FEAT B fF 07 AEweRw gAdfee-
v it fore t GuTha A fam-
ang aredl  q, T A A F) A -
91 g #1 A g% § AfEA W aw
Wt ag o wew & AT 4T AW wr
FHRT R AT AR WE g | wrag ¥
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# s 5 fafegs v foR ot fe
Frafaar J9 Fg4Q § 92 7 91 IO
AT 9 37§ ¢ |/ FT gAG 0
qr | 39 FfweE # O w1 95T W
A T@r A4 Afed o /e & an
A FAYAT A T GET T TEA F WG
FF ¥ wem ¢ 9EA gg arfad g
T[HT a7 WX I¥ 9T T@H FW@ ¢ &
ant ¥ #g1 g1 fo fafewm dw
s €1 foie ¥ og oF Tra @
I & T fF @ W W smEfaar
# ow @ 7 § afew aga & swfmr
21 7at #€ fawrw  geEd @
ford fe Wy F T &G @ T
AT ar F@y S gy wrerd e
oTF wETSzw, fragsfsdmr W%
oga AT femdasde o AR R
[ETErY TrEfwar G %Y ave Ian
A By

T a1z 9fea N & T 9 -
UL RETEAATg FHEST 431 | !
fqiE &1 A/t FF 91T A g A7 §
Ffea ol % ag e g 3aa o1 78
faat & o deq ® ag fwe A& =
2 o e § F quT wgan § R
U Ffwga 1 FAC J K1 AT A4qT
% g we@ M| | gk fad
Tl St #Y 9 AT AW A dw
§ FRATA WIF 469 & 7 A7 9 wiqw
Tl & fr W F A AT T T
FadlaT o wd F@ Ami & Fmai
# ot gg af@rd & gl § s 27
wa W ArT F1 9T W fad St
T uF o Ffama fazmr ey €
a1 & 99 TG TS BT A E |
¥ # o AR § 9T gt 2
I98 ¥ 79 ag Feq A ¢ fF
Ffae #1 foard foser o 1, S8 &
a0 g g% 4§ awdty F31 7§ A
/1% g a1 e g T ag A
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[t ®o Yo i)
fereza s goftafa wa foite & sy W & few T® ¥ weww

TF AN A FGT AT qEET AR
q¥ a8 "9l HEGEr 9 #9ew %1
T & F@A AET | A AT @ A
g WO TS F1 g F1 ) Fife
FUT 1

% qgwwaer g fF e gare fae
w4 o fagan gt #1 oF @Er gEr
24 g fd ag gamd 3w ¥ w1 WIw
gawT FEal ¢ e 2w W fagst o
W F I & | m A wifgw
T @ SEET T@A U EH wyA! carfar
1 FHATT AT & ar 2w & fagmr
QT F FT FETT F, 7 faw G4 S
%rg%a ¥ IT FT o417 I § FEITT
“gfzgre” & UF AT AW AT 6
fewm smemT g “Tmnw z aet dw Ew |
w%wﬁwmwﬁwwm
¢ fx 7c8 45 *1 #1¢ w2 foal 2
% 97 § qudAT WgaT g gt ¥ &%
faedt o8 arX | fodr af oY a1 A&t
W afg faet 7€ 41 a1 98 w=w @
o o e s wifed | oag &
G d@riz swade a1 ¢ A W e
T & GRS A W1 wH | g6 W f
for faw w47 ot 7 S|aT @ faar @
afaw s fwz2 femdt nf & a1 swat
e F1 79 q¥ @A 9rfey arfe dmit
& fawmr ® z94T 997 @1 OF WA 9
oE GRTE A R AR AW AW T A
T

Tq T & @ qeT e g
f »it Two o @10 o1 FErdeaw ¥
a7 ® faU fadg ar @ §
TR EFR A F A g 7 wnfax
areite At o S T g are @ 7
mfgr =% o Fw a w7
# ot § fv w0 & I o AN W
T g S =Ry |

(@it W) | ofeafes @ wiee
it 9t T T T A T
ot foree wrew g a1 f6 wv & 9i@
ffg  aOF &« wEE{wFTT W%
oFTeEd, faaa N aded M FEw T @
f&d 7@ 4 | wa gH 7 ATCATC TW XY
wiferr &1, &% fam @ 1 &1 ™
& fa feraT #1T o0& @8 &9 goT 27
St g ot TveEnE & o1 fE g oir
frare wew ¥ T W STEw wfEw
ag 4@t wmt ¢ @iy =g fazen 3ad
¢ W faem wEE ¥ 3@ EFIT AT
S QIEw 7T §Y ¢ WX TR a9E
¥ g g1 (R wew F1 B9 9T @
FET G TEIE | HR HEA W & G TEAT
qeal ¢ & saE 541 S 7 qF A1 o""
femr wwd 7g ¥ T ar & @)
e i g g ews € T w®
g wifee (UR SE-EAT T AT 9T
<@ ST W% | W %1 98 ' wifse
fxar &, ag om F1Ag HAz S §
S wew #) 79 9 AN @ ST FEAv
2\ w7 gz T wdl ¢ dar fa (g
gar & e faear  WIEE 7 T §FHFN
¥ 3% zoon wed @ fF ag qft wifee
iR waw #1 Zaw 9T A wEr a9
axd) @ At & awmar g fF ag o
Fré o) Gama WANEEE &1 TH
s & fo ad & aFd) |

g AR g€ T T OAHAT
& frm g @ =gl neae &1 AT
faw adrd & 9= 99 911 &1 &M |
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FfFa T gwr #T 7 uF @E av
fastraa =1 17 #1T gEe 9% F1 fufas)
# weg) wwg faw adr | @A €
T A ag &) & amni &l dwEn
FIGAT 9T WG Qo ATE +qq FT FrEA
g1 fFw I ®ugT &1 fam q7E ¥
wel {47 S/ SRE 34T a4l 8-
faga 3 &1 nf v ag 7 18 &1 FL
YT 9T AT A FIAT ArZ T IR
g ) FT aFa & | F fam &) ST &
frazs a®nr o wg @dr @i T @
arg &1 &= (& fazsl figesd w7 gare
W o7 agT, 3aH ey F FE A
T g, AfFT ITFT eI K1 FEAWAL
Y7 aFFAr Lasy a9 grT {F -
g F.gH 4TA FT ETAT AT W AW
¥4 § w1 TAT A g1 % 9@ Wed uw
FT oIl T T A0 @ T |

AT § IT TEET d &EAl
wTear g, @t fr gmny FwAr wrd F—
faimt &l #1 gz dfsm—, ot fF
Y T F § ameEg 7 favaw g @
& o W F mwrsETE AT AT FqAT
T E frog awe sa & T fow
a<ra ¥ fade qoft get 3W A W1 @
# 1z fow 0% & a-dm w9 &1 fea
o, g aFen g fE 99 & a1 39
fedt & a2 FaeEE F1 A FTAr
a9 FeqAT g W@ w9 AT gAr faw
w4t I9 T WA WS 47 FX B
g, fag oz femr grm :

“Foundation stone laid by Shri T. T.
Krishnamachari on 28th February,
1964.”

qE T EEI AT W T GEIATE &
Iy T WEA §1 3@ W H@Er @i
oz afear AT | 99 [@ TE GIA
qreE g @

WY IR W W (W)
W fawer | WA wEE @ fraw
Tg

Discussion
=t ®o wYo &l : & a7 7ET wTEAT
g 5 & 97 97 A% 9| 9T 7 &/

wzfaa § art § g a% aih
TFgr &

“Essentially, the rising trend in

prices is explained by the inade-
quate rate of growth in agricul-
ture. After increasing by 1.2 per
cent in 1961-62, agricultural pro-
duction declined by 3.3 per cent
in 1962-63. The problem is being
examined at the highest level
and with the greatest care.”

ga1t 52 fafaet ot areare = §
“grewE daw v A ¥we ) faw
At Wt a7d &, “gTRUe qA g dew
Fg7" | TH qifeardz & AY FET ATar
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s @, et A8 T @ g

WA AT FEWAGTE T RE )
ST OF WIqE! 019 &7 9T T2 &)
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FaWiF RTIITFT o | & fa=r
wAr St & qun avg g e wfaz @
FTIATH 94T £ | AEME A F AT H
s A ¢ fr gw dow  mwage
UrTHIET F1 G WAT 24 & f6y
Qo F1T T0A &9 7T @ F 1 T I
t fr 3w a7 AgETET gar &
AT 3T &98, 9 €9, O w9F 47 9
o o mar & 1 fww & fa=r WY oY
§ g s g fF ag fow 9% g9
W FT TA@ % a7 a2 T A& ¢
f& qes3 7 fow a0F § 5gmrf &
WIFE 9@ TC &, I F qadas A
9% ¥ SO Y AT § | T Hawdr §
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F WP A AT ZH AT OF FAYE WK
g fggam T wfegd )

Shri Morarka (Jhunjhunu): Dis-
cussion on the General Budget is an
annual routine, but it is an important
occasion for the House to review the
economic policies and programmes of
the Government and to examine the
fiscal measures proposed to implement
the same.

The task of the Finance Minister is
not easy when he has to find revenues
for the increasing expenditure of the
State. It becomes more difficult when
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he has to meet the dual demands of
defence and development. More than
this, the task of the Finance Minister
needs special sympathy when he has
to reconcile two apparently contra-
dictory concepts, namely giving incen-
tives to promote investment, and at
the same time advancing towards the
goal of a socialistic society.

The first task was made somewhat
easier by the Budget of last year. As
a result of that, an additional reve-
nue of Rs, 380 crores was raised by his
predecessor. This year the Budget
proposes to raise an additional reve-
nue of Rs, 40 crores. Looking to the
additional revenues raised in recent
years this modest effort in this Budget
is a happy relief.

The Finance Minister is in a very
unenviable position, If he levies tax,
then the people who pay the tax cri-
ticise him; if he does not levy tax,
those who never paid any tax criticise
him. So, either way the Finance
Minister has to face criticism. But
the Finance Minister cannot frame his
Budget on the basis of considerations
of popularity, of what people would
like or would not like. He has to
face hard realities, he has to find
revenueg to defend the country and to
develop the country economically.

As for the second task of reconcil-
ing the two incompatible objectives
which T just mentioned, the Finance
Minister, if I may say so with great
respect, has done remarkably well. Ha
has provided incentives for the cor-
porate sector and for corporate in-
vestment, he has provided incentives
for the much-needed foreign capita,
and he has also provided some relief
to personal incomes. Yet, he has not
hesitated to raise the rates of death
duty and the Gift Tax, he has not
hesitated to reintroduce the Expendi-
ture Tax, One may not agree with
him about the actual extent to which
these levieg should be increased, but
one cannot disagree or dispute the
over-al] strategy that he has planned.
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In framing his Budget proposals, he
huas kept four guiding principles be-
fore him: to attune them to the needs
of growth, to revive the capital mar-
ket, to promote corporate and indi-
vidual saving and to check unproduc-
tive spending, All these relate to
direct taxes, and hence 1 propose io
confine myself to an examination of
the proposals of direct taxation.

The first is about the concessions
to the corporate sector. Much noise
has been made by the Members of
the Opposition without understand-
ing, if I may say so, and they say that
a lot of concessions have been given

to the corporate gector, May 1 su¥
this, that before any criticism is
made, they must realise that a

result of the proposals in respect of

the corporate sector, the Finance
Minister has budgeted to raise an
additional revenue of Rs. 11 crores?

He may have given concessions in one
-direction, but he has also increased
tax in another direction, and the over-
all position is that he has budgeted
for an increase of Rs. 11 crores from
the corporate sector alone.

The most important thing that he
has done is to substitute the surtax
for the existing Super Profits Tax,
This surtax will give a little relief
to corporations which are making
high profits, there is no use denying
that.

Shri Daji (Indore): Very good,

Shri Morarka: In order that these
profits may not be frittered away by
way of dividend, he has taken care
simultancously to impose a dividend
tax of 7-1)2 per cent on the distribu-
tion of dividends. Secondly, he has
exempted intercorporate dividends
from the levy of super-tax. This is to
encourage investment by one corpora-
tion in the shares of another corpora-
tion and yet it would prevent distri-
bution of the dividend to the indivi-
dual shareholders. The avowed ob-
ject of the Finance Minister is to pro-
mote saving and cncourage invest-
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ment, and they are fully achieved so
fur as the corporate sector is concern-
ed. In the selected industries, the
development of which is considered
to be of special necessity, he has given
a further relief of 5 per cent in the
super-tax. That is the third conces-
sion. At the same time he has in-
creased the tax from 25 to 35 per cent
on what are known ag private compa-
nies or closely held corporations or
companies coming under section 23A,
The overall effect of all these provi-
siong is an additiona] revenue of
Rs. 11 crores. Let the crities, parti-
cularly the members of the Commu-
nist Party, not run away with the
idea that the Finance Minister has
given concessions at the cost of reve-
nue. It is more a readjustment of the
corporate tax structure in the inte-
rest of accelerating economic growth.

1 will now come o the personal
taxation, I heard the hon. Member
from Rajkot, as I always do, with
great respect. He said that there was
substantial relief in the lower
brackets of income and no relief in
the higher brackets. I have studied
the position carefully and I find the
position is just the contrary, There
is no relief at all; in fact there is a
slight increase In the taxes in the in-
come brackets up to Rs. 15-16,000.
The misunderstanding or failacy is
like this. If you take the compulsore
deposit also as part of the tax, then
there is visible relief, If you rdo not
regard compulsory deposits as tax but
as savings—with great respect, I say
it is a saving and not a tax—there is
an increase in the lower income
groups rather than any deduction. If
you go beyond 15,000 and more, and
when you reach the limit of Rs, 2
lakhs vou will find that there is a re-
lief of about Rs. 24000, A person
whose income js 2 lakhs was formerly
paying a tax of Rs. 140,000 and he will
now payv Rs. 115,000. The remaining
Rs. 25,000 will have to be deposited
under the annuity scheme, The
annuity scheme is advantageous to
those people who would have declin-
ing income in future; it is also gond it
the future rate of interest is going
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to be lower than the present one. It
cannot be said to be good or bad by
itself; it depends upon the personal
income of the person concerned and
also on the future structure of taxes,
Therefore, it is wrong to say that
people in the lower income groups

have got any relief: it is equaliy
wrong to say that people in the
higher brackets have no relief. In

my humble opinion the position is
just the contrary.

The other budget proposal is for
increase in the gift tax. I beg to sub-
mit to the Finance Minister that this
increase is rather steep. You have
increased the maximum rate from 40
to 50 per cent. I have no dispute
about it. Formerly, the maximum
rate of 40 per cent was attracted by a
gift of Rs, 50 lakhs and above, but
now, a gift of Rs. 3,75,000 and above
would also attract that,

The Minister of Finance (Shri T. T.
Krishnamachari): Hs 3,45,000.

Shri Morarka: I stand correclted. A
gift of above Rs. 345000 would
attract the highest rate, That, I think,
is a very steep rise. Similarly, in re-
gard to the estate duty, the slabs are
revised; the exemptions are lowered
and the rates are made very steep,
The sum total of the personal tax pro-
posals of the Finance Minister is this:
it I earn I pay income-tax and super-
tax; if I save, I pay wealth-tax annu-
ally; if T spend, T pay the expoendi-
ture-tax; if 1 give a gift, I pay the
gift tax; if I die, I pay a death duty.

Bhri Daji:
indeed.

A very dismal picture

Shri Morarka: What incentive is
there for any honest man to work and
earn?

Shri T, T. Krishnamachari:
centive to die!

No in=-

Shri Morarka: It is quite nice! So,
he cannot enjoy the fruits of his
labour during his lifetime; he cannot
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pass on the same to his son after his
death. The Finance Minister, so far
as personal taxation is concerned,
has taken away all incentive including
the incentive to die, as he says. (In-
terruption).

There is another point which I
wish to make, and that is a point on
which I wish to make an appeal to
him, The present Finunce Bill con-
tains many important provisions for
amending the various statutes, It
secks to amend the Income-tax Act,
the Estate Duty Act, the Expenditure-
tax Act, the Gift Tax Act, and the
Wealth Tax Act, apart from customs
duty, ete, Apart from the changes of
i budgetary nature, therc are changes
proposed which are of a permanent
ang structural nature, Sir, it had been
held by your illustrious predecessors
that whenever a Finance Bill con-
tains such provisions, then such pro=-
visions should not form part of the
Finance Bill. I hasten to say this:
while there js no technical difficulty,
while there is no bar in the way of
the Finance Minister for introducing
the Bill, on the question of propriety
and practice and procedure, the
Speaker previously has been pleased
to hold that any such change of a
permanent nature must be brought
before the House in a special amend-
ing Bill, so that the House can exa-

mine it more carefully and more
leisurely, I do not say this thing
just for the sake of saving it. There
are important provisions, as I said,

which are contained in the Finance
Bill, Ome of the provisions reads as
follows, It is in clause 33 of the
Finance Bill, It proposes to amend
the Income-tax Act. Tt says:

‘“Where a person makes an ap-
plication to the Commissioner in
the prescribed form and pays the
prescribed fee for any informa-
tion relating to any assessee in
respect of any assessment made
under this Aect or the Indian In-
come-tax Act, 1922, the Commis-
sioner may, if he is satisfled that
there are mo circumstances justi-
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fying its refusal, furnish or cause
to be furnished the information

asked for.”.

This, according to Ine, is a very im-
portant change which hag been intro-

duced. 1f the information is being
given about persons who have de-
faulted and about those who have

heen penalised and who have been
declared guilty of concealment and
evasion, etc, I can understand. But,
under this provision, ic would be pos-
sible for anybody to ask the Commis-
sioner to disclose who are the credi-
tors of a particular person, who are
the debtors of a particular person,

from where the assessce is buying

goods, to whom he is selling them,

etc. A provision of this type......
Shri T. T. Krishnamachari: That

information about buying and selling
is not with the Commissioner.

Shri Morarka: It is. If the income-
tax officer does not want it, it is a
different matier. But he is entitled
to ask for it and he has got all the
books from which he can get it. How
are you helping, and whom are you
helping by a provision like this? The
object of the Goverument is to 2x-
pose io the public the people who
are guilty of evasicn of tax; punish
them by all means; expose them to the
public, But otherwise, every day,
we hear that it is not in the public
interest to disclose this and that, So
too, in o modest, and limited way, il
is in the interests of the business not
to disclose information concerning its
affairs to its competitors, The Gov-
ernment is the custodian; the Gov-
ernment and the Government officials
have all the information they require.
To pas; on that information—as my
hon. friend said yesterday—to the
yellow journals or to competitors or
to cantankeroug blackmailers and so
on would not help Fusiness. In any
case it would harm them.

Similarly, there js another provi-
sion that a person must file his re-
turn, and within 30 days he must pay
the full tax. If he does not pay the
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{ul] tax within 30 days, there would
be a penalty up to 50 per cent. This
provision would create  unlimited
practical difficulties. The people who
have no knowledge of jncome-tax law,
the people who have not paid incoma-
tax—they do not know the difficully
of paying the income-tax,

Shri Joachim Alva (Kanara): They
also know the ways of evaders,

Shri Morarka: They know; they
have to make contributions to stop it.
(Interruption).

My only appeal to the Finance
Minister about this provision is this.
I do not say, do not have this provi-
sion. [ say, let the House examine it
carefuily; and then let them bring in
a separate Bill for that purpose. Then
only we must give our consent. Other-
wise, a provision like this, in our en-
thusiasm to achieve a smaller objee-
tive, may defeat that objective. There-
fore, it is very essential that we must
give full attention and greater care
to a provision like this.

Another point, which is compara=
tively a small one, and about which I
shall make an appeal to the Finance
Minister, is his announcement about
the development rebate. If he thinks
that the rebate js unncessary in cer-
tain industries or that people have
taken wrong advantage of it, by all
means, let him remove that develop-
ment rebate and notify those indus-
tries. But to make a general an-
nouncement that this development re-
bate may not be available after 1966—
this announcement applies tp all in-
dustries—would create g great doubt,
vaguenegs and uncertainty in the
minds of the people, and the very pur-
pose of the Finance M‘nister which
is to accelerate growth, to give an im-
petus to the formation of new com-
panies, will be defeated. Therefore,
I hope the Finance Minister would
fing it possible to make some an-
nouncement about it.

Then T come to the question of
prices. The Finance Minister has
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shown great awareness of this deep-
seated malady. If I may say so, the
most damaging feature of our economy
today is this rise jn prices. The rea-
sons for the rise in prices are many.
First, there is the failure on the agri-
cultural front; the expansion of the
money supply. We invest every year
Rs. 2.000 crores and our production in-
creases by Rs 400 crores. Then
there is the failure to restrict con-
sumption; population growth; under-
utilisation of the existing capacity;
high rates of the cost of production.

Shrimati Savitri Nigam (Banda):
What about the freedom of the mid-
dle-man?

Shri Morarka: My hon. lady friend
is very much worried about the mid-
dle-man. Then there is the commo-
dity taxation. But the most impor-
tant reason, as the hon. Finance
M:nister pointed oyt, is that our pro-
duction is not commensurate with the
demands of the consumer. I regret 1o
#ay that the hon. Finance Minister, in
his budget speech, did not indicate
specific steps to increase the produc-
tion of consumer goods. He has very
rightly given his views about controls
and I must congratulate him. Price
control, without distribution contral,
helps nobody, except in creating black
money or pushing the money out of
the account. As the Finance Minis-
ter has said, under such circumstances,
since there is no legal recognition of
those prices, the profit is always
pocketed by the m°ddlemen, and the
exchequer loses the revenue. Our
control machinery being what it s,
our trade channels being what they
are, and with the human material
with which we are endowed, I think
it would be futile to expect that the
‘benefits of any control would be pass-
ed on to the consumer; they would be
absorbed by the trade channels or the
middlemen, as the hon. Lady Mem-
ber said just now. Therefore, without
succumbg to the temptation of cont-
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rol or without in any other way ham-

pering the production, the only sure

remedy against price rise is to in-

crease production.

13 hrs.

I cannot agree with the theory
which is propounded that in a deve-
loping economy price rise is inevitable,
That is not so. In the last decade,
both in Germany and Japan, the
national income increased by 12 per
cent and the prices there rose only by
2 per cent. Ip Italy, the national in-
comg rose by 8 per cent ang the priceg
actually fell by 1 per cent. Take our
own case. During the first Five Year
Plan, our national income rose by 18
per cent, but the prices actually went
down by 3 per cent. In America dur-
ing the last six years, the prices have
been stable, though every yrar in-
crease in production and national
wealth and economic growth is taking
place.

In this context, may I say, there
has been a demand for the reduction
of excise duties on consumer goods.
Maybe for national satisfaction, the
Finance Minister may reduce them.
But the benefit of any reduction of
excise duty in the present context,
when there is scarcity of the commo-
dity, would not be passed on to the
consumer. Any inerease in the excise
duty would be passed on to the con-
sumer straightway, but in a scarcity
economy, the benefit of reduction of
excise duty would never be passed on
to the consumer.

Shri Daji: Very right.

Shri Morarka: I would like to say
a few words about the corporate sec-
tor. The hon. Finance Minister said
that there are three things—owner-
ship. control and management. He
says that he is going to keep a care-
ful watch and bring necessary mea-
sures to control the situation. I wish
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him well. With great respect, 1 ful-
ly agree with him that ownership and
management are divorced from gne
another in the modern corporation.
The bigger the corporation, the lesser
would be the voice of the real owners
in the management of the corporation.
For that purpose, the Companies Act
has been amended several times in the
past and it would be amended again
in the near future. But there are so
many provisions in the Companies
Aet which are too detailed, discrimi-
matory, discretionary and irksome. On
the one hand, people feel that they
are controlled everywhere. At the
same time, the real control which the
Finance Minister wants to have is still
clusive,

I suggest, therefore, that the Fin-
ance Minister should now classify the
corporations not according to their
character of being public or private,
but with reference to their paid-up
capital, or with reference to the
amount of production that a corpora-
tion controls or with reference to the
number of people it employs or such
other criteria. That would be a more
realistic way, a more positive way, of
controlling bigger corporations. The
bigger the corporation, the higher the
obligations it has to society, and a
stricter watch is necessary from the
Finance Minister. Suppose there ig a
big corporation and another ordinary
corporation with g paid-up capital of
Rs. 1 or Rs. 2 lakhs ang doing a bus-
iness of Rs. 3 or Rs. 4 lakhs, If you
subject the two corporations to the
same degree of control and restriction.
the main purpose is defeated,

I would say g few words about the
economy. Corruption is a stronger
word. But as our expenditure on de-
fence and development has increased
from time to time, the wastage, leak-
age and extravagance in public funds
also have increased in direct propor-
tion. Despite the various checks nad
counter-checks and safeguards provid-
-ed in our financial procedure, one finds
that the public funds are managed

2307 (Ai) LSD—s,
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with a certain levity and laxity, This
type of non-seriousness in the hand-
ling of public funds always leaves a
feeling in the mind of the tax-payer
that his money is not properly utilis-
ed. I have no time to give you speci-
fic instances. But I would only refer
hon. Members to the various findings
of the Estimates Committee and the
Public Accounts Committee, whose
reports serve ag a reference catalogue
of these instances. On g previous
occasion, not dissimilar to the present
one, ] had made an appeal to you,
Sir, namely, that you must devise
some way of discussing these reports
or making the findings of the commit-
tees more effective. Today what hap-
pens is the report is made, and it is
sent to the Ministry. The Ministry
sends some reply. Some action is
taken and in rare cases some scape-
goats are found. The responsibility
is never located; the real culprits are
never brought to book. The result is
that repectition of the mistakes is not
prevented. In fact, it is perpetuated.
I think th; time has come, when Gov-
ernment are taxing the people to this
extent, when they make them sacri-
fice everything in the name of defence
and development, for you to devise
some way by which the findings of
these reports could be made more
effective and a fear could be instilled
in the people responsible for this sort
of administration and functioning.

1 would like to say a few words
about the public sector. The hon.
Finance Minister gsaid in his budget
speech as foliows:

“Qur present arrangements for
the choice of specific projects and
programmes after a detailed exami-
nation of the technical and eco-
nomic aspects of practical alter-
natives leaves much to be desired;
and it iy my intention to streng-
then this aspect of the work of my
Ministry during the monthg to
come."”
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This is a very re-assuring statement
and a much-needed statement. Many
of our public sector undertakings have
been n existence for gver a decade.
They have gone int, production. They
have an assured market. Whatever
they produce is sold The price is fix-
ed by them or by the Government.
Yet, year after year, they make big-
ger and bigger losses. I think there
is something wrong which merits the
special attention of the Finance
Minister. There is ng reason at all
why such undertakings like Bhopal
Electricals, Sindri Fertilisers, etc.,
‘which are almost a monopoly should
make any losses,

Before I conclude, I would like to
read twp quotations—cne from the
Estimates Committee's repory and the
other from the report of the Public
Accounts Committee, which concern
two public sector undertakings. One
is from the Estimates Committee’s
report on the National Coal Develop-
ment Corporation—NCDC, as it is
called. Here what happened was:

“The contract entereq into with
Japanese firm was also defective
as it did not provide for the per-
formance guarantee of the inte-
grated plant and hence they could
not be held responsible for en-
suring the rated throughput, Re-
pairs and maintenance costing as
much as Rs. 1.19 crores during the
2 years had to be carried out at
the cost of the Corporation. It is
significant to note that the total
cost of the washery itself was
Rs. 1:72 crores only. In addi-
tion, a period of over three years
was spent in getting the defects
and deficiencies removeq resulting
in loss of production ang earnings.
Even after this, the annual pro-
duction is expected to be 3 lakh
tong less than the original rated
capacity.”
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The other one is from the recent
Public Accounts Committee's Report—
Nineteenth Report. It concerns the
Tea Board. It says:

“The Committee doubt whether
such an elaborate building costing
Rs. 39.36 lakhs (more than Rs.
150 per square foot of built area)
is consistent with the basic re-
quirement of the Tea Board and
justifieq by the prevailing stand-
ards of living in the country.

They feel that Government
should take some concrete steps
to curb the general tendency on
the part of autonomous, semi-
autonomous  or departrmental
bodies to spend extravagantly on
buildings.”

I hope the hon. Finance Minister
would definitely give hig attention to
these things and his statement:

“Economy in administration
is fully compatible with efficien-
cy; and it shall be my constant
endeavour to ensure that the
administrative machinery of the
Government is reorganised so
that it is fully responsive to this
need.”

Sir, this is somewhat on the same
lings as what recently President
Johnson in America asald:

“Economy in such circumstances
becomes the companion of pro-
gress.”

Shri Surendranath Dwivedy (Ken-
drapara): Sir, when one goes
through these budget papers, Bills
etc.,, two thigs strike one's mind.
One is, either the emergency does not
exist or, if it exists at all, it has be-
come 8 normalised emergency. The
second thing is, there is nothing in
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the budget proposals which can be
regarded gg significantly socialist in
character.

1 do not accuse Shri T. T. Krishna-
machari for not referring even to the
word ‘socialism’ anywhere in  his
speech, because if his statement of
16th December had been taken into
consideration it would have appeared
that his mind was working more and
more for purposes which he had indi-
cated.

13.13 hrs.

[MR. DEPUTY-SPEARER in the Chair)

He had stated that these economic
proposals, whatever they are, have
been designed to promote economic
growth “I  belleve, with social
justice,” That was his belief. There-
fore, he scrupulously avoided any
mention of the word ‘socialism”
And, you will find that neither in the
President's speech nor in the reply
that wag given in the House by the
Government on the debate on the
President’s Address, was any indl-
cation given to show that some con-
crete measures are being taken by the
Government to shape it economie
policlies in the manner ag would
generate forces to break the present
status quo and pave the way for
soclalism, That is where the Gov-
ernment d‘ffers from the party. The
Government profess something and
practise something. The party pass-
es resolutions and the Government
goes quite in g different direction.
That is good in a sense, because the
public are in a position to know to-
day that so far as socialism is con-
cerned, however much the Congress-
men may shout, the Government is
not prepared to take =any positive
steps in that direction

My hon. friend, Shri Masani, while
speaking on the budget, congratulated
Shri T. T. Krishnamachari for sound
thinking. But he disagreed so far as
his conclusions are concerned. I might
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assure my hon. friend, Shri Masani,
that whether it is the financial brain
of the Government or it is the brain
of the Swatantra Party, their desti-
nation is the same. They may travel
here and there, but ultimately they
both reach Madras because they hail
from Madras. Therefore, he should
have no suspicion, no anxiety in that
regard, that ultimately, whatever is
done, however hesitatingly he may
start, the ultimate purpose is that it
will establish in this country a society
which will be more to the liking of
Shri Masani and other Swatantrites
in this country.

Sir, when the Finance Minister was
delivering his speech the “Kamrajed”
Finance Minister, Shri Morarji Desai,
was present in the House—I am sorry
he is not here now. And, often, when
any reference was being made to the
CDS, the expenditure tax and other
matters like that, naturally the atten-
tion of the hon. Members in this House
was drawn to Shri Morarji Desai
There have also been comments in
the Press that it is an “anti-Morarji

Budget”. But I must say that the
objective of Shri Morarji Desai's
budget was sound although its

methods were wrong and foolish,

Shri A. P. Jain (Tumkur): You did
not say so last time.

Shri Surendranath Dwivedy: I did

say that. The measures suggested, 1
would say, were ill-conceived and
oppressive. But what is this budget?

The objectives have been given a
go-by. As I stated earlier, I do not
accuge him, because in the preface to
his speech he has stated:

“The budget bears testimony to
our determination to strengthen
our defences without slackening
our developmental efforts or with-
out resorting to unbridled deflcit
financing.”

So the budget is more a reflection of
his own philosophy, and this is nothing
new. This country, for the last 17
years, has always faced this problem
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that with the change of the Finance
Ministers the entire budgetary policy
is also changed. There is no
steady budgetary policy, because
the economic policy also changes
according to the whims and fan-
cies of the Finance Ministers. What
happens is. it causes considerable dis-
location. It is a sound principle of
any taxation policy that there should
be the least dislocation so that there
is a steady development and the
country's economy and the adminis-
tration goes in a certain direction
where it is stabilised and fruitful
results are obtained. I would like the
Government to give this House a
report as to how much expenditure
has been incurred by the Government
by these frequent changes of the pro-
posals by different Finance Ministers.

As I said, Sir, he has given emphasis
more and more on economic growth.
That is the imperative need today,
according to him, and he has not
bothered about what would be its
impact on social justice. You will,
therefore, find that there is increasing
unemployment in this country and it
is bound to increase further. He has
not indicated anywhere whether any
steps arc going to be taken in this
direction.

About the price policy much has
been said. It has been disputed rightly
by my hon. friend Shri Morarka that
there is no question that in a deve-
loping economy you will always have
a rise in prices. But there is the rise
in prices; he says it is disturbing and
he is concerned about it. But I want
to know, is there any limit to this
rise, is there any stability even at this
highest level? Is the Government in
a position to take any steps to have
stability even at this present level?
No; he has only repeated the oft-
repeated slogans that they are doing
this, there is no production etec. etc.

. Therefore, to my mind this budget
1§ more or less a budget which wants
to encourage economic growth and not
Bive social justice to the people. And,
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how is this economic growth to be
achieved, in what respect and who
will give this economic growth?
Naturally, his attention has gone more
to the corporate sector, to the private
sector, to the industrialists. I say
after a close study of the budget pro-
posals, and I hope Shri Morarka will
agree with me when I say that, that
as a result of this new policy that is
now operating the saving potential
would naturally be more and more
at the higher levels of income. As &
result, there will be greater concen-
tration in a fewer hands. Even the
Mahalanobis Committee Report says
“that there can be no doubt that in
part at least the working of a plan-
ned economy has encouraged the pro-
cess of concentration by facilitating
and aiding the growth of big business
in India”. The report is not yet out,
it has not been presented to Parlia-
ment, yet it has leaked out. I have
no doubt about it that this policy will
create greater imbalance in the
society.

Let us consider the new devices
that the Finance Minister has pro-
posed. Omne among them is exemp-
tion of 10 per cent of gross capital
at book wvalue, which is called surtax.
1 do not want to discuss rebate etc.
which are meant obviously for the
purpose of encouraging economic
growth. I say that his 10 per cent is
very high. Even in the Fair Profits
Committee of 1948-49, which was a
tripartite committee, the industria-
lists wanted only 6 per cent. In the
Bonus Commission, whose report was
available yesterday, the industrialists
wanted 8 per cent at the utmost. So,
why is it that Government, whose
sympathies are with soclalism, giving
them 10 per cent? This will again
help people at the higher level of
income in the country.

Then 1 will refer to the abolition
of super profits tax. It was stated
that it was an oppremive tax which
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hampers industrial growth, there 1is
psychological resistance and so it has
been removed. This tax has been
removed .from inter-company invest-
ments. What is the result? The report
of the Company Law Administration
says that there is greater scope for
interlocking that is going on, which
has created a problem for us. On the
one hand, we say that we are break-
ing monopoly. On the other hand, we
remove all these taxes so that there
is greater monopoly. Even in regard
to monopoly he has distinguished
between ownership, proprietorship,
management control etc, and the
steps proposed are halting and hesi-
tant in nature. I do not think any
greater proof is necessary about the
existence of monopoly because even
at Bhubaneswar they have said about
monopoly:

“that these have a considerable
bearing on the concentration of
wealth, growth of disparities and
of monopolistic trends, and which
through its corrupting influences
are tending to undermine the
social and political life of the
country and posing a threat to
democracy and socialism”

S0, what was wanted was not investi-
gation but concrete action. Govern-

ment should have taken some positive

measures in this regard, but it has
completely failed. Even in a capita-
list economy, the Managing Agency
System is an anachronism. Here he
has not touched that system and so
during these years of investigation

the monopolies would continue to-

grow. The only assurance he gives

iz that:

“fiscal policies should lead to
weakening- of the devices, such as
managing agencies and improvised
selling agencies, through which
dynastic domination of private
industry is permitted.”

This is a pious wish because these
tendencies would have enough reom
to expand and grow.
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Take, for instance, unaccounted
money- about which so much shouting
was done. It has been estimated by.
various people as Rs. 3,000 crores or
1.000 crores. From-the time Shri T. T.
Krishnamachari took charge he has
been shouting so much about it by
saying “I am going to do this and
that”. An atmosphere is created that
by the measures that he now pro-
poses-on all the unaccounted money,
whatever be the- figure, he will lay
his hands on. But what are the pro-
posals? It is just issuing threats and
giving them advance notice, I should
say. They say: we are going to take
the powers of search. They are
nothing-new. They are there undet
the Defence of India Rules. It is not
as if more powers are needed. Why
are you not using them?

After that, what happens? If the
unaccounted money is not accounted
for or explained, it will be treated as
income which will be taxed for the
financial year. Why? Why not con-
fiscate that amount? Then you give
notice that you will search the lockers
as if after this news has appeared
they will keep everything in their
lockers! ‘Therefore, to my mind, he
ie creating a situation in which it
would appear to- the outsider as if
he is going to take very stringent
measures so far as this matter is con-
cerned, while altowing: them to fune-
tion as they are doing till now. So,
from this point of view, it is my con.
sidered opinion that for the sake of
economic growth they have introduced
measures which will lead to greater
concentration and domination by the
richer industrialist class in this
country.

Now, many people have welcomed
these proposals. The CDS has gone,
which will give a little relief to the
small income group, the expenditure
tax is introduced, there is no imposi-
tion of fresh taxes, all these things
are there. That is all right. But he
has not done this because, so far as
the people belonging to the low income
group are concerned, their taxable
capacity - i» limited; he has done f{t
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beeause already with the estimated
revenue his pockets are full. There-
fore, he has been little considerate in
this matter; not that he wants to help
poor people, not that he has ration-
alised the whole tax structure in such
a way that the burden will not fall
on the common man. Again, so far
as the rationalisation is concerned. if
you take into account the benefits
that would accrue, it will go to the
upner classes, So far as the lower
middle class and the peasantry are
concerned, has he given any con-
cession? No, nothing to the weaker
gsection of the community, nothing to
the peasantary, the lower middle class
and the fixed income group. They
are onlv consoled that if there is rise
in prices it will be compensated by
dearness allowance. We know very
well what is happening as a result of
it. Rs. 2 compensation is given, which
is called a social security measure.
which has no relation to the high cost
of living which prevails todav. There-
fore, the common man is destined to
suffer for the high prices and the
distortions of the national economy.

I would say that people would have
welcomed it and Shri T. T. K. could
have done a great service to this
eountry if in this emergency, even if
he had failed to give any rellef to
the lower strata of the people, he had
given at least an assurance to thls
country that he was going to take
positive steps to stop wasteful expendi-
ture, corruption and bring in eco-
nomy in administration. Now, only a
pious desire has heen expressed at the
end of his speech.

Sir, as you know, on 23rd Novem-
ber, 1962, I had the privilege to move
a resolution in this House, urging for
economy in  administration, and
reduction of the size of the Ministries.
I also advocated the abolition of the
post of Governor because in this
emergency there is no need for such
an  institution. Shri  Jawaharlal
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Nehru, who replied to that resolution,
said:

“I think that it is desirable at
this moment that there is eco-
nomy but economy and efficiency
must be considered together and
democracy must be in a position
to prove that it is more efficient
than any totalitarian country in
facing the emergency.”

He was in basic agreement with the
regolution that I moved, but he was
not in a position to accept the resolu-
tion as such. Now, what steps have
heen taken in that regard? He appeal-
ed to me to withdraw the Resolution
and [ withdrew it with the hope that
since Government agrees with me
basically, probably some steps would
be taken to give effect to them. But
no such thing has been done. 1 will
give vou one instance. What are the
Governors for today? In an emer-
gency, a Governor has no function to
perform. We are spending lakhs of
rupees on Governors.

And who are the Governors today?
Most of them are either defeated
Congressmen or Congressmen whose
presence in their own States is not
desirable or superannuated officers
who are being appointed as Gover-
nors. They dance to the tune of the
Chief Ministers; otherwise, there is a
danger to their employment. Some of
the Governors are acting almost as
special technical advisers. In my own
State the Governor has not forgotten
that he was once in the service of
Government. He still has that in
mind. He is now chairman of certain
control boards. He has an officer in
the Secretariat. By all means have
all these things. But why then this
paraphernalia of Governors? He
advises the Government and his
advice is not criticlzed because he
takes immunity as he happens to be
a Governor. A controversy is golng
on over the completion of the project
called Tikkerpara.
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Mr. Deputy-Speaker: 1 do not think
we can discuss Governors.

Bhri Surendranath Dwivedy: I am
asking: What is the usefulness of the
posts of Governors during this emer-
gency it the Governors do not dis-
charge the duty for which they were
meant, if some of the Governors act
in a manner which appears to be just
like that of other Government ser-
vants of the State? That is my posi-
tion. 1 say, there is no need and it
is high time that we amend the Con-
stitution, if necessary, for this purpose
and abolish these posts.

Then, I am glad Shri Morarka also
referred to corruption. There will be
turther scope to say about it when we
will discuss corruption. But this pro-
blem does not exist at all for Shri
T. T. Krishnamachari. About waste-
ful expenditure and corruption he
does not bother; they do not exist
They do not find any reflection what-
soever in his budget. But I put it tc
you that people will have no faith in
your Government. Because of the
price policy and because of the high
incidence of taxation people's patience
today is taxed to such an extent tha!
they are feeling desperate and if these
things are not removed, I do not think
you can accuse the people if orga-
nisedly they try to resist taxation and
not pay a single pie to this Govern-
ment which does not assure removal
of wasteful expenditure and does not
effect economy in administration.

Take the Finance Ministry ftself.
As you know, the Bird and Company
matter has been referred to and
investigation is going on. There are
reports that wviolation of foreign ex-
change to the tune of lakhs of rupees
has taken place. There are also
reports that some of the hon. Minis-
ters and ex-Chief Ministers are involv-
ed in this matter. Letters are in the
possession of the Government.

Shri S. M. Banerjee: Ministers’ sons
- are also involved.
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Shri Surendranath Dwivedy: Yet,
when you ask a question, nothing can
be divulged becausc investigation is
still going on.

Take Skoda and Company, a foreign
company, about which so much is pub-
lished outside, that it indulged in
practices with the connivance of Gov-
ernment supporters in one State
which nobody could ever believe that
in this country things could go to that
extent.

Take the Serajuddin affair. After
the reference was made in the House
it has almost opened the floodgates of
corruption and has also brought to
light the alliance between big busi-
ness and the Congress and Govern-
ment. The first case was detected
because of foreign exchange violation,
income-tax evasion etc. But they took
four years. After the reference was
made in the House the search was
conducted in 1959. I made a refer-
ence in 1963.

The Minister of Planning (Shri B. R.
Bhagat): About what?

Shri Surendranath Dwivedy: Then
only the cases were started. Even
today in this House | have been try-
ing to impress this on the Govern-
ment that this matter should not be
allowed to drift like this. There is
sufficient proof. One by one it is
coming out that in this matter some
Ministers are still involved. There
are entries against persons who are
nolding high authority in Government
ceven today. I have with me, in my
possession, a letter from the hon.
Prime Minister which says that the
present Chief Minister of Orissa took
Re. 2 lakhs in cash and kind from
Shri Serajuddin, but it has been
explained by no less an authority than
the ex-Chief Minister of Orissa. He
says that he took only Rs. 1,49,000.
Therefore I asked that day whether
all the books of Serajuddin had been
examined. The reply was, ‘Not yet"
My information is that the total
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amount taken by this gentleman will
be about Rs. 17 lakhs. Is it for cha-
rity? Was jeweliery meant for cha-
rity? You say, “"Why throw dirty
linen outside?” Then, why not refer
this matter to a Commission of
Inquiry, Such things are there and
you take no steps in this regard unless
it is pressed in the House. Then only
something happens. If these affairs
continue, do you think that people in
this country will ever tolerate these
things and have this Government?

Therefore 1 will suggest this if you
want real co-operation. We have
given you co-operation. We are not
against taxation. We are not against
planned economy. We want that
during the emergency we must act
unitedly. But in an emergency the
main requirement is creation of confi-
dence in the Government machinery.
Since you are failing in that people
have to react and have to say, ‘“We
will not give a single pie to this Gov-
ernment unless they take some con-
crete measures to remove these
things”. People will do it and will
create a situation in the country when
the Government will be completely
paralysed. Even taxes would not be
paid unless the Government positively
take some steps in this regard.

It is said that if production is there
then only things will improve. What
are you doing about production? It
is said that agricultural production is
getting into bottlenecks, But all that
the hon. Finance Minister has said is
all about industrial production. He
has repeated the same things for agri-
cultural production, namely, that
there will be the Agriculture Control
Board, this and that—the same thing
which Shri Swaran Singh here has
been repeating times without num-
ber. You may increase the grants to
the States, but that will not solve the
problem. Where is the bottleneck? I
think, the time has come, if the entire
economy is being affected on mccount
of low agricultural production, when
the Centre should come forward and
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take courage to ensure not only distri-
bution but must take powers to ensure
systematic agricultural production in
the country. If the entire economy is
going to be affected on account of
this, it is necessary that that is done.

We find that in the years 1981-82
and 1962-63 the amount of money
diverted from agriculture and co-
operative programmes was about 11
and 15.3 per cent respectively in the
States. Shri Bhagat will corroborate
me, I think. You give them money.
You give them more money. But what
would happen? They will divert it
to some other purpose. So, mere pro-
vision of money will not give you
more agricultural production unless
there are land reforms. Land reforms
still remain on paper. When we ask
here, the Planning Commission says,
“What are we to do? The States do
not implement it”. Nobody can assure
us when they are going to be imple-
mented. So, if even the other agri-
cultural practices which are needed
for agricultural production are mnot
properly being executed in the States,
have you any machinery beyond the
co-ordinating body which sits at the
highest level with the Mimsters and
the Agriculture Minister to sec to it
that all plans are properly executed
at the village level and all money is
utilised? That is not being done,

Mr. Deputy-Speaker: Is he taking
the full time allotted to the Party

Shri Surendranath Dwivedy: How
much time have | taken?

Mr. Deputy-Speaker: You have
taken 30 minutes out of 46 minutes

Shri Surendranath Dwivedy: 1 will
conclude within five minutes or even
less than that

So, Sir, even the agricultural pro-
duction, as I was saying, would never
come to our expectations unless we
take concrete measures to see that at
the State level and the village level
all programmes are properly carrled
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out. Nothing has been indicated in
that regard. You must have ceen that
according to the Reserve Bank Report
the rural indebtedness has increased.
Even the Mahalanobis Report says
that out of the benefits that we are
having on account of planned economy,
most of the people who suffer are the
rural people. Even in the tax pro-
posals which he has indicated, thLe
Finance Minister has not touched the
urban people. The urban tax earning
is through the capital gains tax which
is nothing. It is creating more im-
balance. The rural sector is suffer-
ing and the rural industrialisation just
remains on paper because electricity
does not reach the people, it docs not
rcach the villagers, it dves not reech
the agriculturists. The rates are high.
When the rates are high, naturaily
they cannot use it. You showd have
found out some means by which ynu
should have charged more oun the
industrial units and given a subsidy
to agriculturists so that electricity is
also utilised in the agricultural sector
to step up production. No such steps
have been taken. I feel, the econo-
mic position of our country and the
situation as it is developing. :5 rather
gloomy. With the increase of civil
administrative expenditure, with cor-
ruption, with wasteful expenditure
and extravagance and with high
prices, with the imbalance between
the urban and the rural seclor, with
the increase of private capitatisr sec-
tions in this country, there is going
to be greater and greater imbalance
in this country which would ulti-
mately lead us to a society in which,
as I started saying in the beginning,
you can never even create conditions
for the socialist order which we want
to achieve.

o nifed Tw  (TEEYL)
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Shri S. S. More (Poona): Mr.
Deputy-Speaker, Sir, during my
career in the first Parliament ] was
frequently intervening on behalf of
the peasantry and my performance
used to be sufficiently vitriolic; I am
returning to the charge after a long
break. Many Members of the Cong-
ress side have made an attempt to
find some trace of socialism in the
Budget but their attempts have failed
like the attempts of the Arabs lost
in the desert to find a water-oasis. I
am not prepared to say that this is
a Congress Budget, because there is
hardly any connection between the
Budget and the Avadi or Bhuba-
neshwar resolution. It is essentially
a personal Budget of Mr. TTK. He
is a man of personal convictions and
does not require confidence to be bor-
rowed from any foreign country.
Naturally he has put forward a Bud-
get which tries to concretise his own
conception that the ways of capita-
lism must be encouraged in this
country. The way to glory goes
through the graveyard. His way to
socialism goes through the sphere of
rapitalism. My submission is that it
is wrong to suppose that this is a
Congress Budget and Opposition Mem-
bers who criticised it on that basis did
a grievous mistake. It is a budget of
the rich and for the rich. It is a budget
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for the appeasement of the vested
interests who were infuriated by
our declaration at Avadi and
Bhubaneshwar and our talk about the
nationalisation of banks and other
matters. We were very vitriolic and
very cnthusiastic about our socialism
but there was hardly any meeting of
minds between the Congress leaders
and the mind of TTK; he is not pre-
pared to change his spots. This is an
attempt to please the capitalist and I
do not see anything wrong from his
personal point of view. There is
hardly any connection between the
Congress deed and the Congress
words. Naturally we may be exposed
to the fury of the masses. Some of
the communist friends have tried to
threaten us: the masses will rise. I
believe the masses have to rise in the
life history of every country and I
would rather welceme the day when
the masses are able to rise but not at
the instance of the Communist Party,
because when the masses rise, they
rise constructively, not for the purpose
of slaughtering. My communist friends
never think of constructive socialism
or even constructive communism.

The Budget is a clever Budget. It
removes all the soft corners which in
the former two budgets used to prick
the capitalists. The clevernecss of
Mr, TTK lies in the fact that he has
removed the soft corners so as to make
the Budget soft and cosy as a ball of
wool to the capitalists. In my part
of the country there arc certain weekly
bazars held and the head of the family
goes to those bazars. When he
returns he will bring gifts for every
child in the family and the moment
he returns all the kids in the family
surround him and start asking for
some gift. Here Kaka Krishnamachari
has brought gifts for every sector of
ihe capitalist economy. He has some
oifts rfor the corporatc tax payvers,
some gift for the individual tax-pay-
ers, some gift for this industry or that
industry. But what about the peasant?
My greatest complaint about the
budget is that it leaves a great void
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there is ..0 room for the peasant. Our
manifesto says that the peasant is the
crux of our economy. This Budget
go.s not only against the Bhubanesh-
war resolution but against our mani-
festo in 1962. Our manifesto says:

“Industry and agriculture are
closely connected and on the deve-
wopment of each depends the deve-
iopment of the other. It is through

"widespread industrial growth that
higher standards in production and
consumption can be reached But
industrial growth itself depends
upon the improvement in agricul-
ture. Agriculture is thus today
and will continue to be the most
important factor of our economy,
and on its expanding production
will depend progress in industry
and other fields. Therefore,
modern methods and techniques
have to be applied in inercasing
measure, always keeping in view
the conditions existing in India.”

But the Budget of Mr. TTK is not
prepared to take even notice of the
peasantry. There are one or two
short sentences saying that we wanted
to lay emphasis on agricultural pro-
duction but somchow we have not
done so. He has mentioned that there
is inadequate growth in food produc-
tion. During the British days, the
agriculturists suffered. British indus-
trialists wanted to rob Indian agricul-
turist for raw materials for their own
mills and fiscal instrument was the
only instrument used against them.
Prices were not allowed to rise. The
Indian capitalists who have come to
power are doing the same thing. They
want to keep the peasant in depressed
condition so that his raw material can
be available to them. My submission,
Mr. Deputy-Speaker, is that unfortu-
nately the fate of the agriculturist is
in the hands of persons wko belong to
th2 middle-class. The middie-class
and the trading and industrial classes
have been the traditional enemies of
the peasantry. They have all along
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robbed the peasant and taken advan-
tage of his i1gnorance. The peasant is
ignorant and unsophisticated and does
nut know to hoard his grains or
money. He has no money. He does
not know how to evade tax. Natural-
ly, he has become the victim of the
nefarious policies gf the middle class
who have come into our administra-
tion. Qur administration and our Gov-
ernment is a Government of the
middle-class and for the middle-class
and they are giving the tune to the
Government what should be done in
the case of agriculturists and what
should not be done. Therefore, my
submission is that the peasantry is
suffering like anything. It has been
said that women are born to suffer. I
would change the pruv.rb to; peasants
arc born to suffer. Panditji himself
once said: our peasant is the most
neglected creature. The most neglect-
ed creaturc deserves our greatest
sympathy. Agriculture is the largest,
but most neglected, industry. If it is
to be rehabilitated and put on proper
footing, certain prerequisites are to
be donc to help the peasant. Past
experience of western and developed
countries shows that agricultural re-
volution must precede industrial re-
volution, But Mr. TTK is out to have
an industrial revolution, forgetting
that agricultural revolution must pre-
cede industrial revolution so that
industries can get a steady supply of
raw materials. So, agricultural revo-
lution has to come to this country and
for that we must give him the essen-
tial prerequisites. Take for instance,
the western countries. Even Israel is
travelling by the same route; Japan
is travelling by the same route, and
we too will have to go the same way.

What are the prerequisites for an
agricultural revolution? A rich soil, a
well-fertilised soil, good seeds, an
assured water supply and mechanisa-
tion of the agricultural processes. By
the end of the 19th century, the late
Mr. Gokhale, speaking in the British
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budget, once said, when depicting the
plight of agriculture:

“The yield of the soil has been
steadily diminishing excepting in
irrigated tracts—about the lowest
yield in the world.”

It is the same p ignt now. The land
has been .ompletely exhausted; the
peasant has been much more exhaust-
ed. Unless we supply fertilisers to the
peasant, sp that he can give full doses
to the land, it is wrong to assume that
the land can give us the yleld we
want.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): What about
the land policy?

Shri S 8. Mere: [ am coming to
that. My submission is, the whole
land policy is lopsided and is much
more in the interests of the feudal
lords or landowners or money-lenders.
The land reforms are being delayed
by the States because it is going
against the interests of some of the
influential persons. Land reforms has
to be first on the agenda. Unless the
tenants are assured complete control
over their land, not only barren land
or arid land but all the land, they
cannot yicld even a blade of grass.
But the land must be fertilised.
Mr. Khrushchev has very lately said
that land must be chemicalised and
they are producing thousands of tons
of fertilisers. Unless we follow what
Israel has done, we cannot go ahead.
They have conquered the desert by
rich, abundant use of fertilisers. We
will have to go the same way.

We are producing fertilisers in our
country. The fertilisers, however, are
going without a customer; the rates
are so high, and due to the middlemen
or greedy traders the agriculturist is
not in a position to apply fertilisers
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to his land. A man who is so econo-
mically poor that he is not able to
give a full morsel of food to his own
child, is not expected to purchase
fertilisers for using them on his land.
So, we must look upon whatever the
peasant does is in the interests of the
nation and as a national enterprise we
must supp!y him fertilisers at the cost
of the State. We must assure him
possession of land. We must also
supply him with good seeds. We
must also supply him with all the
modern implements and the means of
mechanisation.

Take, for instance, electricty. Elec-
tric power is of paramount import-
ance. | may qudte from the Congress
manifesto which says that “electric
power is of paramount importance not
only for the growth of large-scale
industry but alsp for the development
of agricu'ture and small and village
industries.” Now, like our middle-
classes, our electricity has been com-
pletely urbanised. The villagers do
not get electricity for their motors;
they do not have electricity for their
pumps. Not only that, In the budget
I have found that the excise levy on
diesel oj] continues unabated,

An Hon. Member: It is the worst.

Shri S. §. More: My hon. friend
says it is the worst. But there are
many things which are much more
worse than what he is thinking of. In
this budget. there is no room for the
peasant and unless we take the pea-
sant by his boot-strings and lift him
from the abject misery and penury,
1 do not think there is any future for
the country.

It has been stated in the Mid-term
Appraisal that agriculture is most
rapid economic growth. This word
‘key to growth" is taken from
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Panditji’s quotation. Panditji once
said that agriculture is the key and
base of all progress. We dare not to
be slack, if we do not fail in agricul-
ture it does not matter what else we
have got” It is the right attitude
which hag been reflected in the
budget, but my submission and my
sorrow is that our professions are not
heeded to by the Finance Ministers,
and as Shri Surendranath Dwivedy
said, our budgets continue to be the
personal budgets of Finance Ministers
who do not take notice of what the
Congress has promised.

Mr. Deputy-Speaker: The
Member's time is up.

hon.

Shri 8. 8. More: My further sub-
mission is that we, the Congress
people, are interested in keeping the
peasantry alive. The peasant has
been the backbone of the Congress.
During the Independence fight, the
peasant has been the only prop of
our electora! compaigns. We came to
. power thrice and the peasant is the
only person who continues to suffer.
If, by our adverse or apathetic poli-
cies, we alienate the peasant, naturally
he will be in the hands of somebody
else who will use him as a sop for his
own ends. So, my submission is,
even in our party interests, we should
be very sympathetic and favourable
to the peasants. Why should we leave
it do others? Unfortunately, the
peasant does not happen to be suffici-
ently revolutionary to attract the
attention of the communist party, be-
cause they feel that the peasant is
wedded to property, and if he is
wedded to property he cannot be a
good instrument of revolution. The
moment they realise that the Indian
peasants have certain potentialities,
very useful for revolutionary purpos-
e5. my. submission will be that we
shall lose the prop on which we have
been depending for so many elections.

Since you have rung the bell, Sir,
T would rather say that we should be
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sympathetic to the peasants, in short.
The peasant should be the base and
the foundation of our whole economy
and unless we modernise agriculture,
it will be no good. We have to turn
or convert the economy of the pea-
sant which is now gubsistence econo-
my into a market economy. This
transition from subsistence economy
to a market economy is a long path,
an arduous path, and we must go on
that path unhesitatingly.

Another point which I would like
to make is this. Unfortunately, our
Finance Minister has not realised the
gravity of the mistake that he has
done. Ignore the peasant, and you do
not get abundant food supply, and
starvation will face us, We will have to
go through the valley of death. You
do not help the peasant, and you do
not get sufficient raw materials. You
antagonise the peasant, and you do
not get enough sugar for sending it
out. You displease the peasant and
the result is that there is food deficit
and you have to go to the doors of
others with a beggar's bowl in your
hands. Thercfore, the peasant is bound
to be the source and fountain of our
good things of life and it will be the
primary need to help him in our own
interests as far as we can.

It 15 no use pleasing the industrialist;
with all their tax evasion, and with
all your provisions in the law, I do
not think they will be prepared to pay
you the taxes. There has been some
increase in the estate duty. But I am
quite surc that those who are versed
in the art of cvading taxes will evade
death also and will not allow you to
reap the estate duty. Instead of going
after such fleeting elements, is it not
much better to rely on the peasant?
Therefare. 1 want to contend that it
is high time that we revolutioniscd
our agric iture. Unless we revolu-
tionise our agriculture, revolution ot
some other -ort may come our way
with a nasty bang. Therefore, I sub-
mit with all humility that the peasant
is most important. I have stated
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my mind, seething and simmering in
my heart. I thank you for the oppor-
tunity you have given me.

Shri Daji: Mr. Deputy-Speaker, Sir,
this budget hag been variously called,
but the most apt description was that
it was a jigsav puzzle, That seems
to be rather a correct descripticn. I
tried to piece together the jigsaw
puzzle, and the version that emerged
out fo it shows the hideous face of an
Indian and foreign monopoly grinning
in a broad smile and showing its
thumb to the common man and ta the
Congressmen for the puerile attempt
at socialism at Bhuvaneswar, That is
the picture that emerges.

An Hon. Member: Is it only at them?

Shri Daji: Both the common man
and the Congressmen. The danger
inherent in the budget is, not that it
do:s not lead us to socialist develop-
ment, about which I have np illusions,
but the dangerqus pattern it reveals
is that this budget strikes at the very
rool of the independent democratic
developmont of our country.

Let us take the tax proposals. It
would be wrong to discuss the tax pro-
posals each one separately. This
estate duty could be picked up and it
may be said that 85 per cent is the
duty on the highest slab and is it not
socialism? That is not, I submit, the
correct way of looking at this budget.
We must take the totality of the tax
proposals and see what picture emer-
ges. Each tax proposal we shall exa-
mine separately later, when the res-
pective Bills come up.

There are certain good proposals
like the estate duty, gift tax, wealth
tax and all that. But what impact do
they have on the economy as such?
The total yield from al] these in-
creases—so-called socialist postures of
the Finance Minister—are only Rs. 65
crores a year. That was why I called
it a goods train to Bhuvaneswar
socialism. If the goal of socialism is to
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be reached at the rate of Rs. 6.5 crores
per year, you wil] take a hundred
years even to socialise the houses of
Tatas and Birlas—only two houses.
At this rate, T am afraid it is not only
a goods train to Bhuvaneswar, but it
is an attempt to scale the moon in a
bullock cart. You will never get at
this rate anywhere near socialism
and anywhere near breaking up con-
centration to which partial aeceptance
has been accorded by the Finance
Minister.

Credit has been taken that no new
tax has been levied. True, but no
credit can be taken for that, because
as the mid-term appraisa! of the third
Plan showed, even on the existing
level of taxation, vou have taken Rs. 400
crores more than what you had bud-
geted in the third Plan. Therefore,
the common man has the right to ask
for the return of the Rs. 400 crores
that he had taken. So, the point is
that there are no new tax proposals,
but there is no relief which is much-
needed. Of course, the CDS has been
withdrawn, again haltingly. I do not
know why. I am sure the Finance
Minister will have a second look at
it, because you withdraw it retros-
pectively, but you make the payment
only after five years.

The crux of the tax proposals is
no relief to the common man and no
break in prices. In fact, their respon-
sibility of holding the price-line has
been abrogated in a spurious econo-
mic theory that the question of prices
has got to be integrated with growth,
investment and everything.  That
means, Government is ready to shoul-
der no responsibility on the question
of price increase. The result is even
after the increase in Dearness Allow-
ance recently given, the Central Gov-
ernment employees are getting, com-
pard to what they were getting in
1947, only Rs. 87 instead of Rs. 100.
That is, the real wages have fallen to-
day because of the price rise and yet
the budget says. no responsibility and
no control,
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continues. There are no social wel-

fare measures and all reliefs come to
capital, as if only capital was the
sufferer and the common man were not
the sufferer. My quarrel is with the
philosophy of the budget that there is
stagnation in the growth because
capital is not adequately rewarded. [
quarre]l with this philosophy and that
is the main burden of my quarrel
against the philosophy that
economic growth is held up boecause
capita! does not have adequate fillip.

The mid-term appraisal has clearly

showed that investment targets of the

private sector were more than fulfill-
ed, but the pattern was not fulfilled.

The investment which had to be made

in  basic | industries necessary for

national development was not made.

Instead, the same amount was invest-

ed in light industries with quick

returns. That is what the mid-term
appraisal says. So, to say that capital
requires any further incentive is
absolutely wrong reading of the eco-
nomic situation. That is my quarrel
against the budget which seeks to give
more and more concessions to capital,
Indian and foreign.

I am repeating the Finance Minis-
ter's own description of the man-
eaters. Man-eaters are never quench-
ed by giving blood. Once they taste
blood, they want more blood. Simi-
larly, the capitalists are never satisfied
with the profits they get. Utimateiy
the man-eater that has tasted blood
will not rest till it tastes man himself.
Any attempt to placate the man-eater
by giving more blood will only stimu-
late his appetite and that is what the
budget has done.

Let us take the whole pattern now.
I am not going to discuss the indivi-
dual proposals. This is not the time
for that. Mr Morarka very cleverly
argued that what wag given by one
hand to the corporate sector was taken
away by the other. I say, this is not
relevant. It is not the Rs. 10 crores
relief that is given that is relevant,
but relief in what direction. Here I
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say that the totality of the tax pro-
posals goes against the very grain, the
spirit of Industrial Policy Resolution,
against the philosophy of the Plan ang
against everything that our national
movement up til] now stood for. What
was the paltern envisaged in the
Industrial Policy Resolution? It was,
public sector to grow and private
sector to be restricted to certain
industries; and, foreign capital, when
it i1s a must. We can have quarrel
wilh speed of socialism—evolutionary
socialism or revolutionary socialism.
But if socialism is to have any mean-
ing worth its name, it doeg mean
contiruous narrowing of the base of

the private sector and continuous
growth of the public sector.
My quarrel with the budget pro-

posals is, first it gives a fillip to that
very sector of the corporate sector
which should have been reserveg for
publie sector, namely, basic industries.
14 basic industrics Have heen given
concessions ang the direction should
have been to take over those indus-
tries absolutely from the private sec-
tor to the public sector. Then, u
rebate has been given to inter-cor-
porate investment. We have been
talking about concentration of power.
The eminent Professor Hazari  has
clearly shown that inter-corporate
investment will not serve the econo-
mic purpose. They are only a vehicle
for more and more concentration of
control over industries. If you really
wanted to break concentration of con-
trol, there was no case at all for
giving a rebate on inter-corporate in-
vestment. By making inter-corporate
investment more easy and more
attractive, you have given up the
premise of increased control over
concentration of wealth that is going
on.

I am not surpriseq at this. [t is not
for me to review the whole economy
of the last. But let me review very
rapidly what has happened in the last.
8 months. The first point is, whom
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does this Finance Minister represent?
The Eastern Economist says, he is a
man of profound thinking. Yesterday,
the Finance sneered when Mr. Gopalan
cited the Patriot. [ think Eastern
Economist is his friend, which praises
him as a man of profound thinking,
because the Finance Minister has
stimulated the climate for foreign
capital, both public and private.

May I remind the House that on
the very day of his appointment, Tata
stee] increased by Rs 5.5 and Century
shares incrcased by Rs. 14? The Capi-
tal of December 19th says:

“There hag been a spectacular
rise in share prices since the return
of TTK. Whatever one may say of
the Kamaraj Plan, the stock mar-
ket has been greatly benefited.”

Shri Kamalnayan Bajaj: It is known
that the share bazar has gone down.

Shri Daji: I am talking of his return
to power. Have the Congress Memberg
ever known that the Kamaraj Plan will
be beneficial to many including the
stock market?

Shri Sham Lal Saraf: Their hopes
have been falsified.

Shri Daji: T do not think so. I
wil] show you. The index of snare
price in 1963 was 111.1. On 1a3-1964
it was 119.9. That means an increase
of 88 per cent within one year. This
is a gspectacular increase compared
to any other period of the year, Sir,
the Commerce Annual says “His
policies have enured him to stock
exchange”. Why do they say so? Let
ug Lo through his policies—liberali=
sation of bank credit, over Rs. 150
crores more given to private sector
between November and January, no
use of any controls and have decon=
trol, no control over price rise, Deve-
lopment Bank and Unit Trust formed
for aiding the private sector as has
been owned by the Finance Minister
himself in his speech, raising of ex-
emption limit in licensing industries,
sanctity for normal channels of
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trade, philosophy of control given up
and so on. What doeg his speach
show? What docs his statement sayr
He says: “control for distribution I
do not believe; contro] for avoiding
excess demand is the only type of
control I believe.” So the door 1s
open to all Indian and foreign capi-
tal. This is his economic philosophy,

May I just recall, Sir, in passing,
the interview given by the Finance
Minister to the London Economist?
What does he say? Six Chief Minis-
ters spoke in Bhuvaneshwar in favour
of bank nationalisation. Whether the
Finance Minister agrees with it or
not is a different matter. The question
is, how he sneers at bank nationalisa-
tion. When the foreign correspondent
of the London Economist asked him
a question as to whether there is a
growing public opinion in favour of
bank pationalisation, he said: “No".
“In the first place”, saygs the Finance
Minister, “the demang is being raised
by a very small section”. So, all those
who spoke in favour of it at Bhuva-
neshwar including the six Chief
Ministers represent only a small
section of public opinion in the view
of the Finance Minister

Shri T. T. Krishnamachari: Why
don't you speak about your own
meetings? Why do you speak about
Bhuvaneshwar?

Shri Daji: Why is the hon. Minister
so touchy if I speak about Bhuva-
neshwar?

Shri T. T, Krishnamacharl: You
have to speak about China and Russia.

Shri Daji: Why
about it?

Shri T. T. Krishnamachari: It is our
business. Speak about your polities,
and your politics are very wide.

is he so touchy

Shri Daji: 1 will be satisfied for the
present if you impiement the policies
adopted a; Bhuvaneshwar, My quarrel
ig that you have thrown over-board
even the Industrial Policy Resolution.
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Shri T. T. Krishnamachari: It
business ang not yours.

is my

8hri Daji: Certainly not. The ruling
party's policies arc national policies
and it is the busincss of every citizen
to see that they are put into effect.

Shri T T. Krishnamachari: Your
policies are those of other nation’s.
The ruling party's policies are national
policies, the Communist Party's
policieg are those of other nation's. We
agree.

Shri Daji: Sir, if my remarks hurt
the Finance Minister, it only means
that they are going home.

The Finance Minister has propound-
ed a new theory. There are three ele-
ments in industries: ownership con-
trol and management. He says there
is no concentration of ownership. I
challenge him on this, and I challenge
him based on figures not fro;; any
Communist journal but from the Re-
serve Bank bullelin of May, 1962.
Therein it is saiq that out of the total
shareholders 0.5 shareholders control
56 per cent of the total share value.
If this is not concentration of owner-
ship, what is? There is half a per cent
of the total shareholders owning 50
per cent of the share holding.

Shri P. R. Patel (Patan): Do you
desire that the directors should have
more shares, more than 50 per cent of
the shares?

Shri Daji: It is the other way round.
1 will repeat what 1 said. Out of the
total amount of shareholders 0.5 own
more than 56 per cent of the total
share value. If this is not concentra-
tion of ownership, what is? I have got
many other firures about banks and
other thingg in connection with the
ownership concentration, but I will
skip over them, Secondly, the Finance
Minister has accepted—this is what
the Reserve Bank of India says and
not my verdict—that at least there is
concentration of control, I want to
ask, what concrete steps he hag come
forwarg with to check even this con-
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centration of control. The rebate on

inter-corporate dividend will only

increase concentration of control.

Admittedly, it will increase.

The only solution suggested is a
Commission of Enquiry. 1 give all
palms to the Finance Minister. He
hag out-Churchilled Churchill him-
self. Churchill said: “If you want to.
avoig an issue, refer the matter to a
Committee”. We have already had a
committee gitting for more than three
years. The report has not yet come.
I know that she repory of the Mahal-
anobis Committee is the most damag-
ing to the Government, to the finan-
cial and economic policies of the Gov=-
ernment. That is why he wants to
shelve that report. That is why even
before that report is pluceq on the
Table of the House, he wants to place
before the country and the House a
promise for a further Enquiry Com-
mission headed by a Judge. It will
take another three years to submit its
report. The Government will take a
year to consider it. The House will
then debate it for three days and then
the Government will take ils own time
to implement it. Till that time, this
concentration will continue. I want
to know what steps the Government
have taken on the known, exposed
concentration of wealth? What steps
have been taken on the results of the
Dalmia-Jain enquiry over which the
debate in this House was concluded a
year back? No steps have been taken.
What has happened to the Royal
Asiatic Tnsurance Company enquiry?
No steps have been taken. What has
happened to the report of the Com-
pany Law Administration? No steps
have been taken. What hag hapnened
to the opinion of Shastri and Daftary?
No steps have been taken. Now you
again come forward wth a promise
for a further enguiry. It only means.
that you do not want to tarkle the:
jssue of concentration of wealth, you:
only want to postpone it.

Then comes the question of foreign
capital. T do not agree. I not only
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disagree, but I think Shri Masani was
more loyal than the king. Shri
Masani said that foreign capital

shoulq be encouraged more, more in-
centives should be given, because it is
not sufliciently remunecrative now. It
1s not @ question of my opinion versus
Shri Masani's opinion. 1 am giving
certain facts published by the U.S.
Department of Commerce—from  the
horse’s own mouth. Leg us see how
America looks ag investment in India.
Thig is what the U.S. Drpartment of
Commerce says: “Return after taxes
on American investments in manu-
facturing enterprises in India was the
highest”. The return in 1962 was 20:6
per cent compared to 1961 when it
was only 19.2 per cent. Then they
have given a comparison. They have
said that in western Europe American
investment brought a return of 11.5
per cont, in Australia 7.1 per cent, in
North America 43 per cent and
Pakistan 3.5 per cent as against 20.6
per cent in India. This is what the
State Department of Commerce in
the Uniteq States says, and it wag left
to Shri Masani to be more loyal than
the king and say that they want
more  encouragement. Shri T. T.
Krishnamachari has fallen in line with
Shri Masani's thinking and he has
given further concessions to foreign
capital in India. What worries me
more is not the tax concessions given,
but the new policy orientation that
he secks to give.

About this, Sir, I have two quarrels.
before 1 come to my  substantial
quarrel with the proposals. My first
quarrel with the Finance Minister is—
1 say it with the greatesy respect but
with all the confidence [ possess—that
he has not been honest with the

House.

Shri Kamalnayan Bajai: What do
you mean by “honest with the House"?

Shri Daji: T can understand the
opinion that foreign capital should be
invited more and more in the country.
If that is so, a detailed policy state-
ment shoulq have been laid before
the House and an opportunity given
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to this House to discuss it. It should
not have been left vague in his Budget
speech saying that more concessions
will have to be given. How much
more are sought to be given? We
want to know that. There are various
other things also. Our Industrial
Policy Resolution lays down certaln
things. Various thingg crop up from
the policy statement of the Finance
Minister. Are we going to invite
foreign capital in the public sector?

Shri P. R, Patel: Would you be
happy if the Finance Minister gets
investments from Communist countrics
(Interruption) ?

Shri Daji: Are you going to invite
foreign private capital in our publie
sotor? Last year a question was put
to the then Finance Minister. Shri
Morarji Desai, whether Government
was going to allow private Indian
Investment shares in the public sector.
He said: “No". He also added: that
was not the intention of the Govern-
ment because that woulg go against
the very spirit of public scctor. Now,
if foreign private investment is invit-
ed in the public sector, will it be in
consonance with the spirit of public

sector?

Shri Sham Lal
industries.

Saraf: Selected

Shri Daji: Have you decideg it
ther? If the answer is in the affir-
mative, to what extent is it going to
be done? Thirdly, on what terms is it
poing to be done? Fourthly, on what
conditions of repatriation is it goin.g
to be done. Fifthly, what about possi-
ble nationalisation?

Shri T. T. Krishnamachari: I will

tell Mao all that.
Shri Daji: You will tell ;Ilmn

Mao, but you dare not tell it to the
House. That is what I call aishonesty.
You cannot side-track the issue by
again and again calling Mao and Chou.
Chou and Mao are simmering in their
own juice, and very soon with your
policy you and your economic policies
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[Shri Daji]
will also go in their juice if this
continues. 1 say, come forward

honestly before the Ilouse with a
policy statement; let us discuss it.
15 hrs.

Shri T. T. Krishnamachari: So you
deny your God.

Shri Daji: Another paper of the big
bourgeois, The Eastern Economist,
referring to the Finance Minister,
says: we understand that Shri T, .
Krishnamachari has got to do certamn
things under political pressure from
the Congress Party. Therofore, says
the editorial of the Annual Number
of The Eastern Economist, you can
achieve it through the by-way, if not
through the high way. So, instead of
doing it through the high way, they
want to do it in the budget through
the by-way and thercby subvert the
Industrial Policy Resolution through
the backdoor., That js why I say the
Finance Minister has been dishoaest
to the House. Let him be honest
enough to come forward with a se-
parate industria! policy resclution, let
us discuss it and take a decision; let
ug not subvert it quietly through the
backdoor. That is what we object {o.

Then, with regard to his philosophy,
I join issue basically with his concept
that more inflow of forecign capilal
will help the nation. I say: No. 1
am reading from the report of Shri G.
L. Mehta, an eminent man.

Shri T. T. Krishnamachari: When
did he become eminent in your eye?

Shri Daji: I meant eminent in your
eyes. He says:

“We have come across cases where

tiemptgs have been made by colla-
. %vs to sell out-dated machinery

iffluding items of unnecessary
equipment in the essential machin-
ery line and making exaggerated
claims regarding the potentialities
of the plant.”

I have so many examples before me.
Take the oil industry, Do you know
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the amount of profit that 1s taken out?
It is accepted that 60 per cent is
taken out by them. The saving of
foreign exchange because of the oil
companies being in India i Hs. 8
crores whereas the amount sent out
on the crude oil that we bring is Rs.
200 crores. Therefore, it is not an
unmixed formulation that foreign
capita] will always save »ou foreign
exchange, It has got to be studied in
detail as to in what industry you are
allowing, in what form you are allow=
ing, for how long you are ullowing
and what safeguards you are provid-
ing. For example, we hear these days
that a lot of tomtoming is going on
about Bokaro that there is a demand
by a private American inlerest.

Shri T, T, Krishnamachari; Nothing
of that sort. I think it is a fabrica-
tion by you and your friends.

Shri Daji: Very well, I am thank-
ful to you for the information. Then,
I want to say onec thing The
Finance Minister has contradicted a
statement adduced to him about a
letter written to the World Bank, I
have read his contradiction.

Shri T, T. Krishnamachari: You ins-
pired it, naturally,

Shri Daji: Very good. 1 want to
pose certain points. You say you did
not leak out the budget, I take it
and I accept your word as a gentle-
man. y

Shri T. T, Krishnamachari: What is
it? I want to know.

Shri Daji: You said you did not, and
I accept it.

Shri T, T. Krishnamacharl; What is
it that you are accepling?

Shri Daji: There was a report
which you have denied and/ I accept
your denial,

Shri T. T. Krishnamachari: But that
report is your fabrication,
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Shri Daji: I accept your denial. But
why are you so afraid of my referring
to it? Why are you so afraid of my
specch,

Shri T. T. Krishnamachari: Because
it is all your fabrication.

Shri Daji: But 1 want to know one
thing. Is it not a fact that in a note
prepared by the hon. Finance Minis-
ter and submitted to the Economic
Sub-Committee of the Cabinet it was
mentioned that even the consumer
industries were thrown open to pri-
vate foreign businessmen. Is it not a
fact that there was reference to it in
the Sub-Committee? Is it not a fact
that the letter to the World Bank...

Dr. M. S, Aney: (Nagpur): Sir, on a
point of order. I want to know how
my hon, friend has come into posses-
sion of this information. What is his
source?

Shri Daji: It is not in the public
interest to disclose it,

Shri Raghunath Singh (Varanasi):
Public interest can be invoked only
by the Government, not by the oppo-
sition,

Shri Daji;: If I am wrong, I am
open to correction. Is it not a fact
that this letter to the World Bank was
written even before the Economic
Sub-Committee meeting?

Shri T, T, Krishnamachari: What is
the letter that was issued?

Shri Daji: I want to know that. If
*you place the whole thing on the
Table of the House, the entire coun-
try will know it. That is my de-
mand. I think that public interest
requireg that you do it. Further, is
it not a fact that a lot has been said
nowadays about the Finance Minister
discussing about the purchase of air-
craft?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Simha): I would invite the attention
of the hon. Member to a newspaper
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report this morning, which, was a
denial by the Finance Ministeys which
says that no such letter l'l‘ “fmen
issuced. He should accept it, i

Shri Daji: Perhaps, the hon. Deputy
Minister was not very attentive to
my speech, I said that my attention
was drawn to it. What I say is that
he has not denied that a letter has
been sent. The statement merely
says that what is reported is not cor-
rect. Therefore, what I would urge
on the Finance Minister is to lay all
the papers on the Table of the House.

Shri T. T. Krishnamachari: I write
many things.

Shri Daji: Then it is stated that the
Finance Minister is negotiating about
the purchase of aircrafts. What is
this? Ewen the Defence Minister has
not got that power. All powers are
concentrated in one man, I take this
opportunity to make this point—it
has come up again and again in this
House during this session—that the
Government seems to be absolutely in
sixes and sevens, with Ministers at
cross-purposes and cross-policies,
Government moving forward like a
rudderless ship because the captain
has taken leave, That appears to be
the position, the picture...... (Inter-
ruptions). More and more powers
are being usurped by the so-called
Ecomomic Ministry, subverting all
other Ministries and their policies.

Mr. Deputy-Speaker: He should con-
clude.

Shri Daji: 1 will take another five
minutes,

Before T close, I will only read out
a warning given by a member of the
Congress Party.

Shri Raghaonath Singh: By whom?

Shri Daji: Please bear with me for
4 minute; have patience,

“A country may apear to be
free and independent if you con-
sult georgraphy or Atlas but if
vyou look behind the veil you will
find that it is under the grip of
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anotpge ‘eountry. It is this invisi-
¢ that US possesses.
This Ingenious method is known

as economic imperialism. The map
does not show it. Through the
control of wealth....”

Please note the words “through the
control of wealth”

“ _.it is easy enough to con-
trol the people of that country
and indeed the land itself.”

These are the words of a great Indian,
no onc less than the Prime Minister
of India, and these are prophetic
words.

Shri T. T. Krishnamachari: Others
can also quote scripture, is it not?

Shri Daji: Yes, as you are trying
again and again to quote Mao's name.

PL 480 has proved how powerful it
is because a large chunk of our fluid
currency is controlled by USA, a dis-
cussion on which we had only during
last session, When more and morc
investments are coming in, what is
going to happen? There is one other
aspect that I want to place before
the House, Professor Mahalanobis
Committee report has pointed out
that one of the causes of increase-
ed concentration of control is the
foreign collaboration obtained by big
business in India. The more foreign
collaboration we obtzain, the more we
become under the grip of....

Shri P. R. Patel: Sir, on a point of

order. The report of Mahalanobis
Committee has not yet been pub-
lished.

Shri S. M, Banerjee: It came in the
papers,

Mr, Deputy-Speaker: The Thon,
Member may leave it to the Finance
Minister to reply,

Shri Daji: Foreign collaboration by
local big business results in increased
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concentration of wealth and concen=-
tration of control. So, even from this
point of view, this influx of foreign
capital, this subversion of the Indus-
trial Policy Resolution, is dangerous.

Have we forgotten the factory of
Surat? Have we forgotten Fort St.
William? Have we forgotten that
from holy marriage between indigen-
ous and foreign capital are born Mir
Kassims and Mir Jaffers of history?
By throwing open the flood pates for
foreign capital to come to India, by
permitting the local big business to
enter into collaboration with foreign
concerns, by permitting them to have
concentration of wealth and concen-
tration of control and not only econo-
mic but political power you are creat-
ing a situation where modern Mir
Jaffers and Mir Kassims will come to
the scene, who will not flinch from
selling the independence and demo-
cracy of our country for their own
benefit,

Therefore, I submit this is a budget
of despair, this is a budget which ad-
mits failure. The basic task before
the nation is, how is this cconomic
growth rate to increase. 'That is the
basic and crucial thing. Even for
bringing our country’s starving mil-
lions away from the starvation deve-
lopment level by 1967 the economie
growth rate has to be increased by 7
or 8 per cent, as the Ooty Seminar
has peinted out, We cannot achieve
this 7 per cent increase by the pre-
sent policies, !

There are two paths clearly laid
out. Omne is the path of socialist
orientation of our policies, broadly
discussed at Bhubaneswar, a path
which goes forward, a path of
attacking monopoly, expansion of the
public sector, land reforms, socialist
orientation of the consumer goods
production, distribution, wages and
prices. The other method is inviting
foreign capital because we cannot do
the job.

Therefore, I say this is a negative
budget, a budget of despair, a budget
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to raise the necessary internal re-
sources, power and strength from the
nation itself for building up the cli-
mate or atmosphere for the necessary
-economic growth. Jt.is a budget
which abrogates the responsibility
to the people, it is a budget
which subverts the Industrial Policy
Resolution and the national policies.
Here the issue is not between the so-
called Left and the so-called Right in
the Congress. The issue is mnot bet-
ween socialism and no socialism.
Here the issue is between independ-
ent devclopment and dependent eco-
nomy, mortgaged, and pledged to
foreign capital,

Therefore, this is a Budget which
connives at and fosters concentration.
In its totality thig Budget - endangers
not only the socialist objective but our
very independent  national develop-
ment and, therefore, democracy it-
sclf because growth and concentra-
tion of economic power are bound to
have an impact on the political power.
To the people it gives the shadow, to
the capitalists it give; the substance.

Therefore, a new perspective is
opened out—the percpective of broad
unity irrespective of ideology. I ve-
call ag a part of the entire national
movement we fought against the Bri-
tish Imperialism not only to drive out
the political power but also to un-
seize their economic power. Let us
not bring back that economic power
through the backdoor, Therefore a
new perspective is opened for a
broad democratic unity between all
persons who want to defend India's
independent economic development,
infant democracy and social justice to
the people. That, Sir, is my quarrel
with the Budget. -

Mr, Deputy-Speaker: Shri Subodh
Hansda. Absent. Shri Shiv Charan
Gupta. Abeent. Shri Kamalnayan
Bajaj. '

Shri Kamalnayan Bajaj: Mr, De-
puty-Speaker, Sir, with the Economic
Survey and the policy statement
which the hon, Finsnce Minister pre-
sented to the House 1 do not think
anybody can find any fault. But as
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far as the implemeniation of those
statements and the policy for giving
re-orientation to the fiscal measures
are concerned, to my ming the hon,
Finance Minister has proceeded reluc-
tantly and rather haltingly. The
drastic changes in the basic fiscal
structure which are being brought
about every second and third year re-
sult in a lack of confidence in the tax-
payer's mind and a!so hampers the
general growth and development.

The hon. Leader of the Communist
Party while talking the other day
mentioned about monopolies. I would
agree that if there is a monopoly, it
has to be seen, properly controlled
und directed in a manner so that it
does not become injurious to the in-
terests of the natian znd the people.
But in a planned, controlled and pro-
tected economy where is the mono-
poly? When the country can plan out
first and then all the industries are
controlled and licensed, other indus-
triez if they are smaller are also pro-
tected then the injury of monopoly
is not there, Moreover, prices are
also controlled and distribution can
also be directeq and controlled, 1n-
der these circumstances, the injury
of monopoly does not exist and we
can take advantage of people who
have the talent, the gift and the neces=
sary knowledge for building up the
country for the growth, progresg and
development of the country. £
people are only to be frightened by
the word ‘monopoly’, T have nothing
to say. But whatever worse things
monopoly can carry, let ug examine
whether they are free to do it. In
spite of that the hon. Finance Minis-
ter has appointed a commission and I
am very happy that he has done that.
If there is concentration anywhere
and if the policy needs to be changed
as far as planning, control and pro-
teetion to rival industries are concern-
ed, that has to be remedied. But the
hon. Finance Minister and the Gov-
ernment are quite glert to that; that
is very apparent,

I have no quarrel whether it
leftist Budget or a rightist

is a
Budget;
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[Shri Kamalnayan Bajaj]
whether it is a socialist Budget or a
capitalist Budget, Pcople may name
it any way they like.

Shri Kashi Ram Gupta (Alwar):
Or midway between the two,
Shri Kamalnayan Bajaj: It may

be midway or even the third way. I
would like to see whether the Budget
can enthuse the spiril and create a
favourable atmosphere so that goods
are produced in the country and de-
velopment goes ahead. We have two
enemics on our borders and, as it has
been said, they are {iiends today.
There is a danger all the time and
within whatever time that is avail-
able to us if we can bhuild up our
industries to strengthen not only our
defence bul also for cur general eco-
nomic welfure, we must not lose that
time. I would like to judge the
Budget from the point of view of
whether whatever talent that is avail-
able in the country for developing the
country is given full scope and impe-
tus so that we can develop our coun-
try fast. If you want to taKe away
wealth from them, it can be taken
away any time, the day you like, That
is entirely different. But if the talent
that is available is frustrated and is
not given the scope, the time and
opportunity to develop cur nation, I
think, not only the general growth
will be impaired but it will lag be-
hind and also our defence and our re-
sources will not be built up to the
extent we ought to build in the face
of the danger from the Communist
country and also from Pakistan,

Therefore, to my mind, whether the
objective before our country ig socla-
lism or whatever ism it is, there are
two things, namely, whether cur
priority is for fighting poverty, igno-
rance, illiteracy and disease of whe-
ther we should give priority to re-
moval of disparity, We want {o
achieve both the things and we chould
achieve them. But disparities cannot
be removed altogetaer: complete dis-
parity has not peen removeq even in
Russia. But it can be lessened. Now,
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should we take that as the foremost
step and should priority be given for
removal of disparity as far as that 1s
possible, or should we take the first
step 1o remowve poverly, disease and
ignorance? Where is the emphasis?
When one section of people in the
Congress place the cmphasis on the
one thing and another scclion on the
other thing, our friends in the Com-
munist Party think thil there is a
division in the Congress. It js a ques-
tion of emphasis and priority. To my
mind, we should remove poverty first
and if we can take 1the help and
assistance of those people who can
help us in removing that  poverty,
there is nothing wrong about it,

Seth Govind Das made a very valu-
uble point which 1 have also been
saying many times and that is that
real happiness is not found anywhere,
whether it is among the poor or the
rich, To my mind, the ills of life are
because mostly our  economy is
money-oriented, materialistic, deve-
loping economy, Unless some moral
and spiritual values are added and
we reorientale economic development
accordingly so that the spirit of sacri-
fice and contentment is there, T do not
think we can really get real happi-
ness, peace and contentment in the
country because we will have only
material progress and if there is only
material progress and the emphasls is
there, it naturally leads to corrup-
tion and malpractices because in such
an economy and in such an atmos-
phere people think that wealth and
money value are the most important
and other things are relatively less
important. If Gandhiji had succeeded,
more than anybody else it was in
creating a climate of spiritual thought
and he gave moral fibre to the coun-
try. T think, where we are failing is
that we are losing that moral and spi-
ritual filbre that we should have in
the atmosphere. If we could do that,
I suppose, many of our ills will be
removed,

Now T come to the Budget propo-
sals. The Super Profits Tax has beem
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removed, but instead the Surtax has
been brought about. While for the
Super Profits Tax the base was smal-
ler, that is, only the capital and the
reserves, in the case of the Surtax the
base has been made a little wider and
10 per cent has been allowed in res=-
pect of this. While it appears to be
4 per cent it is not exactly 4 per cent
because the base is wider. If you take
the interest paid on loans and other
things, these days you have to pay
interest which amounts to 74, 8 or
8} per cent or whatever it is. So, the
difference is only the additional ad-
vantage or the facility that has been
given. As regards the S.P.T.,, when
the bave was calculated 10 per cent
of the taxuble profit was also allowed
to be calculated. PBut that facility is
not therc in respect of the Surtax.
Also, in SP.T. if there was a defi-
cicney in any particular year, that
deficiency was allowed to  be
carry-forward next year. This is also
not provided for in this Surtax. As
regards 23A Companies, the super tax
has been increased by 9 to 10 per cent
and because of those selective indus-
tries where the Finance Minister has
given some facility under Part IV of
the Schedule I of the Finance Bill, the
taxes of those 23A Companies have
not only been increased but they have
also to pay the dividend tax. So, both-
wavs the taxes have been inereased.
Apart from that, the tax on dividend,
according to me, is non-ethical tax.
It according to Vinobha Bhave or
Sarva Sewa Sangh, money should not
earn anything, it should not be allow-
ed to earn interest, if the Govern-
ment takes that view and enunciates
a policy of that kind that only the
humsan labour alone should be reward-
ed by money and that money should
not be allowed to earn interest, I
would entirely agree with that. But as
long as that policy is not accepted, you
might as well have a tax on salaries
and say that of the salaries Bill that
vou pay in a particular company, cer-
tain percentage will be taxed. Now,
people have made investment with the
knowledge that this investment is to
give them some return. Even with-
out paying that legitimate return, you
tax, It is a mon-ethical tax, accord-
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ing to me. I agree that after what-
ever you think is reasonable, after
providing that reasonable return on
investment, if the higher return was
given and if you were taxing it, it
was quite in order. Last time when
the Finance Minister introducced the
dividend tax, 6 per cent of the divi-
dend was allowed tax-free. But this
time—I do not know why—he did not
think it proper to do so.

Now, Sir, the Compulsory Deposit
Scheme has been discontinued and in
place of that the Finance Minister has
brought in the Annuity Deposit
Scheme. The removal of the Com-
pulsory Deposit Scheme, as far as the
lower slabs are concerned, is a dis-
tinct relief, The lower-middle class
and the middle-class has benefited by
it. 1 think, they needed the reliet
much more than anybody else. To
that extent, I am very happy. But
under the Compulsory Deposit Scheme,
the interest was tax-free. Here, under
the Annuity Deposit Scheme, the in-
terest is not made tax-frec, While it
is said that under the Annuity Depo-
sit Scheme, whatever you deposit is
exempted from the tax but when you
receive the instalment, that instalment
is added to your income and it is tax-
ed at that stage. Instalment should
be excmpted from tax. To my mind
the Annuity Deposit Scheme is a
redundant tax and unnecessarily it
will inveolve administrative work.
After ten years, supposing somebody's
income is stationary, in the eleventh
year, he will be paying to the Gov-
ernment the same amount and receiv-
ing the same amount from the Gov=
ernment because of the instalment that
he has to receive back. In that res-
pect, it will be redundant or as is
called in Hindi gorakh-dhandha. Tt
is the administrative difficulties that
he has taken on his hand. If he real-
1y wants to have the Annuity Deposit
Scheme, let him have it. But why
pay the instalments annually? Why
not fix a particular year, or at the age
of 80, or whatever it is, or at the time
of death, when you can pay it in one
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instalment or in five instalments or
whatever the number may be? If you
do so, it will be much more helpful to
the assessee ang also to the adminis-
tration because

will be removed,

Then, Sir, Expenditure Tax has also
been introduced this year. It was
there already. As I have said, if every
two or three years the fiscal policy is
re-oriented in a different way, 1t
creates a lack of confidence in the
minds of the taxpayer. Last time,
when the Expenditure Tax was intro-
duced, the previous year’s expenditure
was not included. But this time, apart
from the highest slab, the previous
year is also inciuded, The cxpendi-
ture incurred in the current year will
also be taxeq which, I think, is not
quite right or proper. It is not going
to yield much of the tax either, but
instead a lot of clerical work will be
involved,

The Estate Duty has been enhanced
by more than double, about 85 per cent
.and so on. If it is necessary, it should
be done. I have no grievance because
there will be hardiy few people who
will be paying death duty at that
rate. It has been calculated in the
Budget itself that the share of the
Estate Duty to the Central Govern-
ment will be Rs. 5 lakhs only. So, if
it amounts only to that, it will only
lead to a certain amount of discontent
and bitterness and if such a heavy tax
is levied, it will only induce people
to go in for more mal-practices and
corruption. When we want to remove
corruption and so on, why are we
driving people to take to more methods
of corruption and mal-practices and
so on and so forth? If you want to
take away the money, it should have
been done in a gradual way, But this,
to my mind, is a legalised expropria-
tion or confiscation of money. You
can do that because you are empow-
ered in every possible way. But it is
not fair to do so. In the Lok Sabha,
T think, hardly about two or three
-people would be, if at all, in a posttion
to pay when they die, Under these
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circumstances, I think, it we want to

remove corruption ..

Shri D. C. Sharma
Who are they?

(Gurdaspur):

Shri Kamalnayan Bajaj: I do not
think it would be proper to name them.
The Finance Minister would be a more
proper person to tell about them be-
cause I do not know the details and
it would not be proper on my part to
give those names,

The main thing is this, We would
like to generate the climate and at-
mosphere and enthuse the spirit by
which our country can develop faster
industrially and economically. if that
s to be done, whatever the readjust-
ment has been done, on the whole the
Finance Minister has not given that
much of impetus to the whole atmos-
phere. It is apparent because the
share bazaar, on the whole, has gone
down. If certain selective scrips have
gone up, it is because of some of the
concession which  have been given
to the selective industries, In this res-
puct, I think the Finance Minister has
done very well. He has chosen some
industries which are more important
view.
There we may differ, That is a diffe-
rent thing. But the principle to select
industries which are more important
from the country's point of view and
given them some more relief is a good
principle. Apart from the industries
that he has gdded, I would like him
to add to that list the transport indus-
try, the engineering and chemical
industries and also the sugar industry
because there are some of
the industries which are really going
to help us in many ways. The sugar
industry will help in the cooperative
sector and also the cane-grower and
also the engineering and the chemical
industries deserve more than anything
else,

Dr. M. 8. Aney: The budget which
is before us was introduced by the
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Finance Minister with a speech
in which he hag laid down
the general principles which

those who have got some know-
ledge of economics would easily ac-
cept as the correct ones. And pro-
bably, his ideg in introducing all those
big principles of economics in his
specch was that his budget should be
judged by the people in the light of
those principles which he had enun-
ciated therein. That may have been
his idea, but I find that people come
with their own idcas whenever they
approach the question here, and we
find that those who take a different
view do not try to understand the
view put forth by the person who has
made the proposals, but he brings to
bear ccertain  other  considerations.
That is the difficulty.

In my opinion, the spcech at least,
apart from the proposals which he
has made, has given us a correct idea
of the approach which the Finance
Minister has got while framing his
proposals.

15.32 hrs.
[Dr. Sarosint MamsHr in the Chair]

Butl what I find is this that it is rather
difficult for a layman fto appreciate
the budget proposals. I am not an
economist in the true sense of the
term, but I am a layman, and I want
1o approach this budget from the point
of view of a layman. Some people
want to approach it from the point of
view of the resolution on democratic
socialism which was passed at Bhu-
baneshwar. Some others want to ap-
proach it from some other point of
view, but T want to approach this
budget from the point of view of a
layman and nothing more than that.

The one thing that strikes me most
in this budget is this that the hon.
Finance Minister was really lucky
when he accepted this job and had to
present this budget, because he had
not to face the deficit of about Rs, 16
crores that was anticipated in the
budget by the former Finance Min-
ister who had framed the proposals
for 1963-64, but on account of certain
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things that have happened we find
that there has been a tremendous in-
crease on the revenue side and a de-
crease on the expenditure side, so that
he got a considerable windfall, so to
say, which made it convenient for him
to get a good surplus or to show a good
surplus in his budget, For example,
he has stated that instead of the deficit
of about Rs, 16.22 crores at the end
of the current year, he will have a
surplus of Rs. 88.34 crores according
to the reviseq estimates of Revenue
and Expenditure, which means that
there has been a net increase in reve-
nue and a decreasc in expenditure in
1963-64. This was indeed a very lucky
thing for him.

With this big surplus that is expect-
ed in 1963-64, what do we find in the
budget estimates? The budget esti-
mateg for 1964-65 place the total reve=
nue receipts at Rs.  20,95,12,28,000
and the  expenditure figure at
Rs. 20,41,30,96,000. This shows that
without having recourse to any mea-
sures of additional taxation, he could
have got the money needed for the
whole expenditure that he wanted to
incur, because gccording to the figures
supplicd he would have a surplus in
his hand of about Rs. 53.81 crores, or
to be exact, Rs. 53,81,32,000. On ac-
count of the additional taxation pro=
posals which he has made and placed
before us, he would be able to get
about Rs. 40.27 ecrores more. That
means, that, so to say, there is a sur-
plus of about Rs. 94.08 crores in his
hands. Lest there should be any pos-
sibility of mv having misunderstood
him or misinterpreted him on this
point, T would quote the relevant por-
tion from his own budget speech, Al
page 18 of Part B of his speech, the
hon. Finance Minister has stated:

“As a result of all the changes
I have proposed in the direct
taxes, there will be an additional
revenue of Rs. 15 crores to the
Centre. The abolitinn of the Com-
pulsory Deposit Scheme and the
introduction of Annuity Deposit
Scheme will result in a net credit
of Rs. 50 crores in 1964-65 on the
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capital side after allowing for a
drop of Rs, 7 croreg in the ac-
cretion to the Iron and Steel
Equalisation Fund.

The combined effect of the
changes in taxes and deposits will
be a net gain to revenue of Rs, 40
crores and to capital of Rs. 50
crores . . . . M.

So, therc is a net gain of about Rs. 90
crores on both capital and revenue
sides put together,

Then, he procecds to say:

“Given the present economic
situation, to which I have referred
eariier, this order of deficit, I
think, shou'd serve the best the
requirements of growth as well as
reasonable stability in prices.”,

My point is that the fact that there
is this extraordinary surplus of about
Rs. 94 crores means that Government
are taking from the pcople so many
rupees more than is neceded by them
for the sake of running their admin-
istration according to their own ideas.
This is what it mcans. This sum of
Rs, 94 crores is a burden upon the
peop’e of India, Taking the popula-
tion of India as about 43 crores, it
works out to a burden of about Rs, 2.3
per man. That is the burden that each
person has to bear not for the sake of
running the administration, not for
getting a proper administration of the
country but for the sake of allowing
in the hands of the hon. Finance Min-
ister a surplus of about Rs. 94 crores.

What does this burden of Rs. 2.3
per man mean? The average income
of an individual has been variously
described in warious reports, but I
shall give the flgure from the Gov-
ernment’s own publication which I
have got in my pocket, and which
places it gt ahout Rs. 326 per year.
Rs. 326 is the per capita annual in-
come on an average. This works out
to a dally income of about nine annas.
So, we find that a person whose daily
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income is about nine annas i called’
upon to contribule to the {ireasury
Rs. 2.3 per year for the sake of al-
lowing the Finunce Minister to have
a comfortable surplus in his hands to
manipulate on. As every hon. Member
knows, there has been a debate in this.
House geveral times on the high prices,
on the rise in prices and so on. This
sum of nine annas daily is not enough
for a person to feed himself properly,
ang 15 nol enough 1o enable him to
have even one good meal, not to speak
of other things. Leaving aside the big.
classes and the common man who may
have benefited in some way, the buik
of the population consists of thosc
people whose income is evidently
much below nine annas a day, be-
cause the figure of nine annas is only
nn the average, So, it is the famish-
cd and starving people of India who
are called upon to bear this burden
»f Rs. 23 a year. So, what we would
have expected from the hon, Finance
Minister was this. His sympathies
should have gone towards those people,
in order to give relief to them, in-
stead of trying to add to the treasury
balances to the extent of Rs, 40 crores
or so, These Rs. 40 crores could have
been obtained by streamlining the ad-
ministration or by effecting economies
in administration. We hear that these
poor people are intending to have
morchas and so on, and this kind of
situation could have been avoided, if
only relief could have been given to
them. This is what I would like to

urge

So. 1 would submit that the budget,
though framed with the best of Inten-
tions and with a proper and scientific
approach also has falled to give rellef
to those persons to whom such relief
was very much necessary,

On this point, T also want to draw
the attention of my hon. friend, the
Finance Minister, to a dictum of the
late Prof. Gokhale. I was glad that
in today's debate a reference was
made by my hon. friend, Shri S. S.
More, to Prof. Gokhale. I have mold
got the full text of what Prof. Gokhale
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-had said, but I remember the gist of
it. He used to say that nothing is
more dangerous than to have in the
hands of the Government a big sur-
plus, because that takes away from
the spirit of running the administra-
tion and carrying on economically and
using the money for the benefit of the
people and effecting retrenchment in
expenditure, A surplus in the hands
-of Government goes against that spirit,

Now one of the principles which the
hon. Finance Minister has cnunciated
is the neced for Government, along
with an attempt to find resources for
the nation’s needs, to observe the
principle of strict economy and try to
retrench unnecessary  expenditure.
“That may be there. But with such a
big surplus in the hands of Govern-
ment, this incentive for economy goes
.away.

We already find in the running of
:s0 many institutions and corporations
.—] have not the time to go into de-
‘tails; if T had time, I could have
read from the reports of the Public
Accounts Committee several cases—
that most of those persons in charge
-of those corporations have been reck-
less in dealing with the money placed
at their disposal. So when this big
surplus in the hands of Government
goes to those people, there is more
chance of their being lavish in ex-
penditure than being economical in
their use for the welfare of the peo-
‘ple.

Here I want to make a reference to
one principle which has been laid
.down in our ancient tenets of eco-
‘nomics and polity.

SWFTRA Wead |, 7 arear afawwda,
TEH A0 qEeTA AT & =y 1)

The principle of taxation has been
recognised and  sanctified in our
ancient economic tenets. You realise
taxos from the people for their own
welfare, not for your glory. And how
was it to be used? It was to be used
:as the sun takes the waters from the
:éeas and returns it a thousand fold to
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the earth. It is in that spirit that taxes
have to be realised from the people.
A cultivator sows one seed in the
land; in relurn he gets a hundredfold.
It is in that spirit that the ruling party,
the administration has to manage the
money taken from the people. That
is why it has been stated:

afeear AT afere fswar: sifag qon

‘Kings look more graceful when
their treasures are emptied for the
welfare of the needy and poor’. This
is the principle which we want the
ruling party to observe. We are the
persons who created a democratic
body. We want them to keep in view
these old principles of economy along
with the principles of modern eco
nomy. Ancient Indian economy re-
quires them to use public money in
such a way as to enable them to re-
turn it a hundredfold or a thousand-
fold to the people in the form of bene-
fits and welfare schemes. That is the
idea.

While on this point, there are two
or three small points of an adminis-
trative nature which I wish to make
before winding up my speech. The
first is this. If we have to run gov-
crnment properly, we have to see that
not only the people are pleased but
those whom they employ to run the
administration are also pleased. I find
that most of the servants in technical
lines who have taken up government
jobs want to run away and find jobs
in the private sector, There is a great
tendency in that direction. The result
is that at a time when Government
stands in need of the largest numbers
of technicians for the wvarious projects,
the men they have trained for the
purpose try to run away and join
elsewhere. So they must look into the
matter and sce what are the grievan-
ces of the persons who are serving as
technicians in the public sector and
remove those grievances. One of the
things which has come to my notice
and which I wish to bring to the
notice of the hon. Minister is that the
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Atomic Energy Department, which
has been in existence for the last
15 years, is still treated as a tempo-
rary department. Not being a perma-
nent department. many of the benefits
and privileges which go to the emplo-
yees of permancnt departments, are
denied to the employees of the Atomic
Energy Department.

There arc several other departments
like this. 1 say this is bad economy.
It is a bad policy to keep your servants
who function in these big projects in a
state of suspense in regard to  their
future, so much so that they feel it is
better to go away and join some pri-
vate master. This is a point which T
want to bring to the notice of the
hon. Finance Minister.

There is another thing. In the pre-
sent situation confronting us on our
borders Pakistan and China are think-
ing of doing something which consti-
tutes a potential of great danger to
India. What is the way for us to get
out of it? Recently, we have found
that our old friends, the UK and US,
who came 1o our help at a critical
time during the Chinese invasion,
have been now lukewarm in their at-
titude. Why is it so? My own idea
is that it is the attitude of the Gov-
ernment of India which is responsible
for this. It is the attitude of the
Government of India itself towards un-
doing the wrong which has been In-
flicted on us by China, the way we
are trying to proceed in that matter,
that has created the impression that
India does not want to fight to undo
the wrong done to us but want others
to do that for us. There the difficulty
comes. Unless you are yourselves
prepared to shed your own blood to
regain your pogition, there would be
no enthusiasm among people who are
your friends to come to your rescue.
This is the reason why the UK and
US, which came to your help at the
critical time are now showing a very
peculiar attitude, an attitude about
which we feel so much anxious,
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1 want the Government to take note
of this situation. Also in administer-
ing the country, greater attention
should be paid to create a live interest
among the people, create a palriotic
attitude of giving something for the
country. At the same time, they
should see to it that the surplus that
is there in the hands of the Govern-
ment, the money that the Government
has taken from the people, should be
better and more uscfully spent, for the
benefit and welfare of the people.

Shrimati Vijaya Raje (Chatra):
Madam Chairman_ at the outset, I
would like to say that 1 am not an
economist, nor do I profess to be an
expert on financial matters. But I
claim to know the acute hardships and
abject poverty of those whn have
elected me to represent them here. It
is with this aspect in view that I
would like to say a few words on the
budget proposals. We were anxiously
looking forward to the Budget, and
the rural population too had heen
eagerly looking forward to some relief
by way of cheaper food and cheaper
clothes. But I regret that the Budget
in this respeet has proved to be hoth
a great disappointment and a betrayal
of the hopes and aspirations of the
common man.

Unfortunately, the Finance Minister
has not given any express indication
of controlling the prices of daily neces-
sities, the burden of which is rcacting
sharply on the common man.

The food prices have not declined,.
and the price of cloth has already re-
gistered an upward rise, and threa-
tens to rise even further.

The abolition of the Compulsory
Deposit Scheme, reduction of the
rates of income-tax on the wvarious
slabs, aholition of Super Profits Tax
and certain excise duties are no:
doubt welcome features of the
Budget but on closer scrutiny it is
apparent that the Government has
taken much more by the left hand
than what little it has given by the:
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sion of the Estate Duty, the Gift Tax,
the Wealth Tax and the new Surtax,
rob the charm of the over-all relief
given to the tax-payer. The Budget,
therefore, is a poor attempt at mitigat-
ing the seething discontent with little
doses of mercy. Unless the impact
of economic growth is felt by a con-
siderable section of the people, these
Plans and surveys will carry little
conviction with the people.

Whether the Government explains
the shortfalls by statistics or tries to
make them up by increased {axation,
the fact remains that the lot of the
common man will still remain un-
changed. The common man is being
deprived of the basic necessities of life
and is being slowly and systematically
crushed under the increasing indirect
taxes levied by the Central Govern-
ment. He is a victim T should say,
of all the ill-advised thinking of the
Government,

Instead of producing food, the Gov-
ernment is wasting its time in sociali-
sation of food distribution and econ-
trols, which have been the bane of
our cconomy. Even the Minister of
Community Deveclopment is said to
have complained that the lack of pro-
gress in the rural sector is due to too
much centralised planning. It is a
thousanq pities that in an agricultural
country like ours, agriculture should
have been sp criminally mismanaged
for the sake of the Government’s plan-
ned economy.

However, I am glad that the Prime
Minister has, even at this late stage,
changed his views on the subject at
least, Addressing a meeting of the
National Development Council on 8th
November last year, he said:

“People seem to think that an
industrial plant solves all the
problems, which it does not. At
the present moment in JIndia,
whichever way you start, you
come back to agriculture. We
dare not be slack about it as we
have been I am afraid.”
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Even Mr. Khrushchev, in November
1962, said at the Communist Party
Central Committee that it was old-
fashioned to regard steel as the only

measure of modern economy,

Industry seems to have fared no bet-
ter. Here, tog, because of the Govern-
ment's socialistic policies, the State
sector is pilched against the interests
of the country. Though the perfor-
mance of the State sector leaves much
to be desired, yet the investment in
this sector seems to be 'on the ascent.
In the First Plan it was 46 per cent,
in the Seccond it was 54 per cent, and
in the Third it is estimated at 61 per
cent. 1 am afraid that with the new
taxation measures, the Finance Minis-
ter will be accelerating th speed of
State monopolv in all economic fields,
and will eventually succeed in com-
pletely eliminating private enterprise
from the industrial map of India.

It would be interesting to pause for
a moment to think whether the perfor.
mance of the State sector has been
commensurate with the progressively
increasing investments in that sector.
Apart from incurring huge losses,
there is hardly anything worth men-
tioning on the credit side. By way of
illustration, 1 would like to quote a
few instances.

According to a news {tem in Febru-
arv. 1963, the State Trading Corpora-
tion and the Atomic Encrgy Commis-
sion had created a muddle trying to
outbid each other in Japan over the
export of ilmenite, resulting in g loss
of one erore of rupees worth of foreign
exchange.

In the NCDC, another major publie
sector concern, while the sales went
up from Rs. 282.30 lakhs to Rs. 1,317.65
lakhs between 1956-57 and 1961-62,
profits in the same period declined
from Rs. 25.92 lakhs to Rs, 11.89 lakhs.

The Comptroller and Auditor-Gene-
ral of India, in his Audit Report (Com-
mercial), 1963, has stated, after ana-
lysing the financial result of 46 Gov-
ernment companies as on March, 1962,
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that on an employed capital of
Rs. 1,090.75 crores, the net result of
operation of all these companies shows
a loss of Rs. 10.60 crores.

According to the same report, the
three steel plants of Bhilai, Durgapur
and Rourkela had together incurred a
loss of Rs. 40 crores.

The yield of the public sector is
therefore a matter of concern, since
the resources employed there would
have yielded better results elsewhere,
had the money remained with the
people.

In comparison, the private sector
‘has to its credit the development of a
wide range of industries. We learn
from responsible quarters that during
the first decade of planning, not only
has the private sector developed vari-
ous industries, but it has provided
additiona] employment for over one
million persons. In the first two Plans,
the whole of the private sector under-
took 50 per cent of the national in-
vestment and produced more than 80
per cent of the additional income in
that period. So, private enterprise has
proved to be nct only an essential, but
an effective part of our economy, and,
therefore, 1 hope the Government will
not continue to take an unfriendly at-
titude towards this sector. Mr. Fuge-
ne Black has rightly observed that

people must come to accept private_

-enterprise not as a necessary evil, but
an affirmative good.

I would now like to turn to a very
disturbing factor which is greatly agi-
tating the public mind. That is the
growing corruption that is spreading
like cancer and destroying whatever
good that is left in us. Today, there
is not a single departiment of adminis-
tration at the Centre or in the States
which is free from this malady. I
feel that there are two major factors
which promote this evil, the system of
control and the plethora of laws and
regulations which result in the con-
centration of power in the hands of
the administration at all levels. My
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submission, therefore, is that in order
lo eradicate this evil we should do
away with the licence-permit-quota
system as this is the breeding ground
of all corruption.

16 hrs.

Shri Tyagi (Dehra Dun): May I
know to which Party this hon, Mem-
ber belofigs? (An Hon. Member:
Why? Swatantra Party). She is too
good to belong to the Swatantra Party.

Shrimati Vijaya Raje: Even Gandhi-
ji was against the idea of controis. If
the ruling party is really serious about
ending corruption, they must get at
the root of this trouble. Unless we
remove conirols or reduce them upto
the level called for by international
trade and exchange pressures, no
amount of pious resolutions are going
to yield the desired results. Secondly,
we must have men of unquestionable
integrity occupying places of big posi-
tions. They must be persons to whom-
people could look to with genuine res-
pect. Unfortunately our Ministers and
Deputy Ministers have not set any
shining examples in this respect, It is
an open secret that some of the Minis-
ters and more so their deputies enjoy
a standard of living which will
put to shame even the most
ostentatious living in our country. I
hope and trust that the Finance Minis-
ter will be able to successfully apply
the provisions of the expenditure tax
to his collcagues and high officials in
order to curb the mode of living
which is obviously far beyond their
legitimate means. We have seen
how an innocent Bill like the one mov-
ed by Shri Kamath calling for a perijo-
dical declaration of the Ministers'
assets was defeated though it drew
powerful support from some of the
eminent Members of the Congress
Party. It is all very well to say that
these declarations are made at the
time of elections; some may even
have the knack to explain
their gains to the Congress High
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Command but would this deceive the
general public? Standards which are
4ncompatible with the salaries of the
winisters and their deputies do tend to
give rise 1o doubts that money from
doubtful sources go to swell the
coffers of these ministers, It will
remain a curious fact of history that
this Goveraoment has failed to find a
satisfactory solution to any of our
major problems in  spite of sixteen
years of undisturbed rule. The only
redeeming feature of this regime is
the inexhaustible patience of the poor
docile tax payer which has helped
him to survive in the face of sixteen
years of democratic tvranny,

Shrimati Savitri Nigam: There is
no doubt that the hon. Finance Minis-
ter has won the appreciadon of the
common man by putting a very cauti-
ously arranged and cleverly woven
budget before the ceuntry. The over-
all reac.ion of the people at large has
becn that of  ‘relief. But before
throwing too many bouguets on him
woe whn are supposed to be the watch-
dogs of this democeracy and whom the
teeming millions of our country have
their trust to mould the policies not
only for the governing of the country
at present but to take the country on
to the path of peace, progress and pros-
perity in future have to examine and
scrutinise every aspect of this Burget
very carefully to ensure that this
Budget 1s not a juggler's paradise
which gives temporary happiness or
relief but is economically and ethical-
ly a sound budget and is capable of
producing a sclf-generating economy.
In my opinion there are four tests to
justify the soundness of a budget, Let
us first see whether this Budget is in
complete consonance with the declar-
ed and accepted policies of the Gov-
ernment and how far and how effec-
tively it takes the country to that
direction of fulfilling the plan of
growth of a socialist economy. Another
important feature of a useful budget
which could be a strong economic in-
strument is its revolutionary capabili-
ty of removing, curbing and eliminat-
ing economic evils such as vulger
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monopolies in the industrial and
financial sector, greedy controls of the
tnree fourth of the national wealth
of the country by seven or
eight families as well as the black
meney wiicnh circulates in the under-
world and creates a number of econo-
mic hazards like speculation in food-
graing and other essential goods which
makes a sori of prize gods who dictate
prices, which has made this country
a middle man's paradise. If the hon.
Minisier thinks that the mere imposi-
tion of slightly higher rates of tax
on gifts and estate duty is going to
remove ageold disparities and inequali-
ties, he is very much mistaken, If he
is under the impression that a few re-
forms in Income-tax Act are going to
change the ferocious lions into honest
mileh cows and their ageold haibt of
tax evasion could be changed over-

night, he is very wrong in his
assessment, I wish that an intel-
lectual and a great cconomist and

an  eminent administrator like him
should  have  1ncorporaled  some
effective steps to unearth this black
money. He should have taken
more stern steps  to curb the eco-
nomic cvils of Chronic types such as
hoarding, spcculating, misuse of the
money by she bankers, ete. He should
have taken some stricter steps to
break these monopolies and imperia-
listic control of a couple of people of
the entire wealth. Are we going to
establish a socialistic socicty without

petting these tremendous resources
released? I am wunable to under-
stand how  this Commission is
going to remove monopolies unless
some declarations about concrete
steps to be taken by the Fin-

ance Minister are announced just
now, I am sure that an experienced
and mature politician like him knows
which are the monopolies and how to
break them, By this Commission, ac-
tion will onty be delayed. So, I request
him not to indulge himself in the
formation of these Commissions and
omissions, He should directly and
immediately taken action to break
these monopolies.

I would like 1o submit very humbly
that the hon. Finance Minister has
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made a very half-hearted effort to ful-
fil the tall claims and bold declarations
which were made at Bhuvaneswar.
No mention has been made as to what
the special steps are that would be
taken to provide these five minimum
needs; how much more money is going
to be provided tocreate more jobs for
the unemployed people, Unless we
start it now, how are we going to
fulfil the need before the end of the
fifth Five Year Plan? What are those
special steps which will be taken to
utilise the vast manpower and untap-
ped material resources to establish a
prosperous and self-generating eco-
nomy? I would like to submit that
no financial provisions have been made
in this budget to utilise the vast man-
power which is just wasting itself.

I would cite only one example, There
are about 90 lakhs of physically handi-
capped and crippled people in our
country and they are a dead-weight
on our economy. No care has been
taken to rehabilitate them. I was
surprised to see in this budget that
while the amount of money that was
earmarked for this purpose formerly
was Rs. 20,000, it has been decreased
to Rs. 19,000 for this year. [ would like
to suggest the pattern which has been
adopted by many developed countries,
Take the case of America. In Ameri-
ca, they are spending 23 billion dollars
for the rehabilitation and education of
the handicapped people and they are
realising about 25 million dollars from
these handicaped people in the form
of income-tax. If such steps could be
taken in our countrv, I am sure a lot
of gain could be made and the produc-
tion could be increased a great deal,
and all these pzople who are a dead-
weight on our economv could become
productive units.

In the same way, I would also like
to mention that there are thousands
of rur neglected sisters who are  just
victim of the worse tvpe of exploita-
tion. If these people could be rehabili-
tated in industrial homes and suitable
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jobs provided to them, production

could be increased and these units

which are just wasting themselves

could be made productive units.

The fourth and the most important
lesy of an economically secure budget
should be as to how revolutionary and
how effective it could be in raising and
releasing the national and interna-
tional resources for fulfilling the obli-
gation and responsibilities before us,
of course within the framework of our
policy and its directives.

The last important test of the budget
should be as to how far it provides an
incentive to the people for sacrifice,
saving and investment, and how far it
encourages the capital formation and
economic growth.

Several things which stand like the
road engine in the way of new and
voung industrialists have been men-
tioned by my hon, friends, and I do not
want to repeat them, But the most
harmful thing which is killing the
trust and enthusiasm of investors and
industrialists and which has not been
mentioned by anybody should be men-
tioned by me, and that is administra-
tive delays. These delays cause a
great waste of wealth, time, energy
and manpower, and make the life of
the common man and the investor and
the industrialist very, very difficult.
These delays could be removed if some
drastic steps are taken. There is no
doubt about it. T would like to men-
tion that at present the Finance Minis-
try and the departments under it are
ulso very largely responsible for these
delays, The Ministry is working like
an octopus with its several claws.
Every file in every Ministry has first
to go through these claws and
these claws do not want to release
anything quickly. T would suggest
that some wvery effective and radical
change should be made immediately.

We are very lucky to have such a
Finance Minister who is a man of
profound thinking. He is a man of
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experience in the political and econo-
mic filed. I am afraid that all his good
qualities will not go far enough, if
some radical changes are not brought
in the administrative set-up to remove
these delays. We are not allergic to
foreign capital or foreign investors,
but we should be very cautious and
careful to sec that this foreign capital
and foreign investors work within the
framework of our accepted directive
policies and they do not get much
freedom as to dictate taeir terms and
attach strings to those investments.

It is a very welcome move that civil
expenditure has been curtailed and
sur-tax has been levied, But I would
like to say one or two more things.
But the people who have suggested
scrapping prohibition are neither the
friends of the people nor of the coun-
try. The nation will never forgive
such people who say that because pro-
hibition laws are not implemented
properly, it should be scrapped, Why
not they suggest that murder should
be legalised because in spite of the
fact that under the CrPC the man who
commits murder is punished, still there
are a number of murders? More drink-
ing means more crimes; more liquor
consumption means more diseases
and more accidents and more deaths.
So, I would request the Finance Min-
ister not to be misguided by such sug-
gestions.

I am very glad that an increase has
been made in D.A. and some cities
have been upgraded. But I would
like to suggest that this increase is
very nominal, keeping in view the ris=-
ing prices. I am sure the Finance Mi-
nister will come forward with some
other proposals for upgrading other
cities and increasing this D.A.

In conclusion, 1 would request the
Finance Minister to provide as much
money as is required for the informa-
tion and broadcasting service, because
in this ideological age, we have to
increase and improve our information
and broadcasting department. It has
been tremendously weak, When I get
time, I would point out what are the

PHALGUNA 14, 1885 (SAKA) Budget—General 3874

Discussion
ghortcomings and why we have not
been able to win the various nations
in pur favour.

conclude by making
another suggestion. If we want to
remove this tax evasion, instead of
taxing individual income, the Finance
Minister should come with a propo-
sal 1o tax the entire family income.
That will be a very effective step to
remave the tax evasion.

I  would

pr. L. M. Singhvi (Jodhpur):
Madam Chairman, we are familiar with
the rapier-like thrust and the seasoned
adroitness of the Finance Minister and
we have fresh evidence of this in the
budget proposals which he has placed
before us and which bear an unmistak-
able imprint of his personality. It
appearg to me that these budget pro-
posals represent a very skilful econo-
mic fencing and a dexterous combina-
tion of strategy and tactics. It is, if
I may be permitted to say so, the
special annual rope-trick a la TTK.

In fairness to the Finance Minister,
however, it must be said that if the
budget proposals harbour many illu-
sions they also contain an earnest of
his awareness of the social purposes
to which our financial policy must of
necessity be committed. They also con-
tain an earnest of his determination
to grapple with the economic realities
of our country. I would like to pay
him a tribute for his studied effort to
pierce. the veil that hid the face of
economic realities, as they came to
be discussed by the successive Finance
Ministers in this country.

In his budget speech, Shri T. T.
Krishnamachari has treated us to an
excellent discourse on the economic
problems which confront us. 1 can-
not resist the temptation of quoting a
particular passage. It says:

“In the ultimate analysis, the
three problems of prices, growth
and balance of payments so far
are inter-rclateg and we cannot
solve any ong of the them with-
out the fullest attention to the
other two. Indeed, it is only to
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the extent that all these pro-
blems are tackleq within the
framework of an integrated
policy, in regard to incomes,
wages and investment ‘that we
can hope to ensure that the
necessary investment potential is
available for the development of
the economy.”

16.21 hrs,
[Mr. DeEPUTY-SPEAKER in the Chair.]

The question I should like to pose
before the Finance Minister and be-
fore. the House is whether these bud-
get proposals could fairly be cons-
trued as a blue-print of such an
integrated economic policy for the
nation. I am sorry to say ihat the
answer for the time being would have
to be in the negative. It does appear
that the most we can say in respect
of these budget proposals is that the
Finance Minister has begun an excit-
ing romance with economic thinking
but that there appears to be no firm
proposal for wedlock and that there
appears to be no definite planning for
regular matrimony at least from so
far a5 we can judge from the budget
proposals before us.

The dragon of inflation is threaten-
ing the very fabric and foundation of
our national economy. The Govern-
ment have often shown themselves
passive, invert bewildered, open-
mouthed, gaping spectators of the
spiralling rise of prices and this mon-
ster of inflation roars and roves at
will across the national economy with
impunity. The pace of industrial
progress has been disappointing and
has indeed been Ilanguishing in the
prison-house, if I may say so, of cer-
tain stock ideological bogeys which
are raised from year to year.

The agricultural policy has been,
during these years, an gimless, wan-
dering, groping, hand-to-mouth adjust-
ment. I am afraid, Sir, that our
foreign exchange reserves, as has been
rightly admitted by the Finance Min-
ister, stand at a very low ebb, and a
great deal of effort would be required
to strengthen them.

MARCH 4, 1964

Budget—General
Discussion

3876

The Third Plan visualises an increase
of 30 per cent in agricultural produc-
tion, 70 per cent in industrial output
and 30 per cent in national income.
The inputs for achieving these targets
have been staggeringly colossal. I
am afraid in spite of these large in-
puts we have no firm assurance that
the output in the national economy
would increase at the desired level.
It appearg to me that the average
annual rate of increase in national in-
come during the first two years of the
Third Plan has been only around 2.35
per cent as against the target of 6 per
cent. What 1 would like to know is,
in what manner and with what
methods and to what extent the Min-
ister expects that these targets would
be fulfilled.

We have often felt that there is an
acute and dire need for co-ordination.
We were happy when the present
Finance Minister as the Minister of
Defence and Economic Co-ordination
began some path-breaking work and
made a remarkable contribution in the
field of overall co-ordination. My
fears are that as soon as co-ordination
began to make some headway in the
administration, it also began to tread
on certain departmental toes and
ministerial shoes, as 1 had occasion to
observe earlier, with the result that
the task of co-ordination, which is one
of the most compelling and impera-
tive tasks of this administration, is
again being ignored and neglected. I
think that the results of such neglect
may indeed be disastrous. It seems
to me that after he ceased to be the
Minister of Economic and Defence
Co-ordination, the cards have been
shuffled so often that the pivotal con-
sideration for co-ordination has tend-
ed to be eclipsed. I hope that the
Finance Minister, when he rises to
reply to the genera] debate, would be
able to re-assure the House that he
does not propose to allow the tasks
of co-ordination to suffer in spile of
the fact that he now holds charge of
the Finance fortfolio, Decause it is
basically through the financial powers
and through financial administration
that the task of cn-ordination can be
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effectively achieved. I = would like
the Minister to tell us as to in what
manner and through what methods
and agencies he proposes to do this
work of co-ordination.

I would like to congratulate the
Minister for making certain candid
confessions in his budget speech. One
is that our present arrangements for
the choice of specific projects and
programmes leave much to be desir-
ed. I think this House has felt the
same thing quite often and has given
expression to this particular pheno-
menon which has assumed alarming
proportiong in planning and imple-
mentation of Plans in our country.
The Finance Minister has, in his bud-
get speech, assured us that he intends
#0 strengthen this aspect of the work-
ing of his Ministry in the next few
months. We should like to know in
somewhat greater detail ags to how he
proposes to do this,

Another confession he has made is
in respect of the relatively poor func-
tioning and performance of public
sector undertakings. If I were fto
quote the Finance Minister, he has
admitted:

“that many of the public gector
projects are lagging behind the
schedule of their construction
and, what is more disappointing
is that their contribution to our
resources is nowhere near the
Plan estimates.”

If 1T may be permitted to add, it is
nowhere nearly proportionate to the
investments that have been made. The
public sector projects paid a divi-
dend of Rs. 1'3 crores in 1962-63 and
it is expected to pay now, in 1964-65
a dividend of the order of Rs. 232
crores, only. On an investment of Rs.
B06+47 crores in share capital, the
return is about 0°25 per cent! It may
be that it is possible to compute these
returns in a somewhat different man-
ner and to arrive at a somewhat diff-
erent fizur., hut it is undeniable that
this poor performance of our public
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sector undertakings casts a profound
shadow of doubt on the public sector
understanding ag the instruments of
Congress Socialism.

For we do not want in the name of
socialism to allow inefficiency or mal-
functioning in public sector units. We
do not want that the Finance Minister
should fall a prey to any such dog-
matic and orthodox thinking. He is
a practical economic thinker and 1
am sure he would live up to the repu-
tation that he enjoys in this country
by endeavouring to induce the orga-
nisation to which he belongs % red
define socialism in terms of social
justice and in terms of building up an
wequitable economy, of which he has
shown such unusual awareness. In
this he would have to liberate econo-
mic thinking in his party from ortho-
dox grooves. In this ha would have
1o give substance to the ideology of
socialism by fuMilling certain objects
of social justice. I am glad that he
has shown greater awareness of these
objectives and I do hope that he would
match this awareness by equally elo-
quent actions,

I am glad that the Finance Minister
was able to reiterate, as he hag done
in his budget speech, that we owe it
to the development and expansion of
our national economy that resourcee
should continue to be made available
to the private sector, for expansion
and for fulfilling the role which i»
assigned to it in our Plan, Private
initiative, skill and enterprise can be
invaluable assets to the national eco-
nomy and I am glad that the hon.
Minister proposes to continue to har-
ness them for the cause of building
up the nation within the framework
of social regulation.

I am glad that the hon., Minister
has also announced that a Commis-
sion would be set up to enquire into
monopolies and concentration of eco-
nomic power in the Ind'an economy.
Unfortunately, it is a measurc of the
romp!rie izck of co-urdination jn this
Government that on the very day the
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hon. Finance Minister made this state-
ment in his Budget speech, during the
Question Hour a Minister of the Gov-
ernment of India, Shri Nityanand
Kmnungo, gaid that it was not propos-
ed to investigate the existence of
monopoly or concentration of econo-
mic power in the country.

An. Hon Member: How could be
know the Budget?

Shri T. T. Krishnamachari: It shows
that Budget secrets are well kept.

Dr. L. M. Singbvi: I did not know
‘that the seiting up of a commission
such as this or the undertaking of
investigation into the existence of
monaopolies and  cpnceniration of
power was really a Budget secret and
it this were so, then the hon. Minister
should have said thay it was under
the consideration of the Government
or that it was not in the public. inter-
est to reveal what is proposed to be
done. He had given what is down-
right, wrong, misleading answer to
this House. As a matter of fact, I
would like the House to call him to
account for such a misleading reply
to a question.

.I would like to say that in this case
there is a lot of m'szpprehension
about the existence ¢f monopolies and
concentration of economic power in
this country. It has been said. and
rightly, that this particular issue ranks
very high when it comes to its con-
troversy value but it ranks very low
when it comes to the understanding
and collation of the vast facts which
are required to study this matter. I
sm glad that the hon, Minister is in-
clined to appoint a Commission so that
an objective and impartial study of
the subject may be made and so
that . . .

Mr, Deputy-Speaker:
Member's time is up,

Dr. L. M, 8inghvl: [ am the main

speaker for my Group and I am
entitled to at least 60 minutes as you

have given to other groups,
Mr. Deputy-Speaker: Is he the only
speaker from his group?

The hon.
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Dr. L. M. Binghvi: I am the main
speaker,

Mr. Depety-Speaker:
him to adjust the time.

Dr. L. M. Singhvi: I hope that this
Comunission would be utilised for an
impartial and objective study of the
facts as they are and for providing the
necessary correctives in a construe=
tive apirit, that it would not be allow-
ed to be subjected to any political
bogeys, that political conclusions and
prejudgements would not be allowed
to be built up without economic data

It is up to

I would like also that at least unti)
then the Government and hon. Mem-
bers of this House would refrain and
desist from giving- quack prescriptions
for the solution of the problem .of
concentration of economic power and
the existence of monopolies in this
country. I am mwyself of the —view
that most of these conclusions are
based on an ignorance of the anatomy
and physiology of the economic
organisatinn of our countrv. 1 feel
that perhaps there is hardly any
monopolv in existence in this country
as monopoly is understood in econo-
mic thinking. At any rate- 1 am
glad that an cffort is being made to
study these matters in an impartial,
objective spirit and I would like to
compliment the hon, Minister for
making this announcement. 1  feel
that it would be in the interest of the
private sector itself to have such an
investigation and to have correctives
because the goul of private sector
enterprise is competition. Once an
effort is made to curtail monopolies or
to curb the concentration of econome
power private gector enterprise could
give an even better account of itself
than it has given hitherto.

At the same time, I hope that the
public sector undertakings are not
allowed to be immune and exempt
from the operation of the basie think-
ing which impels the appdintments of
such a commissionn The concen-
tration of economic power in the
sector entarprises, unless
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it is properly regulated, may also be
as much a threat to democratic fune-
tioning in the country. This should
be kept in mind. The other day, Mr.
Kanungo said categorically, if I may
return to Mr, Kanungo, that there was
no concentration of productive capa-
city in the country. He was not
sure that there was any other type
«©of concentration in the country. One
feeis that perhaps it would have
been better, before the appoint-
ment of such +@a commission, to
have the necessary data and neces-
sary preliminary investigation in
the matter so that there would
have been a justification or appointing
.a commission under the Commission of
Inquiry Act. Ai any rate, I suppose,
now the Commission would perform
‘both the preliminary and the full-fled-
.ged task of going into this question.

I should like to say that it is true
that the Finance Minister has not
‘wholly forgotten the common man.
‘But the common man had expectations
far greater than he has been able to
satisfy through his Budget proposals.
It must be remembered, each year, that
the taxation in this country has reach-
ed almost a saturation point. The
target for ‘the Third Five Year
Plan for additional taxation was Rs.
1100 crores. That target has been
exceeded already and according to
‘the proposals of the last Budget, there
was an additional taxation of the order
of Rs. 1900 crores. It seems to me
‘that Prof. Kaldor is writ too large on
the Budget proposals and that his
‘theories have been utilised almost
‘with vengeance in not considering the

. curtailment of the previous heavy
‘burden of taxation under which the
country and the common man were
‘already groaning.

I should now like to make a refer-
ence to certain particular aspects of
the Budget proposals. In particular, T
should like to say that such heavy
taxation may actually pollute the
investment climate, T should like to
say that the invitation the Finance
"Minister has extended to foreign
weapital ‘'may remain unhonoured if
sufficient incentives are not given
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to foreign capital. At the same
time, it iz frue that we have 10
work out a proper framework for
the functioning of foreign capital in
this country. The Finance Minister
had admittéd that the Super Profits
Tax produced a psychological resis-
tence and it had retarded the indus-
trial growth to a certain extent. It
has now been substituted by Surtax
on profits of companies. It seems to
me that it would have been fairer for
the assessee companies if he would
have at least provided for the fluctua-
tion of the fortunes of the company
in realising this tax, In the same way,
the proposal to levy a dividend tax
on equity capital also, in my humble
opinion, rung contrary to the declared
policy of the Government to boost up
investments and to build up a proper
investment climate. I hope the Min-
ister would have occasion to explain
this.

The reintroduction of Expenditure
Tax has a parallel in the history of
India inasmuch as an emperor of
medieval India decided to change
the capital of this country and then
returned to Delhi after he found that
the change of Capital wag not suit-
able. The abolition of Expenditure
tax and its restoration has been a
little too sv.;ift and we would like the
Finance Minister to tell us in some-
what greater detail about the ratio-
na'e which has impelled him to rein-
troduce Expenditure Tax.

Before- I conclude, I should like to
make an observation about the work-
ing of the Planning Commission, It
can now be heard in wvarious sections
of the country that Planning Com-
mission is progressively proving to
be a stumbling block to our progress.
Sir, T am not opposed to planning. I
feel that planned development is the
only way for development in this
country, but I do feel that the way
the Planning Commission has been
functioning is not conducive to co-
ordinated economic thinking or to an
efficient implementation of our eco-
nomic programmes, I would not like
to go to the extent to which Mr. C. H.

o
-
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Bhabha did in an address he gave to
a Rotary club, wherein he said:

“The Planning Commission was,
at the beginning, a small compact
high-powered body, costing the
country only a few lakhs of
rupees a year; but, today, it is a
vast organisation functioning from
a huge structure called the Yojana
Bhavan and costing the Indian
exchequer no less than a few
crores a year, It should really
and truly be said that, apart from
anything else, this institution has
proved to be an avenue of em-
ployment for a particular type of
civil servants, for some devoted
followers of the party in power
who had to be rewarded for some
reason or other, and for a special
species of experts and professors
who could not make much head-
way in their own spheres of acti-
vity., The one outstanding result
noticeable to all intelligent people
of this country (however) is that
it has worked out some grand
basic ideas for inspiring great
hopes of the future to our country-
men. At times, the ®lanning
Commission has, because of the
nature of its constitution and
composition, also assumed itself to
be a super-Government and vole-
ed, in advance, the efforts and ex-
pectations of our national leaders.”.

Tt is true that this is a statement
which contains some uncharitable ob-
servations, but it is a'so true that the
Planning Commission has shown itself
quite unequal to the task and assumed
proportions and dimensions which are
much too big for us to approve of,
if parliamentary democracy is to func-
tion smoothly in this country. After
all, it is not to the Planning Com-
mission but to this Parliament that
Government are responsible, and when
we see tha* the Planning Commission
run- almost a para'lel Goverament.
we foel that to that extent parliamen-
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tary democracy in this country is being
undermined and abridged.

I feel that not enough has been
said 1n the budget speech about the
possibilities and the hopes of price
stabilisation in thig country. 1 would
like to know whether it is proposed
to establish a separate price stabilisa-
tion board with ample powers for the
entire country and whether it is pro-
posed to deal with the gigantic prob-
lem of unemployment in this country
in a really effective manner.

I should like, before I conclude, to
suggest that each year we should
attempt an appraisal of our Plane
rather than attempting it in the mid-
term to find only in the mid-streams
that we have not done satisfactorily.
I wish the Finance Minister god-
speed, and hope that he will be able
in a realistic manner to take accounh
of the wvarious submissions I have
made here and to reply to some of the
objections and apprehensions to whichs
1 have given expression,

Shri Man Singh P. Patel (Mehsana):t
No doubt, this is a budget of my party,
but I feel that it contains a tinge of
personal individuality and that too, of
a changed individuality. There was
an impression with me before I enter-
ed this House that Shri T, T. Krish-
namachari was a terror to the trading
community. Instead of that, while
going through the budget proposal, 1
feel satisfied that here is a changed
person who has, after long experience
of trade affairs, of trade intelligence
ete. has been a little fairer to the
trading community rather than to the
agricultural community as a whole, ¥
could say that here is an honest and
sincere attempt to satisfy some of the
sections of the society and the psyche-
logically of the country as a whole.

Last year, we wrre under the dep-
ression of an emergency and the heavy
taxation which was required besnven
of the wunscrupulous action of the
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neighbouring State. We were feeling
that the taxes were so high, and that
the industrial growth and the deve-
lopment of trade in the country were
stagnant somewhere, But when I see
the Economic Survey for 1963-64, I
find that there is a specific statement
made in this connection at page 14.
It says that industrial growth is
definitely more, 10 per cent as against
8'5 per cent in the previous year. That
being so, what was the necessity of
giving broad concessions to the trad-
ing community especially when
another section, namely, the agricul-
tural community is completely for-
gotten? As for the high ideals enun-
ciated in the same pamphlet, I would
like to read them:

“The success of the agricultural
programme, however, depends
ultimately on what happens at
the farm level or whether or not
adequate errangements exist {o
provide the individual farmers
with the knowledge, resources, and
above all, the incentives needed
for additional production®,

Now what are the additional incen-
tives as understood by the hon. Mi-
nister? Only the Agricultural Pro-
duction Board and some study teams
of the officials to survey the produc-
tion of the States? Am I to umder-
stand that when there can be a rebate
of 10 per cent on corporation tax of
income tax and surtax—and also some
concessions for foreign investment in
the country, no incentive is being
found as a special concession for addi-
tional agricultural production in the
country?

It is an accepted fact that about
50—55 per cent of the total mational
income is from the agricultural sec-
tor 60 per cent of the agricultural
pupulation are holding below 5 acres
of land, Should we not give incen-
tives to this majority class of 60 per
cent holding below 5 acres in order
to ensure additional production? In
h's sneech earlier in the day, Shri

PHALGUNA 14, 1885 (SAKA) Budget—General 3486 .

Discussion
S. S. More has given a sharp warning,
Am I also to understand that because
the man in the trade is somewhere
nearer to him and the man in agricul-
ture farther away, these concessions.
are not being found for the latter?

Shri T. T. Krishnamachari: May 1
tell my hon. friend that Rs. 558 crores
are set apart for State plans, the bulk
of which goes to agriculture and pow-.
er? That is the contribution of the.
Centre for the next year,

Shri Man Singh P. Patel: [ am-
thankful for the information. I do.
agree that a major amount might be
going to agriculture, because it consti-
tutes a major share,

But I am trying to argue the point
about incentives. What direct incen-
tives are being proposed in the current
Budget to increase agricultural pro-
duction at the farm level, incentives.
to those who hold less than § acres?

Granting for argument's sake that .
there are irrigation facilities, in cer-
tain States there is no flow irrigation
in Gujarat at all. We want electricity
to be given to the aegriculturists, Is it
being subsidised by each State for
agricultural production?

Tha second point is about the excise
duty on diesel oil being utilised in oil
engines. Hardly 10, 12 or 15 per cent
of the total diesel oil consumption in
the country is on account of oil en-
gines. We are not trying to give a
min'mum remuncralive price for each
category of production especially in
the rabi scason., Should we not con-
sider giving some concession, some
subsidy, for diesel oil used or utilised
for enhancing agricultural production?
I am sorry the Minister of Agricul-
ture is mnot here.  Recently, two
months ago, he had been to Gujarat.
This point was placed before him in
a conference that in Guiarat there is
no flow irrigation of any nature ex-
cept a new scheme called the [Tkni
project, 1 come from an area where
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- there are 17,000 oil engines in a small
-area with a population of 6 lakh in
Mhree or four tehsils,

Electricity has not reached every
‘village, but there is g restriction that
unless a village is electrified, .there
'will be no electric connection given
for agricultural purposes. So, if- there
~had been a special concession in the
< excise duty on oil which has increased
its price by 40 per cent by the last
years increase in excisz, I wou'd have
- considered it an incentive to the far-
. mer class.

Not only this. "Let us look into the
. fundamental policies being announced
repeatedly by my party. We bhad
given a pledge to the people in ‘the
“election of 1962 that there would defi-
' nitely be a ceiling on urban incomes.
"Where do I find it in this Budget?
This is the Budget for the fourth year
of the Third Plan. Neither in Part
A, nor Part B of the Finance Minis-
ter’s speech, nor in the Economic Sur-
“vey do we find any mention that there
"18 a possibility of a ceiling being
placed on urban incomes, On the
" other hand, special concessions are
being given. The import of motor
cars may be very much less now, hut
the import duty of 150 per cent is
being reduced to 60 per cent. For
whom? But there is no concession in
the excise duty on oil used by agri-
culturists,

Concessions are given to the trading
community and industrialists. I do
not grudge them. I am glad we want
‘to accelerate the pace of industrial
production, But do we have the same
anxiety or desire to have a similar
growth in agricultural production?
Are we taking steps to give incentives
to the small agricultural holders work-
ing in their distant farms, because of
whose efforts alone agricultural pro-
duction is likely to rise? The in-
crease of about two per cent in the
first year of the Third Plan has been
wiped out in the second and third

-centives to
Let there be incentives to all classes.
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years. So, there iz no improvement
in egriculiural production, while the
i i.n \Bu'iﬂmductiou-hu
13, 12 and 10 per cent respec-
orﬁzoﬂzueyemofﬂm'mkd
Should we not expect some in-
this agricultural class?

been
tlvel
Pl.a:n..

The ('.‘.ompu.lan:u-:,lr Deposit Scheme,
which was a psychological hudsh!p 10
the lower and upper middle ‘classes
has been scrapped, but jndirectly ‘and
cleverly a little more of income-tax is
likely to be recovered from people
with an income of Hs. 7,500 per annum
and above, because, after all, CDS
was a compulsory saving. I have cal-
culated, and I find that persons with
an income of more than Rs, 7,500 will
definitely have to pay more income-
tax. So, excepting the removal of this
psyvchological embarrassment there is
no concession.

16.57 hrs.
[Mn. SpeaKER in the Chair|

Who are the persons who pay in-
come-tax? They are those wha get
an income of more than Rs. 3,600. 1f
they deserve concession, am I to
understand that in the case of agricul-
turists with less than flve acres .of
land, who have no other income, land
revenuwe should not be waived in
principle? No doubt, land revenue
goes 10 the State Exchequer, hut why
should there not be such a Adefinite
policy by this Government which
wants to attain a socialistic pattern of
society? For below 5 acres holding,
there should be no land revenue. Such
measures should be taken, There s a
concession on an income of Rs. 3600
to Rs. 7500 but it is not a real conces-
sion; it is only in order to get a good
name. Certain concessions have been
provided to the trade community as
a whole, I do not want to enter into
a controversy about the trading in
agricultural commodities. But if we
have to maintain the pace of growth
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and achieve the Plan target, special
incentives which I enumerated ear-
lier, such as the concession on oils,
agricultural implements, etc. should
be given. Farmer is our backbone and
this Budget is not earnest in giving
‘him concessions but gives concessions
1o city-dwellers and trading eommuni-
ties. )

I congratulate with my theartlest
-emotions the Finance Minister on the
strict measures that he js taking to
reduce tax evasion. In papers we
read that there are raids on the hou-
ses of some capitalists or big indus-
trialists and the police recovered gold
bars worth Rs. 14 lakhs and currency
of Rs, 6 lakhs and so on. The hon.
Minister should give us a quarterly or
half-verly statement of such raids
and the money found and what action
has been taken against this type of
persons who possess such unaccount-
able wealth.

17 has.

st figtng qoEa (7 FgT)
qeqs WEiTd, AW T9E F FIT 7
© ¥ ut S vy @ mradlE aIsi ¥
w3 wi afewmt & 39 97 v
faare g7z fieq 31 & awe g 7 fae
TEl WEIRA 7 W qAC & 43 FIwaw,
aregan qar fagoar 5 @ T g &
arai wed fRar | §9 amda gesi
®1 T A § GHTAAR FT FE qAHEW
g graa frard a8 g | ge e
wzei 3 F7r  FF aE At awe )
§% AT FTET 7 09 &1 qarqardy
a9z v & & o7 AT W F
qur wrgar | & & car Fwadm § fw
farer el WERT F ol W AHIAAR
¥ @19 w1, QT WS W AT A
femt 1 dm A R g s@ I fe
ez & frafor & w1 oY st weaw ww
F oot it g v 1w
ford o=t 7 v w7 wEer frar

cane Price

AT § AE AT YW WY § WA
s o wra & 9w & fady s farey
Hat w7 wer fv ag wfaoar Wi
frerer & fadr & 1 oY 3w & SR g
g wrE s E § SN & gwar
FOT & | T T T T L gATT W
& wfaw et §, srpzifas @ 3 @
i ¥ afaw g § W wrawE
fr fegemr & sferoar & wnr & oo
IR A % JATAT A1 |

WS WY N qTAIT §2E
Fq WL FA

17:01 -hrs.
RE: AIR CRASH NEAR CALCUTTA

Shri Tygai (Dehradun): Sir, there
is a sensational news that there was
another air crash. I would like you
to ask the Defence Minister to make
a statement.

Shri Hari Vishnu Eamath (Hoshan-
gabad): We have heard outside of
some crash.

Shri
state-

Mr. Speaker: Order, order.
Swaran Singh may make his
ment about sugarcane.

17.01} hrs,

STATEMENT RE:

PRICE

SUGARCANE

The Minister of Foog anq Agricul-
ture (Shri Swarap Singh): As the
House is aware, Government have had
under consideration the question of
fixation of minimum price of cane for
the crushing season 1964-65 under the
Sugarcane Control Order, 1855, issued
under the Essential Commoditics Act.
After a consideration of the relevant
factors ang taking into account the
trend of recoveries during the current
year, Government have decided that
the basic minimum price at the fac-
tory gate at the recovery point of
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[Shri Swaran Singh]

9-4% and below should be Rs 4-96
nP per quintal as compared to the
present price at that level of Rs. 4-68
nP to Rs, 485 nP per quintal. There
would be a premium as before of 4 nP
per quintal of sugarcane for every
additional 019 of recovery. The
necessary notification prescribing the
minimum price payable by each fac-
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tary would be issued on this basis in.

due course after the final position
about recoveries of the current year
is known. I should also like to add
that as against the system of reduc-
tion for road transport of cane which
was prevalent upto 1962-63, viz, from
32 nP to 96 nP per quintal from the
factory gate price, depending on the
distance the permissible reduction
would continue to be only 32 nP per
quintal as in the current year and the
balance of the expenses upto a maxi-
mum of 64 nP per quintal would be
taken to manufacturing cost of sugar.
This would bring the system regard-
ing road transport in line with that
for rail transport.

17:04 hrs,
BUSINESS ADVISORY COMMITTEE

TWENTY-FIFTH REPORT

Shri Rane (Buldana): 1 beg to
present the Twonty-fifth Report of the
Business Advisory Committee.

Shri Bhagvwat Jha A-ad (Phagal-
pur): Sir, gince the Question Hour
this morning, I am very much emo-
tionally upset for the remarks I
made, Therefore, 1 express my regrel
for what I have said.

Mr. Speaker: T am thankiul for
the hon. Member; he hol =aid it
perhaps in a youthful moond
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3892.

17.05 hrs,

*PROFITEERING IN GUR

ot et e e (faoetr)
W AZE, AT AR § AT gHIR
WM F§ AR 9T qGET @A ® fad
AT wifew sgaeqr ay @i & fod
wrde g wfafqgs & sgaear 27
¢ a1 fore & war< ag A fear
a f& T 7 ufge  garer
s ARt @ ¥ fay sy e W
T A | W & WY A9 0§
fer gg gwil MWl o AT A
weaR & freg ow wfegre o
g7 ¥ =W IM W @7 I
gga & aa qg e S ey ad
Ay § W gaT %< faar wrdm

faa <=t &1 # g gofeqs a7
Tm g 9% JIfeqa €37 #T [ga @
o 48 ¢ 5 ot werwe fadnr
wfagr &t fry w9t orar 9 92 F
g %€ 8 @9 9T W 7 7@ 9 g
i 39 IFO1 T I & WO FEUT grar
T AT @Y 1 5w 9=t w7 9307 Y
Ty fawia ®9§ g a1 FEAT A1RAT €
& 2 ag o1 w1 & ff w1 ¥ fiea
7 orr e wafagr ar &7 @ F
AfrraRazwrasgand faaa g 3,
7 ¥ s 2TT & 307
it gnere T 1, for 1 =0 Ao &
fresr afudmrT & 21 w7 AT 4,
arz fzai & 97 @Y 3, o9 F 9w Ay
T &, A o Toae sx o way
A Az g | T F ¥ A ¥
=7 & 37 7 qe:frar & 1 =<1 7}
FAT ATRAT

Half-An-Hour Discussion.
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qzAT ATl aZd 5 die qar &
wIT WY § ¥ Famifea w07
¥ Iqvga SYgd Ag IFWM A ¥
frara< 1 erez 7g Far ar fF qz A
wfuw oA or FarAIwT T Y faee
HT AIAT d¥ FERw R A1 IRA
A =T o ar f 3= F e Frard
T 9T AT | WF AT 3T F FILO0
I 4% WY a2 afFa 7z 3w A
w5 frar ar fr 3 wfaw a7ai ox
&7 T |
gOQ arg @z f5 @ 7rF qar §
IRI7 ag Y @ fan fr gg az a0
frefr o g Y3 st & oo froag
Zr €, o o & fan 371 7 oF AT
& ot i o Fowar fzar g & 01 3=d
F G AT WA AT F1 ASAT F AL
®T g1 | g4 F F21 7 A1 ArfewTs
wiva gt & 7 42 fF 7w 3 AT
a7 w7 faadll ® 1 ararei § 2 aqr
I AT & OH TH IFCH AL AT @A
FT &8 ArzA= A27 41, Y7 I AETHI
# 39 €7 T@F 4T AT T FOO AT
FETIFTW &g 4 fam A F 3y
T THET AT IT T F UF & ITEIA
¥ 291 WEAT g 1 3T HA TA F i
FEY AL 9TH 1 T W AT AT AT
¥y qed &1 0 9 7@ G| T
forazrara qaafem am &0 &F 7270
a7 8, for & varw & a2 77 T n
o &7 & wifas 7 39 axzaer fazdt
frgt | 3@ fa=2 £ wrar o § o7 1
wg L gAET
“I have just received your let-
ter along with cash memo book
No. so and so. Kindly note that
my godowns Nos. so and so, are
at your disposal for three to four
weeks and we shall not accept
any rent or remuneration. This
has been brought quite clearly
into the notice of Chaudhury

Brahm Prakashji while he asked
us earlier for the godowns".

® F1 e wfasw 9z & fr @
T & T st 97 fF a8 07 -
T, SWE AR SF A F7 A7 %
TEATAT | FHU T F A9 a1 43 R 9T
TETEl ¥ Jr AT FAT 4T, A fAay
1A AIfAE & T FIEAT G Ar ...

R wERE O a1d § g
|77 § FgAT 91zAr 2 fF qrfmanz &
w1 TG F3 &, W7 a7 4 7 0§ gy
F A 77 a7 39 q0AT & 42 77,
YT OF &7 F1 GAA0 w7 5 oo A
ari A faar & a7 3% 78 "7 gw v
97 #rf &FF 9T 67 9§ fr a7 qafw
a1, 79 § A1 99 F5ar€ gufr | aferra
FT A7 FIW A7 AF gAr =ifEw
f& oF FTg &1 AFTOF qiA wITAT
a1 F¥ wAAT AT A T @42 WY BN
AT FY AT A AF £ q1 AT IR
famr 21 3% 971 AF7 {7 8w 39 41T
7 azs fa 3 wafor & ar 7@ @ A
amr gfes F s@TeE § T ¥ I ¥
oF nE F1EIH OCFAA FT 0 520 9T Al
w1 wre wifadt 5T g0 I9R1 F WIA
FT AT £ Wa ®WaT W A
aA g7 WA 7r  «ig fF
#m gww IEF AAfor g g1 w4
A1 ¥ s =g fF 989 A 0o Hdo
W7o &1 T 4T IFH AW GHEW &7 ATH
o qp | ¥ A =T af@Ars ot ar
Ia¥ fesr fsfaguem & am ot
faa am 21
Shri Surendranath Dwivedy (Kend-

Sen): No, Sir. No individual names
were mentioned.

Shri Surendranath Dwivedy (Kand-
rapara): The names of five persons
including the name of Shri Brahm
Prakash were submitted 1o the Minis-
try by the police, who asked to inves-
tigate into the whole matter. Three
names were mentioned in the FIR,
The police enquired into it and they
said not three, but actually flive per-
sons had to be prosecuted. I can read
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[Shri Surendranath Dwivedy]

out the names. The names were Shri
Brahm Prakash, Shri R. S. Chauhan,
Shri Abrahar Hussain, Shri Jugal
Kishore and Shri Ved Kishan Lal.
In the FIR these three names were
mentioned: Managing Director Shri
Ram Lal, the Secretary, Miss Shakun-
tala Sulhan and a firm Messrs. Shiv
Dayal Jugal Kishore.

Shri A. K. Sen: | am very sorry;
the hon. Member must have been given
something else.

Mr. Speaker: He is telling us that
in the FIR three names were men-
tioned, but then the police made a
report that besides those three, two
others also should be included and
among those two, the name of Mr.
Brahm Prakash appears.

Shri A. K. Sen: In the FIR, no name
is mentioned excepting that by a
recital of the transaction, the name
of Miss Shakuntala Sulhan is men-
tioned as the person who applied for
the permit to bring the gur on behalf

of the store. Then, several other
names of merchants are mentioned
like Ram Singh Gupta, Grain Mer-

chants’ Association, who had informed
the Director and so on.

il STwPTA T ATER” © AW A, qR
az w73 #1 waufy Qfve fF agaaz
fom wAT ®) aet @ W foT w
FT qTAA AT EH AT & MTT F 9T
g, WY IA KA FI OIN OWET F
gl #Ag A341 g1, g &1 A &
9, ArzT AT, A1 WY gFEIT e fE
IR ATATI FY IH AHE G 3T AHT
& wfF #r wway 2y ) ¥ afvae
fdy safem favm &1 maar ¥ Frow
Arft zgvrr A€ & 1 afew W FEAm
e ¢ fr ot Fwwdfer = F1 T\
¥ oYz fazia gamera?t £, favm #7
I9 7 97 7 feww orw fear ==y
1 ot i awg A 99 fEan g ar,
faax srm a7z wew WA,
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A I Y Iy ket wee
F1 2, #R gz ot s & e oY g
&I tqar wmadea =i ¥ far
T grEYTd TR € 97 3§ 97 WY
ITH gEAT § W WA qT o IAw
F gL

e WgRA . A §5ET W
A 0F famq ¥ § ) 0% qeEEE
gf@ 7 a1 faelt sAadrifen oot &
T & 1 3EET 0w feey A waed #
T R | W9 WY 48 *Eq § % gfew A
W T A 2.

=5t qEwET mEedn o A e
HAT T IRE A F F @ T
FE |

et ®gEd - gfEE J AT agEeT
1 ¢ I 397 9 F gAfw wOw
famr 2 AW gw &1 Fare 07 faaw
2| w3 ag 9 7z F2 f gme e
ot werzA AYaz ¢ fa faea famr o
g=E 1 Y qATZIT FIw. fRar svaw A-

fee ar 7z w1 aifFarsz § 9870 &
(Interruption.)

Mr. Speaker: Shri Mathur wants

to say something?

Shri Harish Chandra Mathur (Jal-
ore): [ said, Sir, that this should go
to the Vigilance Commission rather
than be debated here.

Mr. Speaker: There may be many
places where it can go and the hon.
Member can seek remedy. A comp-
laint can be filed. It can be brought
to the notice of the District Magis-
frate or somebody else. It can be
brought to the notice of the Vigilance
Department of the Home Ministry.
There are many ways.

. 7R gl A ¥ fF o
FHF gWIC O FE GH AT § AT
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IuEr famr ox ffy gAY F1 oS
femr s ar feefr F1 Fpamg w9
fear s, s AT Frw@r § FI A
T=er AEY gnm, W ag sifaanie T
W@, | g W g TR

fTo TR wrANg < Mfgar (FeamET):
§ FAA OF AeqT T AV IBT @,
ot sufdr & @ =€ ¢ @1 | 48
A1 &7 AT 14 fE a7 w1 59 wAfaga
TRTHT & T4 T | IAF F 0F AxfagA
WTg Az & A AT gEvIE Ot o 3
T, WY IT T T agEAy
¥ S A | wA ag g = A
awawr fet 5 & Fwe rfaw faar
AT §, A1 ITF AT AL F 7 qACAA &
IAF1 A7 Fifge, et oF qefom w1
e a1 7@ T afgw .,

wmaw wgEd - w qarA qfer )
UF UFHT T qEEET I, WX W
gl T AATA F1 AN fE 3w oFEr ¥
A TEFIHT FT F TAG A9 § A AT
g AL arH Az § TR far
97 IAFr fadr & gz wfen ar
o T Srer wfgo 4, wT FEA
THAT FEAT T AT qE F1H AGT 44
g1 awar & | ww weeifer =7
o1 AE T, TART T0H, TAET AFAHAT
#F, A1 TATIE ¥ FEAT AT £ AT
¥z fo g®w oA Foder =iv
Frow fre A zaar 7gm d97 67
qafrs &1 Az, ag Ardw o Ffew
AT FR&T wwrw ar T wREr W
aTe & WY T8 (4 gATL TH OHY ngiEd
wiaz ¢ fawdr faar av fedr s
®i qAGTT FAT A wfew ar ar
giegar =ifgn ar, i a2 9@ T&T ALY
g1 gEdr |

WMo TR wART wfgm ;A

TEAM ;g AFIFTA Fi G AG 0
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o Tewmw At fafa get a7 & fe s
T AT qwen § verd fmr o feeeht
TarET 7 @ fa qqe & S o§w
grt &1 affq FEE §@wR F 98
vt F 9mTE A firor e o
Ty e g

wreaw wgray ;- SeEie aa fan g ?

Tio TW wANg: Afgar : a1 aml
gfer #t 7% & I & T IW W
qel gegr &, sewrfar A,
§® &1 a1 qafaw @ fam W 7O
& AET FAAT |

Shri K. C. Sharma (Sardhana):
There is a secion in the Criminal Pro-
cedure Code, section 403, The princi-
ple behind that section is, when a
man is arrested and challaned, he is
tried and either found guilty or ac-
quitted. He cannot be tried or con-
victed again. The principle under-
lying it is, once a man is accused and
evidence is brought against him, the
evidence is discussed, he adduces his
defence or the evidence itself is found
wanting. 1 respectfully submit that
no other forum can again call him in
question unless there are cogent fac-
tors to show that the evidence has
been found wanting.

Mr. Speaker: I have followed him.
But there I cannot agree because that
is for courts and for judicial tribu-
nals.

faedt e a9t ar 9
g gae wenfvar & | a@fEdd wre gw
faeft sfedtam ¥ W wered 71 femaw
%% fir a7 #raa farlt mrer wvadt & e
ST & Wt IEE fam o vww pneme
T AT A0fEm Ar A wrEAr a@IfEn
ag FTH qgr @ & a%ar |

Shri A. P. Jain ((Tamkur): Sir, 1.
want to say a few words.
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Mr. Speaker: This is a very ticklish
question and we have to lay down cer-
tain traditions that might be followed.
We ought to be clear in this.

Profiteering

Shri Ranga (Chittoor): We are un-

able to follow anything when it is in
Hindi.

Shri A. P. Jain: Sir, [ want to say
a few words in support of the view
you have expressed. The transaction
is before the criminal court and some
persons are being prosecuted for hav-
ing been a party to an offence. Dur-
ing the course of prosecution, it is
always open to the court to come to
the conclusion that besides the accus-
ed. another person is also involv=-
ed and he may be put in the array of
the accused persons. The whole trans-
action being before a court of law, I
think it would be extremely inap-
propriate for this Parliament to dis-
cuss it because that would prejudice
the case. If the court comes to the
conclusion that Shri Brahm Prakash
should also b~ tried the court will
try him and he may get the punish-
ment. Therefore, what vou have said
is perfectly correct and this House
ought not discuss this question.

Shri Ranga rose—

The Minister of Food and Agricul-
ture (Shri Swaran Singh): If I may
be permitted to add, it is a constitu-
tional matter which has been arug-
ed .

Mr. Speaker: What did Shri Ranga
want to say?

Shri Ranga: This has not yet gone
to the court. Further, we are only
concerned with the behaviour of the
Government here, whether it is the
Home Ministry or the Law Ministry,
whether they are justified in sending
3 names and not 5 names, whether
they are justified in keeping away
some people and giving the impres-
sion, rightly or wrongly, that they are
-not acting properly.
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Mr, Speaker: The hon. Members
would realise in discussing this that
on the facts that were brought before
them they gave their advice to their
agency that 3 persons should be
challaned or 5 persons should be
challaned. Now, if we discuss the
evidence and try to establish that
besides those that have been sent up,
one other name should -have been
included, that is discussing the merits
of the evidence and coming to a con-
clusion, which is not at all proper.

Shri Swaran Singh: At this stage
I only want to bring another aspect
also before the House, that so far as
the actual offence which is before the
court is concerned, lel us be quite
fair to the accused becausc even the
allegation is with regard to storage
or slorage without licence and sale
from a place where it was stored
without licence. So, to presume fur-
ther and to say that another person
also is concerned with that, that ob-
viously also in g sense amounts to ex-
pressing an opinion about the merits
of thatl case, and Parliaments have al-
ways been axious to avo'd comment-
ing directly or indirectly on the merits
of a case which might be pending in
a coury of law. Besides the point
which was urged by Shri A P. Jain,
itkat if any cvidence comes there
directly or indirectly which calls for
thy impleading of another person as
accused. the court iz perfectly right
and duty-bound to take note of that.
But, T think, it will be not setting a
very good precedent if we went
info the merits of cases, namely,
what is the evidence against an
individual, whether that cvidence is
enough or not and so on. I think,
we will be treading on a very deli-
cate domain.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I seek your guidance
with respect to another aspect of this
matter.? The House at the mo-
ment is seized of a transaction
which has been described variously
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as scandal or to put it on a lower
key g dubious transaction. We are
not concerned here, as you rightly
said, as to what will happen in a
court of law, We cannot anticipate
the proceedings in a court of law.
Here we are concerned with this
transaction as a public transaction
ihat has taken place.

May I remind you of what
happened, if I remember a right and
if my memory does not betray me,
with regard to the old hardy annual,
the jeep transaction, which was
popularly called the ‘Jeep scandal?
I do not know whether there was a
departmental enquiry and all that,
‘but certain persons were proceeded
against and punished. But almost
‘every year we used to bring up the
name of 5 particular person who was
the H'gh Commissioner at that time
and demand an enquiry against that
person. Here I am not concerned
with Shri Brahm Prakash, whether
he is prosecuted or not—that I do
not touch at all and that part of the
matter whether Chaudhri Brahm
Prakash will pe prosecuted or not
I do not know. But g¢ regards the
gur transaction is concerned, certainly
I hold that this House i; within its
rights to state ., . . .

An Hon, Member: No.

that so-and-sp was concerned in the
transaction in 3 particular manner and
his role in the transaction must be
discussed in the House. The House is
within its rights to discuss what his
role in the transaction was without
any prejudice to what will happen in
a court of law just as we discussed
Shri Krishna Menon’s role in that
transaction so many timeg in the
House.

Mr. Speaker: That was quite diff-

«erent.

‘Shri S, M. Banerjee
will remind you of some

2307 (Ai) LSD—9.

(Kanpur): I
of the
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rulings in this very House. When the
Vivian Bose Report was being dis-
cussed a question wag raised that the
FIR was pending and that this ques-
tion was referred to a Petitions
Committee. I do not exactly remem-
ber whether you were in the Chair or
it wag the hon. Dcputy-Speaker, but
I know that it was ruled that the
question could be discussed though
objectiong were raised, That is one
thing.

Secondly, when a case is going on
about Shri Serajuddin, even today in
this House Shri Serajuddin was men-
tioned and all other extraneous
things were brought in. My submission
is that this House which is the cus-
todian of demoeracy in the country
cannot have any discrimination
between Chaudhri Brahm Prakash
and Shri Serajuddin.

Mr. Speaker: Order, order. That is
rather an inference that is not correct-
Iy drawn. These two things areg not
similar, that is, so far as the
Serajuddin case ang this case are
concerned. An enquiry might be
pending in this case also hon. Mem-
bers can discuss and ask whether the
Police has made an inquiry, whether
the case has been sent to the court or
not, whether that is being defended
and many other things that we can
discuss. Therefore it was that I allow-
ed a half-an-hour discussion; other-
wise, I must have ruleq it out
altogether in the beginning itself.
There are certa’n aspects that can
be discussed. But it is not fair to dis-
cuss here whether the evidence
against Shri Brahm Prakash would
warrant his being sent up to the court.
It is not fair to say that there is this
and this evidence and that action must
have been taken along with the other
three. That is not our business and
that should not be discussed on the
floor of the House.

Shri Prakash Vir Shastrl rose—
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Mr. Speaker: Shri Jain. I will give
Shri Shastri hig due time, what he is
entitled to in g half-an-hour discus-
sion. This is besides that.

Shri A. P. Jain: Let us be clear in
our minds. If there is a departmental
inquiry, surely the matter can be
discussed here. 1f a police enquiry is
at the FIR stage, the matter can be
discussed, But when a regular com-
plaint has been filed in a court of
law . . ..

Shri A. K. Sen: 1 would only add
that when it is the FIR......

Shri A. P. Jain: Please do not
interrupt me. You can speak after-
wards. I am not yielding to you.

Bui when a complaint has been
filed in a court of law, it take a
different complexion. We are working
under g Constitution where the
functions of the judiciary and the
legislature are clearly defined. In
certain spheres the judiciary is
supreme. In thig particular case—I am
proceeding on the assumption that the
case has been filed in the court of law
—it is the transaction that is pending.
There is no immunity tp Shri Brahm
Prakash as a person. He may have
done a thousand things a; Serajuddin
has done. Now, many of those things
can be discussed, those which do not
form z part of the complaint in the
court. But if it forms a part of the
complaint pending before the court
of law, the matter should not he dis-
cussed here. Neither the Constitution,
nor the appropriateness, nor the
practice which we have been follow-
ing here would warrant that this
matter should be discussed because it
is a matter sub judice, pending before
the court of law, and it will be for
the court of law, after determining
the facts and circumstances which
constitute the offence, whether Mr.
Brahm Prakash's case is within the
purview pf persons who should be
prosecuted or it does fall within it.
Therefore, with great respect, I submit
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that because the matter of great
constitutional jmportance and pro-
priety you should give a ruling and
my submission is that this matter
cannot phe discussed at this stage by
this House.

Mr. Speaker: The hon. Member has
opined that if the matter is gt the
stage of investigation of the police,
then it can be discussed.

Shri A. P. Jain: That is not perti-
nent, It is only obitar dicta. But im
this particular case . . . .

Mr. Speaker: He must have realis-
ed that there gre certain offences that
are being enquired by the police
against Mr. Brahm Prakash. That was
the information that our Law Minister
gave us this morning. 1f we were to
accept Mr. Ajit Prasad Jain's opinion,
then so far as those offences are con-
cerned, they can be discussed here.

Shri A. P. Jain: [ madc that remark,
But what 1 say is not necessarily
binding upon the Chair and the
House. What I am saying is that
here i; a transaction pending before
the court of law.

Shri Rane: I would like to refer
you, Sir, to Rules 352 and 353 of the
Rules of Procedure. In my humble
opinion, they debar thig discussion.
If you read Rule 353, it says:

“No allegation of a defamatory
or incriminatory nature shall be
made by a member...... "

It you kindly analyse the speech of
Mr. Prakash Vir Shastri, you will
find that he is making incriminatory
charges against Mr. Brahm Prakash
and there is nothing beyond that
Secondly,........

Mr. Speaker: I have heard him. But
I cannot agree with him.

Shri Tyagi (Dehra Dun): As far as T
can understand, Mr, Brahm Prakash’s
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eonduct was not under discussion. Ags
I felt, my first impression was that it
was the conduct of the Minister that
the Opposition wanted to discuss.
Now, the charges are against the
Ministry that they have shielded a
oolleague of their own, What I want
is this, Let the Minister make a
definite statement to say that their
position j; with regard to that and
that is the only question, whether the
Minister actually shielded him. If
that is so, if that is proved, we our-
selves might perhaps criticise the
Minister.

Mr. Speaker: The stage at which I
distracted Shastriji was when he was
discussing the cvidence that he has
against Mr. Brahm Prakash. There I
stopped him, not so far as the criticism
against some Min'ster might be con-
cerned. I was not doing that.

Shri Tyagi: Actually, the history of
the whole controversy in this House
has been that the Minister’s replics
Were sometimes contradictory and
people thoughty that there is some-
thing wrong. T would also request the
Minister to clarify the position that
there is no question of favouritism.

Shri K. C. Sharma: My respectful
submission is that an offence has been
committed or is alleged to have been
committed and the case has been
referred to the court. Now, the ques-
tion at issue is that there was an
organisation, a cooperative society,
that indulgeq in certain transactions
and during those transactions an offenc
has been committed. I would refer
again to the fact that the co-operative
sociely, its working, the transactions,
the agents are all under discussion.
An offence is not committed in the air,
but it is committed at a certain place
and in g certain human transaction.
Those very transactions are under dis-
cussion now, from the point of view
of whether those transactiong were
proper or not. Suppose there is po
co-operative society, no offence is
committed. Suppose there 1is no
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transaction, then no offence is com-
mitted. So, they are all in one series
in that one offence. Therefore, none
of them can be discussed here because
they are before the court.

Shri D. C. Sharma (Gurdaspur): I
want to submit very respectfully that

_ according to your ruling, the conduct

of g particular person cannot be dis-
cussed here, because that may lead to
all kinds of bad precedents in this
House. I think that it 1s a very wise
ruling that you have given.

Shri Surendranath Dwivedy: How

would it lead to bad precedents?

Shri D. C. Sharma: According to
Shri Tyagi, we may not discuss the
conduct of a person but we should
discuss the conduct of the Minister. I
have gone through the replies of the
hon. Minister and I think that they
are perfectly clear and they are not
dubious or evasive. I think, Mr.
Speaker, that if you think that the
conduct of a member is sacrosanct
and the conduct of a Minister is not
sacrosanct, then you would be making
an invidious distinction between a
Member and a Minister. 1 think all
of them stand on the same level,

But the fact of the matter is that
we can discuss an organisation which
pets its licence from the Government
of India or from any State Govern-
ment, and if the conduct of that
organisation js not in conformity with
law, I think that it can be discus-
sed on the floor of the House. I
believe that we can discuss the trans-
actions of the co-operative society
without bringing in unnecessarily the
Minister or a person or other things,
and, think .

Shri Surendranath Dwivedy: If it
is necessary, they also can be brought
in.

Shri D. C. Sharma:. . ..that it is per-
fectly right to discuss them without
bringing in unnecessary things.
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Shri Harl Vishnu Kamath: It may
be referred to the Sadachar Samiti

Shri Tyagi: Half an hour is over.

Mr. Speaker: This was rather at
my initiation or initiative or request,
because 1 wanted the wvaluable opi-
nions of the Members to guide me in
this respect. It was because of that
that I spent that much time, Other-
wise, I can never say that Shri Pra-
kash Vir Shastri's time 1is over
but I would request him to keep those
things in mind when he discusses it,
that he should not discuss the evi-
dence against Brahm Prakash or any
individual and just try to establish
that some person was guilty and he
has been let off by the police; that is
not our business. He might say any
other thing that he might have to say.

S STERTITET SITeAY ¢ W We 1Ry,
tfmem oI Fx @ ar 39 &
¥ w=t &1 wiawg 71§ sfa favw
7gl o, 977 wfewma oF e F IwEA
¥ o1 fag & wewa agT ¥ wE=rd
®TH F7 § | G041 819 gv fe safer
fawe &1 wifesr <1 &1 ¥ wfang
& | wEwA §ug ¥ uF 99 99
wred # W fF uF @gsd §md
R zort 3w &, o wiaem #1 Zw swTow
€T I M §, WX TH AT AT
afrafaqard qat & agErd FusAl
9% 20 FT SAAT FT HATEAT &1 A1,
g #U faww g7 71 g9 91 |

¥ A9 F g A F [EA
argar g fr s v & ag federd
w1 wq " Feal o2 A R f o gfee
faret a1 @ fafaes 51 gom amg A1
a1 fafaedt &1 9t frod st srg o9 #
fawin &7 § 5 AR 771 Jew4a 21, WK
I Al F §g A9 g 98 qE AT
fraE a5t o1 | @ W aF Eae
o F gfagE § 9 9E &7 &
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"X W g2 &Y wet @ fF ww 5@
gFTT &7 F% fafwae Fw v fafasy
&1 w1 an g1 97 o fafast a1
1 12 a1 faorr w17 a7 37 F AR
&7 feaqr mar g1 1 AT gger w7 § T4
S AZ 2 1 e AW A A 1w ¥ A
T iw gy o #t awf gmw B &
ST H W WAt gf #, 97 F Haw A
g FYATIT AT g1 ¢ §, 9= el
@ & F9 faosE a1 F9, {737 349,
TTAMRAT WA T F9, §Ag Gl F
freR <t a1 A At & 4w A A,
N 219 ¥ UF g7 HeT & wElH U
#, vt & e adi wan g, fow % wew
a9 F faT ggeq &1 grefraq FTAAH
&Y & g€, Afew ;v g7 ag W E
Fg w1 fafasy & 0o o=y & fod
o mar | & fafaet & o uw aw
foet 2o w1 ¥ 9 A A9 Y w0
w for @y @1 & mod gro =T
¥ ag s wrze g i favie w7 ¥ o7
¥ v fofret #1 aaf o mar 1 @@
¥ arfafget aaee o w6t mr |}

gudt ara & faw &v ¥ ag AT
e g f& am ot gTwIT R @
Wt e S g fe st weeT
e €Y ¥ ag S 736 g R oag
WETATT &1 GAT FT T§ FTHIC
¥ fafrege s dfade @ &, w7-
e @ & fafrer o ;mA ¥ a3
FLIAATTT F aaeq 3 W 7 oo &
& g7 &, A7 o &1 §rr | Ay
¥ gzar wifer 5 F aaqaafaat )
g @ fag o &Y favErd =
q A 2, I T TAOqHT AT A T
ar< ¥ 7 gOear &, afaw & @ "
F T A 4 AET WEF ¥ aW
I FTAT ITEAT § | TgEr ard a
aeg fF o9 7z =i @y w5 a3



1909 Profiteering

# ar 4f 7 I8 ¥ ag Fgr mav a1 R
faest gwmEA @ 1@ F AF ¥ WA
g FT G A 99 T q@I
af faz o 7 g7, AR gAL A A
W, g1 fF faeell womew & 9T "0
¥ 7T AiTwATH | § | 7 NG TE&K
aof fag ot 3 7z Wt wgr ar fx g
i aufsx @1, I} =R T A TS
g, 9 AT qrar ST Iy Fer &
G | v § @R Aga ¥ qer
arzar g fF 3y ardm &1 3= St
S 1 I fTar g1 39 997 F A%
¥ W IgiT Fer 5 5% qav 4@ fF
gfes & feqie 2 €1 § 49fF 7 77 9%
Y FEU F12 E & 79 fax f sraer
g f 7z fodie s R A A
wE 41 37 AEY | THE A1 § qIEIC WG
& oA =eAr g e ST 9Er s
& ga< ¥ 91 ag ¥ fr fafa waew &
TT F7 F g9 FOTAE F9gd WA
ST, & 42 TT I # {8 wEA
F, AT 2T § ¢ faq wgw faw wE
ot gr 78 | dEd Frd 9 & T I
fasa &7 & strAar wear § @ 4z fF
zﬁ?a’atﬂwﬂmﬁ:w‘rt{tﬁomﬁo
Mo g Fr s ¥ gl ow A
ftt a1 miw TEY 97, AW I F AT
AXAZET ga=Td {F UFo urio Ao
/AR L 4 41 981 4 | Nt a9z 5
9 ¥ ¥ I9T F IQIT 98 W FE
a1 f5 gfew ot 7 afvorm 9 9@
g+l f5 qF=w e o< swmar @
wq fF y & &7 gfqs T gt
o #r foE & 9 99 § 5w Ay
%, 997 fF &Y tHe wAe fzIdr X
9§ FT gATAT | TE ATT a1 § @ wAr
¥ dag § FTAT A"AT § |

™ & arg # fafy w4t 91, gl
IF T9 F1 g fFar, IaEr o«
Teqeaifal § §d9, § FEA MRS
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g 1 & & agr qe gt &) IRl
ag Fg1 a1 f¥ srgtaex fafaw awrdy
T @FIqz 1 w7 fraifa 5@
& A& F@r ar @ fawr qgAw@rd
®1 92AT ALT 92 GFAT | WL &1 T
QY ara F2 a1 WY g ¥ F fF o
I Y F fErdA g I S
Ft 391 TG g aFar, " A fafret
T T 47T F1 §T 2 QE9 ¥ I qg
¥ ara §, weww i, f & fafaees
I FgA § 7€ A FT &7 qf2fy § w7
HTAT AET & AT T3EG FHY A FT AT
®1 F¢ a1 ¥g faar amar & f Swer gy
9T NHTE 9FAT | I FT w47 WHFT
a1 f& 317 sraeqr 2 & 6 Erear
1 T aar | fggew & @
fafreex wifwardiz & T& &< &r
aIqT w2 at ag Fef a6 Sfaq A g |

T w & o ST g o fafis wat
gra €t gy &1 {67 EqAr Avgar
g fF two wrdo mTo § &MY & amw
% a1 TE | gEL Uho wfe WITo F
TH IFTT &7 919 & a7 @) fF eraieey,
fafam wagg &1 72 for 41 f§
T QT 49 Heeed vqfgonT & 6
T IT AL g ¥ AnT W, Sl
7ot gz 9 541 5 §7 @ ¥ F
fF g8 g7 T qAEER T 77 AMq
feT Wt 7z faafaem ot w@r | wfat
gz @<t arg | A Fg | gAAr 6a
i & az & fafu gadt ¥ qg s
agm fs @t 37§ 7@ @« ¥ W
graegFar g§ |

. AT

T Y N w g7 wT & sgAr
9TeaT g {5 W Tw e H i A
gug ag @ia mE 4 foew d@g &
sfadas #, @7 a9 fex & 7@ a@
%1 ggrran g, f5 fow @wm g9y
¥ T W7 w1 ArEE W@ A F-
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[ swmE aed]

wmrrifer & 1 fear mmoar oy
I &1 a8 SreAw Agt faar wa | faeet
# A o1 surifid §EA g9 gwIT
% ¥ fag g@ wFT &1 wgdg faar
wr, faq # ¥ oF wmgRw q3 ded
fafeedz g 1 W o 9 a1 # W
& A & fag gmwr W Igfea
T FAT § | AT WRT 1 FRIE
®IGT AT A F ) OF oW ¥ qw
| AT R, o @ Star feoar qgar
o Fm T & fr us gear ggowv
I, FF FEFL ATAT 9T qqAT §,
c¥ %o 97 ffgew I 49 AWK 0§
NIEqZ 87T IT Y9 ®o wfA  fagaw
Y | 59 & FIC W w9 w7y 2 fwoag
Tre FTE0 WTTo F R AZN W4T |
I % faeg feda os Sem wF

T2 ST A gt | & S oSgar

g fr wfa 7z ard faafa waf 20

# qui FFT F1 AT FT K
¥ oy gu @) A AT faww € ¥
O A FFAT AT E ) AQ wOAT T
W AR & ¢ FafE AT gr we ¥
g fr o fafast Y o7 o as
gqurfas mast § gv ST At §
gt ardr 4f, ffaew 37 w9
w fafret 71 fope 4@ fer
agt a% fr 9% a3 ¥9 @ foer o=@
fF 7 | T qg IO AT FEEa
fs ar fafrey @ o9 et o 3¥
w1 #2 & foig W W wiwgeat
#1 grg frar aram A fegema & oF
THE Y T30 | UEAET §1 39
g § wawg fAig AT 9@ |

gl foiw am & fafe et &
g w51 wigwn § 5 ag ¥9 A gfs
TF ¥F YOI safeT &7 a7 gufag
wr fafredy wY Tg & fad wor o
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e wx feeet w1 W1 amnw
TEAIIX OFTN ATAT & AT AT IGH
¥9 W1 g g o fafre w1 e
fear sam, w@ifE gdafas wfaec
A g AefeEt & ww § 1 W\ oww
Tz e @ ? |

dad am & ag ®ga gar
g fr gfaa &1 fole & ag afx €@
&< ¥ ar fufa=t wfoger &1 o
T ar v ga+T a7 qaftory a8t g
fs gfew st &1 3=z awra
& smam wifs ag W@ fr ag aiw
w2 fotz 23 ¥ ot w1 fafaedt ofvgee
Y wrE @& Z

o ¥ ¥ ag wa T g fvoar
ar fafast & dar w37 & mgETU
WA ®1 3F T AgIr 7w
AT & AF & A &) a7 weAw
W2t ¥ 1 AT AW AT AT ATAE A
g @ 2 e ogag e 7 gg #ear
TAET & A T FTER T 9T FT
g1 T ag 2@ @ g bw AT W A
werare faanlt &t mwwa wrow
frar @ 9% w=T ITF g9 H QF
39 WA ¥ IEA AT W@ GEer 0
¢ 1w ag sau Ifam wriarf 7@
£ ot g% "wiwa a5 ghr | TEfae
W 79 ¥ fedt sufem ar doar &
o9 @ §T A IHAr Jw afew g7
¥ T W ¥ W oF g Jufeny
foar s )

v ¥ % w@ geew ¥ awwng
At #1 W U IR AT g
§ 1 A ¥ wed U9 § WeTE
® garw w w1 o freww e,
o Ia% war A sy fw forg wwx &
WE I TS VW GR 7 6O { o
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& QeI WY FT GFATE | TRATE
T Y T | FAT A 9 Fi7ar &
f& faa #1 fasma & a8 fog w2
¥ W | aga A fowad arfi | s
¥ uF wear gEar fzar, IEH T el
o T | o gE TEIT W AT A
T wEEr @rar war IAR forerad
2T Y | o7 @7 | W o ar e
WEIT GraT T WY IHA fowrad et
it o ag Wt w7 o | A ¥ get
m R g fwdr ot #1 & oR
fagraa 8, ar staar J 7= f @Y
a7 @A 131 H ¥ oF fowaa wurg
Y AT 9 AYTET F a2 & gf fawrs
a9 f 393 oF feam &1 Fe=r F1
821 91 | gAY § IF & AT &Y
AT g & W mdr U9 AR-
wE &1 T & | ARME A I W
fae foet foas & ood & /9 & fq7
Ty 57 fam

arawe 7 fev Far fw o fosmad
fasTeil |t Wt A agr fF ow@ &1
WETT TE 8§, HT WO S| qA
Y ST |

ar & o€y s g g fw oafz
T S FTW W WERTHIT HHTE AT

g & A € TH g £

Mr. Speaker Dr. Lohia may put
a question. Only those who have
given me advance intimation have the
right to put a question.

o TW wAET |ifgm : g
FF WAl A & w7

“grEteeT A ¢ frmeT tes:

% qg¥ WW qEA F qre

# wr€ AT g wdr o1y

| v ot feeslt TwmET A aow @
&1 & 1Y § € & TH—AT T T
I s EfFE e JART W
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wewTdl afufy & Wt X qw a=v fE
HETT T 32§94 ¥ 3% §IY 7T IIA
g & | I ¥ 2wy v wg g ST
¢, Wi 2 B aran & fag oed &
T & T AT qHA W@ A |

3o AT *1 faeT TATH =TT
w9 A R aaran f6 Wer w10 ¥ 3y
78 7 gL AT @1 8 | fH & 7 wrardy
afafe & d3form setwex #t &2 fF
ag 7% a7 frft BT a= #%, M Al
faaa & feamm a7 ol argw wrw@
7t qre & aifs & 13 7 S 9
&% TR ¥ T19 /% |

£ fegzmadi & avaqz wgrdr afafa
& WeTT @F auw & % & fadft I
grR ¥ it Y, W g avg oy feeely
AT WX 7 STIMC ST AT JHEY
|radY & 22T Wy

WEaW WANSW . FATT AR HEAT
g | )

Mo W HATET Mfgar : o 37 F
M FNAE AR TR AT T@H
73 a7 Wit & frw 2w g 1 By wAw
LA

1 A FEA SA A g —
wr & aga wlen ¥ 08 w@r g— A
#g @ & f& St ¥ o sregew X
off T & a2 F g AT WK
W9 IT TGS THET @ A IEA
W 2 fear | #w & & Segar
Foaw gvarg | A AT AT
73T G | FIGT TR 99 @y
£ | W FTHA WA gF G ardf &
fag o awft &% @ & faw #r
o & €Y @ dofr Fmer arse o
fammr | #2534 A gAY 8, fak
g gaw & qo I g

ot fewre womr (ST oy

T § fr wx &1 Wi o g wifyg
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33515
[=r fram wwz]

a1 oY &Y ¥ F IIU ™0 | FA0 P
it 7 7g w17 Foar 3 o ure $fear
& & gaTa TFe v A Ay 3
fedar ore € =a1 &7 1 qre E
far 3% faers wF & v Friard
Fr?

Shri Harl Vishnu Kamath: Is the
Government aware that about three
months ago, the Chairman of the co-
operative stores addressing a press
conference, or elsewhere, described
this sordid transaction as “good busi-
ness strategy” and if so, recalling in
this context what that great teacher
of politics, Harold Laski once said,
while discussing inequality before the
law, that what is called misappro-
priation in a poor bank clerk goes by
the name of high finance in a mil-
lionaire, does the Home Minister who
has set his face against all forms of
corruption, not think that this phrase
‘good business strategy’ is only a
euphemism for bad, blatant profiteer-
ing, punishable under the Defence of
India Rules?

Shri Kapur Singh (Ludhiana); 1
want to know whether it is true that
in the report of the investigating
officers the name of one Jugal Kishore
was bracketed with the offende:s who
had contravened the provisions of the
Essential Commodities Act but that
this Government has unbracketed the
name of Jugal Kishore on discovering
the Jugal Kishore possesses docu-
mentary evidence to implicate a very
influential member of the ruling Party
as an abettor to that offence?

The Minister of Home Affairs (Shri
Nanda): Sir, I had no intention of
saying anything because my colleague
is dealing with this. Since mention
has been made of matters other than
legal also. 1 thought I might say a
word about at least that part of the
question raised here. When the matter
was handed over to the Deihi Police,
1 thought I had no business to take
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any interest in it. Till the case came
over to the Law Ministry and some
information was given, I had absolute-
ly no inkling of what was happening.

Shri Tyagi: Directly, it came to
the Law Ministry or through the Home
Minister.

Shri Nanda: No.

Shri Tyagi: How could it come dir-
ectly? Why should it be so? It is
very unconventional.

Shri Nanda: 1 wil] give the facts
as I remember them. This is my
understand ng about it. Then, later
on, the Law Ministry took it over to
offer their opinion. Of course, the
Law Minister or the Food Minister
will throw more light on the legal
aspect. I am only coming to the
other thing; whatever has to be dealt
with under the law should be proper=
ly done. There should be absolutely
no king of failure, no kind of favour,
no kind of consideration—there should
not be any bias. That is out of the
question. Whosoever the person may
be, whatever his position, howsoever
high he may be, wherever he ¥—I
hope that is being secured. That is
one part of it.

Secondly, it is the way in whi!:h
the co-operative has dealt with this
business; the principle—the way it is
functioning. The principle of it was
urged. I think it is also an impor-
tant matter, because it may not be
possible to bring within the purview
of any legal action a number of things,
but still, there are other considera-
tions also—whether the co-operative
conducted itself properly or not. In
saying this, I am particularly refer-
ring to the technique which was
mentioned. I think there should be
an enquiry into it from that point of
view: an enquiry conducted into the
working of the store in this matter,
and 1 believe the enquiry will be
conducted. I had a talk with the
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Chief Commissioner angd he says he
is going to have a full enquiry regard-
ing the working of the co-operative
store regarding this operation which
did not come within the purview.
(Interruption).

Shri Harl Vishnu Eamath: Inquiry
by whom?

Shri Nanda: That, we shall see.

Shri Swaran Singh: I would recall
the great interest that the hon, Mem-
bers have evinced in this matter. I
would place the factua] position be-
fore the House ang it will be for the
House to judge as to whether the
conduct of this ecase was unusual,
improper or the like. I am conscious
of the directions that you have given,
namely, that the merits of the case
are not the matters for discussion and
I would not go into them.

Reference has been made to the
FIR, and this is one of the matters
about which Shri Prakash Vir Shastri
hag put a pointed question. So, I
would place the salient features of
the document which was the subject-
matter of the F'R. I am conscious of
the fact that the FIR itself is before
a court of law, and I am not quite
clear in my ming as to whether—
although it is a public document it is
not a secret document which is before
the court of law—we can place....
(Interruption).

Shri Gauri Shankar Kakkar (Fateh-
pur): You may give the information;
there is no bar.

Mr. Speaker: Order, order.

Shri Paliwal (Hindaun): Informa-
tion can be given though no opinion
can be expressed.

Shri Swaran Singh: I only want
your guidance lest I should be tiread-
ing on grounds which may not be
correct. So far as the FIR is con-
cerned, certain allegations were made,
and I would place them seriatim and
also the action that was taken as a
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result of the police investigation.
This FIR was lodged on a written

letter by the Director of Food and
Civil Supplies, Deihi, and he address-
ed a letter to the Superintendent of
Police CID (Crime), Delhi. This is
the genesis. This letter is dated 20th
December, 1963. I would not go into
the details, but the incriminating
allegations that were made befora the
police for investigation can be describ-
ed under four heads. Firstly, the
Director of Food and Civil Supplies
had given an oral direction. He said
that “I had asked the managing dir-
ector of the stores, Shri Ram Lal, to
stop the sale of gur at once and
furnish vouchers”,—this was, accord-
ing to him, on 30th November—"“books
of accounts and relevant documents
to enable me to fix the reasonable
sale price of the gur.” Nothwith-
standing such directions, the concern
continued to sell gur at the high
rates and thus contravened certain
provisions. This I would call allega-
tion number one.

The second allegation was that cer-
tain documents were produced before
the Delhi Administration, i.e. the
Director, to enable him to come to a
conclusion as to what should be the
price that he could fix with regard to
the sale. It is now being alleged, he
said, that a certain amount which was
claimed by the store as loading
charges—an amount of Rs, 400—was
paid to the railway staff as illegal

gratification and not for loading
charges. This allegation is number
two. -

Thirdly, it was mentioned that the
gur was purchased at Muzaffarnagar
at Rs. 20, but th: voucher was fraudu-
lently prepared showing the purchase
price at Rs. 22 per maund, with the
dishonest intention to charge excessive
rates. This is allegation number three.

Fourthly, it was said that gur was
sold from certain premises although
permission to sell from those premises
was not taken.
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These were the four allegations that
were made in the FIR. The police
carried op the investigation. If I
were arguing this in a court of law,
you know, Sir, with your experience
as an eminent lawyer and as a great
judge that I will not be entitled, even
if T represent the prosecution, to say
that the police came to such and such
conclusion, because that is not rele-
vant to the case.

Shri Surendranath Dwivedy:
any names mentioned?

Were

Shri Swaran Singh: That is another
point to which 1 will presently come.
As a result of the police investigation,
they came to the conclusion that the
allegation that anything had been paid
to the railway staff by way of illegal
gratification was not proved. They
also came to the conclusion that the
allegation that gur was purchased at
a lower price at Muzaffarnagar and on
documents it was shown as having
been purchased at a higher rate also
was not proved. These were two
definite findings; the police came to
that conclusion. We are left with two
charges. About the last one, ie. sale
of gur from premises which had not
been licensed, the matter is before a
court of law and I would not com-
ment upon that at all, because the
court will come to a coneclusion on the
basis of the evidence available whe-
ther any offence has been com-
mitted and whether it is proved or
not. It is not for me to make any
comments.

About the first charge about the
oral direction, it is significant to note
that it was said that this oral direc-
tion had been given on November 30.
My colleague, the Law Minister, gave
this information before the House that
the written order fixing the price was
actually passed or communicated for
the first time on 6th December. He
also gave the information that it is
not alleged that any sale of gur took
‘place after the 6th December at a
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rate higher than the one which had
been fixed by the Delhi Administration
authorities.

| gwTTET mewY o oHfire
walfedrs vz & w0t & fr fe
e faar srgem av e wree faar
a1 feT W W & fao gw &
FE sgaeqT T F
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Shri Swaran Singh: T will bow be-
fore him, because he might have be-
come a better lawyer. 1 have ceased
arguing cases for quite some years
now. But the fact remains that on
this allegation that the Director had
orally asked them not to sell and they
had sold—this is the essence of the
allegation—the police carried on inves-
tigation and the Delhi Administration
made a reference to the Law Ministry.
The Law Ministry gave the opinion,
and it has already been mentioned,
that the offence was made out only
on the fourth charge and apparently
they came to the conclusion that upon
the evidence disclosed no prosecution
was sustainable on that first charge.
It is quite another thing if on examin-
ing the evidence somebodyelse comes
to a different conclusion. There can
be a difference of opinion. But to
pile up allegations of that type and
to put loaded questions of that type,
that this procedure was adopted In
order to get a report which was fav-.
ourable or unfavourable in a parti-

cular direction is, to say the least,
most uncharitable.
18 hrs.

It is not unusual for investigators

who are investigating cases to get the
opinion of lawyers at all evels.

An Hon. Member: Not always.

Shri Swaran Singh: I know the
Public Prosecutor can be consulted,
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the Lega]l Rememberancer can be con-
sulted and the Law Ministry can be
consulted. The Delhi Administra-
tion consulted the Law Ministry as is
the actual practice here. Hon. Mem-
bers probably are not quite familiar
with the procedure so far as references
by the wvarious departments in the
Delhi Administration are concerned.
Although ultimately it is the Home
Ministry that is responsible for carry-
ing on the Government of Delhi
Administration, so far as the different
departments working in the Delhi
Administration are concerneq they are
constantly refering numerous matters
to the various central ministries. For
instance, their engineer would be
referring matters to the Works Minis-
try here, the electrical engineer would
be referring to the Irrigation and
Power Ministry and so on. If the
Delhi Administration takes the ad-
vantage 'of having the opinion of the
Law Ministry, I do not see what is
the objection there or what is wrong
there (Interruption), We are absolute-
ly clear on this issue; there was no-
thing irregular, nothing illegal to get
the highest advice.

Shri Surendranath Dwivedy: It may
not be illegal, but it is unusual.

Shri Swaran Singh: It iz wvery
strange, Sir, that an objection should
be raised as to why consultations
were made at the highest level. They
have said that the Law Ministry was
consulted, the Solicitor-General was
consulted. I thought this House would
welcome that in a case where any
matter js involved which may be a
complicated one either on facts or on
law, if an independent opinion at the
highest level either in the Law Min-
istry or of the Solicitor-General is
taken, that would be the best proce-
dure. I fail to understand as to what
is the harm, unless of course they
want to make out that the Solicitor-
General and everyone of the officers
in the Law Ministry have got only
one objective, namely, to give a report
which is not borme out.... (Interrup-
.tiomns).
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Shri Surendranath Dwivedy: Then
every murder case hereafter will go
to the Solicitor-General for his
opinion.

Shri Swarap Singh: 1 agree with
Shri Surendranath Dwivedy that every

murder case will not go to the
Solicitor-General and normally it
should not go. But no case, much

less a wretched case of this type has
been ever raised on the floor of this
House and so much time taken. I say
that where these things are pressuris-
ed....

Shri Hari Vishnu Kamath: Sir, I
rise to a point of order. The Minis-
ter, if I heard him aright, said that
this “wretched case has been raised
on the floor of the House”. Is it not
by implication, a reflection that wret-
ched cases also are raised here, which
are not in the public interest?

Shri Swaran Singh:
sorry. It is farthest from me to say
that. The hon. Member knows what
great esteem I have for him and for
the Members opposite (Interruptions).
He knows what great esteem I have
for the whole House. The point that
I am referring to is, what are those
cases under the Defence of India
Rules or other cases about which day
after day allegations of this type are
piled and it is suggested that some-
thing is being done to shield the
individuals? If in such a case any
person who is entrusted with the
investigation, I would go even to this
length of saying for the sake of self-
protection, wants to take the highest
opinion, you may say that perhaps it
was not necessary, he should have
taken the decision, but if he tries to
take this precaution of getting the
legal opinion at the highest level 1
do not gee why you should read any-
thing either objectionable or sinister
in this. To my mind, it may be a
complete misunderstanding or mis-
representation of the facts involved.

1 am very

As a result of that information, the
Law Minister has made a statement
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that, baseq upon the allegaticns that
were obtained in the first information
report, a case has been filed only with
regard to one count. With regard to
others no case has been made out,
so far as this first information report
is concerned. That is the end cf the
matter.

I owe one other explanation to put
the whole thing in the proper pers-
pective. This morning the Law Min-
ister was pleased to make a further
statement that some investigation is
going on about certain rackets, books
of accounts and the like. I would
like to clarify that this has got noth-
ing to do with the present first infor-
mation report. May be that this or
other matters may be in the mind of
the hon. Home Minister when he said
—that is a separate issue,~—about
which investigation either by the
police or some other inquiry which
he hinteq this afternoon here which
he might be contemplating. But, so
far as this case is concerned, let us
understand it clearly that these are
the points involved and this is the
action that has been taken.

Then, one question was put whe-
ther there was any mention of names
in the first information report. When
one ig describing the transaction and
trying to make out a case for police
to intervene, certain allegations are
made. In those allegations it was
mentioned, for instance, as 1 already
read it, “I directed Ram Lal that he
should do that" or the Secretary ap-
proached her, or the names of other
places where it was actually being
stored and sold. But, at the end, in
the vperative part, there was no
allegation or mention that such and
such offence has been committed by
such and such person. So, mere men=
tion of names as we are accustcmed
to understand, that the names are
mentioned in an incriminating way
that such and such persons are ac-
cuseq persons, that is not correct.
Although certain names are there, and
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though in certain cases certain things
are connected with those individuals,
to suggest that they were actuaily
mentioned as accused persons in the
operative part is not correct. The
names were mentioned so that the
whole thing may be investigated and
as a result of that whatever offence
against whomsoecver, one individual
or others, is made out, suitable acticn
may be taken. This is really the
factual position,

Then, Shri Prakash Vir Shastri in
his great eloguence put certain ques-
tions to me. Here I would like to
make a distinction. If the charge is
that a certain police report had becn
already made or that it had been
referred to this or that Ministry and
that, as the Central Minister answer-
ing here, I should have fully acquaint-
ed myself with all the relevant facts
concerned and should have collected
information from the various wings of
the Government and thereafter I
should have made a statement, then
they may have a legitimate grievance.
But, Sir, you know our anxiety al-
ways to give as much informuation
as we know, and we have always
tried to acquaint the House with all
the facts.

Now he has put four questions
to me. He says that I have said
while replying to a question that
I do not know if the pclice
had made any report or not. In the
main question the reply had already
been given that legal advice is being
taken and the Law Ministry is be-
ing consulted. Now, as a matter of
fact, I would like to say that I did
not make any incorrect statement. I
did not at all know if the police had
made a report or not. I had never
seen such g report. Of course, one
way of replying could have been *“I
would requ're notice” because I do
not know the position, The statement
that I made was absolutely correct and
I fail to understand how Shri Prakash
Vir Shastri can say that I made a
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statement which was not correct. It
is absolutely correct and I stand by
that.

The second point that he made was
whether a report by the Police had
been made at an earlier date. It is
true that the Police had made
a report to the Declhi Adminis-
tration and on that report the
Delhi  Administration were con-
sulting the Law M'nistry. But
the statement that T made at that time
was perfectly correct. I did not at
all know what was the date of the
report or the like.

The third question that he put to
me was Wwhether there were any
names in the FIR or not, As regards
this I have already tried to explain
that names were mentioned as people
concerned with the transaction, but no
names as accused persons were men-
tioned. That is the normal way in
which such questions are always ans-
wered.

Factually I would like to say that
«ven there my statement was that
the transaction was mentioned and it
was as a result of the jnvestigation
that the actual people against whom
some prima facie case wasg found were
to be dealt with later. It wag sa'd
that I had said that the Police was
‘not yet clear about the number of the
aceused persons. It is correct pecause
if the Police were clear, they could
file the challans. The Police has
now filed the challan which is be-
fore the court. So, at the time when
I made the statement, it was so. These
are internal methods of consultation
‘between the various wings and the
Police, after taking the highest legal
opinion, made that report,

While I am grateful to Shri Prakash
Wir Shastri for praising me sometimes
—sometimeg he praised Nandaji—he
said that individually we are not bad,
but collectively there is something bad.
I would strongly repudiate any such
thing. Let it be known once and for
all that in these matters we are all
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one and any attempt to drive a wedge
of this type will never be tolerated.
This type of a thing, either in the
press or outside, sometimes making
suggestions will not be tolerated. .. .
(Interruption). 1 am provoked to sa¥
this because one of the hon, Members
opposite made a statement here as if
other Minis'ers are not co-operating
with Nandaji and that attempts are
being made to sabotage Home Minis-
ters’ scheme. This is such a fantastic
allegation that it is amazing that any-
one should think of making such a
suggestion.

So, T would appeal to you that
these are judicial matters of a delicate
nature where the Police carry on in-
vestigation and as a result of those
investigations come to certain conclu-
sions and if we built up this type of
tension and atmosphere where we
arrogate to ourselves the function of
investigators and courts, I am sure
that the wvery basis of democracy,
namely, the existence of an indepen-
dent judiciary which is serviced by
rules of law and procedure will be
very much shaken and howsoever
strongly politically we might feel on
an issue, it will be a very dangerous
game to tamper with the administra-
tion of judicial justice which is all
laid down by the Code of Criminal
Procedure.

Shri Harl Vishnu Kamath: That s
what you are doing.

Mr. Speaker: The hon. Law Minis-
ter.

o TR wAtge wfga o srery
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Shri A. K. Sen: Mr. Speaker, Sir, I
did not intend to speak but since
Shri Prakash Vir Shastri and Dr.
Lohia had posed certain questions to
me, it is my duly to speak. May I
straightaway express my deep sor-
row at the quite pointed refecrence
made to the opinion given by the Law
Secretary and the Solicitor-General
with an insinuation that these have
been more or less procured for  the
purpose of shielding certain persons.
It 1 were convinced myself that any
of these officers had given the opinion
to shield any person whsoe guilt was
to our satisfaction proved I can as-
sure the House and you, Sir, that I
shall have nothing to do with them
in future. Running the Law Ministry
I have observed throughout these
Years, as I must, the great principle
which underlies our judicial system.
That duty 1 owe highor than anything
else not only to this House but to the
country. And that is that no man shall
be condemned on mere suspicion, and
at the same time that no man how-
soever great he may be in public life
must escape the arms of law. Since
that suggestion wa; made, 1 want to
read out what the Law Secretary had
said, an officer of experience for whom
I have the greatest respect. He says:

“With regard to Chowdhery
Brahm Prakash, if he can be con-
nected in some manner with the
non-compliance of the directions
issued by the Director g'ven in
connection with the transaction or
with the sale of the gur in Meda-
ganj and Najafgarh depot; with-
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out a licence, he can
ed_l'

be prosecud-

Let that be taken down and this is for
both Mr. Prakash Vir Shastri and for
Mr. Lohia and, I think, they will be
sorry to have cast such aspersions on
an experienced officer.

o T wWART wifga : &7
wieF wfar qv 7l ww F Faw
TEATH AT E

Shri A. K. Sen: [ have nothing to
do with it. I was supporting an opin-
ion given by officers on whom I have
implicit confidence and with whom 1
agreed and I read their reports only
on the day previous to the day I
made the gtatement to the House.
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Shri A. K. Sen: As I said, if I
were convinced that they said any-
thing wrong, I would have never
done so. But I said, if they can be
connected, they can be prosecuted.
But they sounded a note of caution,
which it is their duty, saying that nei-
ther in the F.ILR. nor anywhere else
does it ghow that the directions are
given to anyone, but the Managing
Director and the Secretary, and on
the records there wag no evidence to
show that Chawdhery Brahm Prakash
had any direct contact with the Direc-
tor or any directions were given to
him which he violated. This is a note-
of caution he sounded as any legal
adviser would before a man is prose-
cuted.
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8hri Surendranath Dwivedy: That
is on the basis of the documents
available to him. )

Shri A. K. Sen: Naturally so.  But
he says: If he can be connected with
the pnon-compliance of any direction or
with the sale of gur from these de-
depots, he can be prosecuted. That is
left entirely to those who were in-
charge of prosecution.

Shri Hari Vishau Kamath: [ am
sorry to interrupt. But he himself
knew it because he described it as
good Dbusiness strategy. He knew
very well what wag going on,

Mr. Speaker: Order, order.

Shri A. K. Sen: As I have said, it
is not fa'r for anyone to try tp im-
pute motives on peoply trying to dis-
charge their functions under diffi-
cult circumstances.

e T #ARER Afgar : =fas

TTF0FI0 AFTRT 2 |

Mr. Speaker: Order, order.

Shri A. K. Sen: But I have no
doubt that these hon. Memberg for
whom 1 have the highest respeet did
not intend to cast any aspersion. I
have scen Shri Prakash Vir Shastri.
I have always admired the way in
which he puts the question completely
beyond personalities. [ have also seen
Mr. Kamath and he agreed with you,
Sir, today that we should not try to
discuss evidence connected with in-
dividual; in this House. I have no
doubt that Mr. Lohia did not intend to
cast any aspersion, but the fact and
the way in which they have approach-
ed the question has created an impres-

slon......

“Dr. Ram Manohar Lohia: Asper-
sion on you, not on your Secretary.
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Shri A. K. Sen: ] shall be very

glad gnd I shall welecome Dr. Lohia
casting any amount of aspersiong on
me. ] can answer them here and I
can answer them even outside in the
Lobby to Dr. Lohia. Ag I said, these
opiniong were given—it is true—
directly. The Law Secretary of the
Delhi Administration came and had
discussions with the Law Secretary of
the Central Government and the
opnion was given. I was brought in-
to the picture when Mr, Nanda, when
all these Calling Attention Notices
and the debate was fixed, sent for me
as he was entitled to my assistance
and before we decided anything on
the matter, I said, “Let us have the
opinion of the Solicitor General” 1f
the Attorney General was present
here, the case is of such an impor-
tance, 1 would have gent it to him.
1 do not mind whatever the criticism
may be that why should such a case
be sent to the Attorney General. We
cannot escape the fact that this case
has roused very great passion. It has
been the subject-matter of several
interpellations. It has been the sub-
ject-matter of several notices or
motions, and it will be unfair to leave
a decision in this matter only to the
investigating officer or to the public
prosecutor. Therefore, if the Attor-
ney-General was present, I would
have sent it to him, Unfortunately, the
Attorney General was in Cairo, repre-
senting us in the Afro-Asian Legal
Consultative Committee Conference.
Therefore, the next highest law officer,
namely the Solicitor-General, for
whom I have the highest respect, was
asked. T asked all the papers to be
sent to him before we sat for a dis-
cussion and before even I had read
the papers. When the opinion of the
Solic'tor-General came he had said
that he agreed with the opinion of
the Law Secretary. He also agreed
that prosecution should be launched.
I might mention here that no names
were mentioned. I can dispel this
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notion of Shri Prakash Vir Shastri
that the Law Minister left out any
names. In fact, no names were gsk-
ed for from us. All that we said that
prosecution against persons connect-
ed with the sale from these unlicens-
ed depols can be launched under the
circumstances proved, and on that
also, the Solicitor-General agreed. And
pursuant to that the case was filed.

1 made thig statement stating that
on the facts, both the Law Secretary
and the Delhi Adminisration and the
Solicitor-General took the view that
with regard to prosecution for selling
.at rates beyond controlled rates, there
was no case, because the F.LR. itself
said that the rates were fixed on the
6th December. The F.LR. by the
Director of Supplies said:

“After examining the docu-
ments produced by the Store on
3rd December, 1963, the Directo-
rate fixed the following rates...

—1 gave those rates on the last
occasion—

“. .on the 6th December, 1963".

As to whether there could be g case
of profiteering under the Defence of
India Act or not, both these law
officers have taken a view which does
not support a prosecution under the
Defence of India Act. They have said
that when a specific Act mentions that
the rates should be controlled and the
rates are controlled in fact and there
is no contravention after the rates are
controlled, a prosecution for profiteer-
ing under that Act would not lie. We
may or may not agree w'th that. If
in the trial, the judge himself feels
that there may be a charge even on
that, you, Sir, as an eminent judge,
would hear me out when 1 say that
that charge can also be added, and
here, the opinion either of the Delhi
Administration or of the Govern-
ment{ would not he final because the
fact: are there an the F.ILR, ang if
on those facts the judge th'nks that

MARCH 4, 1964

in Gur 3932

a further charge should be added un-
der the Defence of India Act, he may
do it. So, that doeg not gnd the ques-
tion,

But, so far as the administration is
concerned, they must go by the
opinion of the Solicitor-General or of
the Law Secretary. They cannot act
otherwise, nor can we, nor can Shri
Nanda. Even if I have a different
opinion, could I have taken the res-
ponsibility of asking these people to
be prosecuted under the Defence of
Indig Act, when the Solicitor-General
says that there will be no prosecu-
tion under that Act? 1 would not do
so, We never do that, if the
Attorney-General or the Solicitor-
General says like that, though we
have on so many occasions differed
with regard to such matters.

Here, I might also add that it 1s
not correct to say that no criminal
case ever comes to the Law Ministry.
Many do. 1 do not want to repeat
them. All important cases, criminal
cases, in which the Central Investi-
gation Agency is concerned, are in-
variably wvetted, before they are
brought before court, by the Law
Ministry. In fact, there is an officer
of the rank of deputy secretary in
the Law Ministry, attached to the
Central Investigation Apgency. So, it
is not correct when my hon. friend
says that this is the only case which
has come. In regard to many
of these important cases which have
figured in Parliament, matterg have
gone to the Law Ministry. As 1
have said, it would have been wvery
unfair to leave all responsibility for
arriving at a decision only on the
investigating officer or on the super-
intendent of police or on the Delhd
Administration in such a matter,

Is there any other question which
Shri Prakash Vir Shastri wanted me
to answer?

Mr. Speaker: That is all; the dis-
cussion is now over.
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Mr. Speaker; Order, order. The
Deputy Defence Minister.
18:26 hrs.
STATEMENT RE: IAF PLANE

CRASH NEAR BARRACKPORE.

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan); I re-
gret to inform the House that an IAF
Packet aircraft which took off from
Barrackpore airfleld at 10-20 hours
today (4-3-64) crashed at 10'25 hours
in Hoogly river, about 13 miles south
of Barrackpore airfield, immediately
after take off. The crew of the air-
craft consisted of 5 IAF personnel.
There were 15 airmen and 2 class IV
servants on board the aireraft.
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ILA'F. Plane crash
near Barrackpore
Shri Hari Vishnu Kamath (Hoshan-

gabad): What are the ranks of the

personnel?
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Shri D. R, Chavan: Let me make the
statement first.

The aircraft was on a flight from
Barrackpore to Bagdogra carrying the
airmen and class 1V servants in order
to relieve an IAF detachment at that
place.

According to the information so far
available, no survivals are expected.
Divers are carrying out relief opera-
tions, but no bodies have so far been
recovered as the aircraft and the
bodies are under water,

The local families of the personnel
concerned have been informed. The
next-of-kin at out-stations are being
informed by the Unit concerned.

A court of inguiry will be ordered
in accordance with the IAF rules. The
cause of the accident will be known
when the report of the court of in-
quiry is received,

Shri Hari Vishnu Kamath: On a
point of clarification. No names have
been given.

Mr, Speaker:
yet?

They are not known

Shri D. R. Chavan: [ will give the
names of the crew. But so far as the
other names are concerned, I have got
the names but not their initials, There
fore, it would not be proper for me
io mention the names of the other
persons.

The names of the crew are:
1. Squardron Lead A, V.
D'Lemos.
2. Flying Officer S. N. Ghosh.
3. Pilot Officer T. P. Pathak.

4. Warrant Officer V. Ramakrish-
nan, and
5. Sergeant S. K. Shukla.
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Shri Hari Vishnu Kamath: [ reite-
rate the demand I made a few days
ago, because of the frequency of such
tragedies, recurring so aften for the
constitution of a Parliamentary Com-
mission, assisted by technica]l experts,
to go into this matter. This is too
distressing for words.
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Mr. Speaker: The House stands ad-
journed till 11 AM, tomorrow.

18:28 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Thursday,
March 5, 1964|Phalguna 15, 1885
(Saka).
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